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LOK SABHA DEBATES

LOK SABHA

Tuesday. Noverber 27, 2007/Agrahayana 6, 1329 (Saks)

The Lok Sabha met at Eleven of the Clock.

[MR. SPeaxer m the Chair

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Mr. Speaker: Shri M. Appadurai,
Q. No. 161.

[English]
Guidelines for Fllm Certification

*161. SHRI M. APPADURAI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
State:

(a) The details of the guidelines issued by the Censor
Board to all State Cinema Censor Boards in respect of
the obscene dresses used by the cinema artists while
acting in the films;

(b) whether the norms fixed for giving certificate to
Hindi films and regional films differ;

(c) if so, the details thereof; and

(d) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Sanctioning of films for exhibition falis
under the Union List and is done by the Central Boar’
of Film Certification under the Provisions of the
Cinematograph Act 1952, Rules and Guidelines
thereunder. Norms for certification of films are the same
for the entire country.

(c) and (d) Do not arise.

SHRI M. APPADURAI: Sir, if the nomms for certification
of fims are the same for the entire country how come
vulgar scenes are more in the dubbed films and also
vary in English, Hindi and regional films? In this case, |
would like to know whether the. Censor Board will certify
separately for films that can be seen along with the tamily
members as violence and vulgarity are more in the films
now.

SHR!I PRIYA RANJAN DASMUNSI: Sir, the
certification part is in the Union List and is done by the
Central Board of Film Certification or the Regional Censor
Advisory Committees on the due process of law as
enshrined in the Cinematograh Act 1952.. Insofar as
exhibition is concemed, it is completely in the State List.
If a particular State prefers a particular film not to be
shown in the State, they can immediately stop it. So far
as vulgarity and obscenity are concemed, they are taken
care of by the parameters of the Central Film Censor
Board guideline as enshrined in the Cinematograph Act,
1952.

However, there are three categories of films. Category
one is Universal, which everyone can watch. Category
two is ‘UA’ where the parental guidance is required as to
whether they will take their children aged below twelve to
see that film. Category Three is marked ‘Adults’ which is
completely for adults where naturally children should not
go and watch. These are the three categories of the
films.

SHRI M. APPADURAI: | would like to know whether
more women members are to be included in such Censor
Boards as cheap projection of women are on the increase
now. Will the woman members be included in the Censor
Boards in 33 per cent proportion if not 50 per cent?

SHRI PRIYA RANJAN DASMUNS!: First of all | would
like to inform the hon. Member, he is very right, on these
matters involvement of women is most important and that
is why in the examination and revising process of the

- Screening Committee the condition is that 50 per cent of

members should be women. When it comes to the Central
Censor Board, it also takes care that representation of
women is a must. The UPA Government has appointed
the Chairperson of CBFC a woman, Shammila Tagore.
Similarly, the judge of the Appealing Council, where the
films go for appeal, is also a woman. She is a retired
judge of Delhi High Court, Usha Mehra.

AN HON. MEMBER: What is the percentage?
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SHRI PRIYA RANJAN DASMUNSI: | have already
said it is fifty per cent.

MR. SPEAKER: You do not have 30 per cent even
here.

ATranstation]

SHRI GIRDHARI LAL BHARGAVA: | would like to
submit to the Hon’ble Minister that the tilms which are
shown after 11 p.m. are not fit for viewing along with
one’s family members. | request him to ban these kinds
of obscene films. He had earlier also talkked about banning
them. While lauding his said move, | request him to make
efforts to ban such fiims which include nude depiction of
its characters and which cannot be seen along with one’s
family members and | feel it will not be proper to mention
them. Will he make effects to put ban on such films?
This is my suggestion.

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir,
| agree to the suggestion made by hon’ble Girdhari Lal
Bhargavaji. | have taken three steps in this regard. The
first step is that if under the purview of Cabinet Regulation
Act any cable operator wrongly telecast it, we put a ban
on them.

Mr. Speaker, Sir, the second step is that even if the
film has got censor certificate, be it in any category, we
never give permission to the cable operators to show
adult films. Even then sometimes they quietly show those
fiims and when it comes to our notice, we immediately
take action against them. | have eamed a bad name
among the cable operators as | have taught lessons to
two-three channels. | received enough support from people.

No decision has been taken as yet on the third step.
It there is also something in the in-house programme
presented in the T.V. which is shown after 11.00 at night,
though | feel that most of the children go to sleep after
11.00 O’ clock at night and a few gentiemen like you
make complaints in this regard, the remaining people do
not even care to make complaint and say that let it
continue, even then | went there should be a monitoring
team for the T.V. programmes.

SHR!I SRICHAND KRIPLANI: Mr. Speaker, Sir,
Bhargavaji has this much regard for you that he watches
films shown after 11.00 p.m.

SHRI GIRDHARI LAL BHARGAVA: Sir, | do not waich
films. The family watches movies after 11.00 p.m.

NOVEMBER 27, 2007

to Questions 4

MR. SPEAKER: You do not watch films with them,
perhaps you watch them slyly.

...(Intsrryptions)
[Enghish]

MR. SPEAKER: Shri Varkala Radhakrishnan—Not
present. Shri B.Mantab—Not present.

[Transtation]

SHRI. RAMDAS ATHAWALE: Mr. Speaker, Sir, there
is a need to improve the functioning of the Censor Board.
In a movie named Budhiya actors were shown dancing
on the statue of Lord Buddha. As a result, there was an
agitation in Maharashtra, Ramesh Sippy also had
contacted us.

| only want to ask this much as to what steps are
going be taken to improve the functioning of the censor
board so as to deal with the scenes which denigrate any
one?

SHRI PRIYA RANJAN DASMUNSI: Sir, if any mistake
is committed by the censor board, there are rules that
one can lodge complaint at the appellate board which is
above the censor board. The decision taken by the
appellate board on the basis of that complain will be
implemented to. There have been many such instances
when many scenes have been removed from films as
per the decision of the appellate board. As regards the
question of dance, | would like to say that dance is an
art style, for the display of which the decision of censor
board has to befollowed. Suppose when a dance takes
place before Lord Shiva and people say that dance should
not have taken place before Lord Shiva, then, the question
rises where will it take place? | can show instances of
films showing Devadasis dancing before Lord Buddha and
there is no objection to it. It there is any objectionable or
obscene scene, you can certainly ban it and for this
purpose you can make a suggestion to the Appeliate
Board that its cerificate be cancelied. There are such
instances and there are such provisions in the law.

[Englst]
Repeal of Officlal Secrets Act, 1923

*162. SHRI K.S. RAO: Wil the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether the second Administrative Reforms
Commission has recommended the repealing of the Official
Secrets Act, 1923; and

(b) if so, the details thereof and the steps proposed
to repeal the Official Secrets Act?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) and (b) A Statement is laid on the Table
of the House.

Statement

The Administrative Reforms Commission (ARC) in its
report ‘Right to Information Master Key to Good
Goverance” has inter-alia recommended that the Official
Secrets Act (OSA), 1923 should be repealed, and
substituted by a chapter in the National Security Act, 1980
containing provisions relating to official secrets. It has also
recommended that the existing section 5 of the Official
Secrets Act may be reformulated on the lines
recommended by the Shourie Committee. The Government
is of the view that the Official Secrets Act is the only law
that deals with spying and wrongful possession and
communication of secret information and therefore, it
should remain on the statute book. However, the
recommendation of the ARC to reformulate the existing
section 5 of OSA is being considered by the Ministry of
Home Aftairs.

SHR! K.S. RAO: Sir, the hon. Minister has
categorically said in his reply that the Govemment is of
the view that the Official Secrets Act is the only law that
deals with spying and wrongful possession and
communication of secret information, and therefore, it
should remain on the statute book while the Administrative
Reforms Commission has actually recommended repeal
of the Act. Obviously, it means that the Minister is not
interested in repealing the Act.

This Act of 1923 of British regime has become
outdated. It is also proved that it is retrograde and
outrageous. It has also been proved that it has been
blatantly misused on many occasions. In the meantime,
we have been telling right and left that in democracy,
transparency and accountability are the key factors. We
also brought to our pride Right to Information Act which
does not give enough strength unless this is amended
immediately.

So, | wish to know from the hon. Minister, keeping in
view the RT! Act, how much time he would take, at least,

AGRAHAYANA 6, 1929 (Saka)
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to bring reform or a change in clause 5 which is affecting
the iflegal transaction or giving sheiter to some of the
people who are corrupt.

MR. SPEAKER: Mr. Minister, how long time will you
take?

SHRI SHIVRAJ V. PATIL: The Right to information
Act provides that notwithstanding this law information can
be given. Only the information which affects the
sovereignty, security and foreign relations will not be given.
So, this Act is not creating any problem for giving
information to the people under the new Act which has
been made. There was a Committee appointed under
Shri Shourie which has suggested certain amendments
to be done to the Act. They have suggested that the
definition of the ‘secret information’ has to be amended.
The Govemment of India is looking into this matter and
they would take decision as soon as possible.

SHRI K.S. RAO: Sir, | would read only a few lines
from clause 5. It says:

*if any person having any position or control any
secret official code, password etc. which relates to
anything which is likely to assist directly or indirectly

| can understand if this clause relates to Defence
secrets and all.

MR. SPEAKER: It is not a debate. You please put
your question.

SHRI K.S. RAO: But it should not be for intemal
matters. A lot of wrong things are being done by taking
shelter under this Act. It does not require a long study;
it does not require years to understand and amend this
clause. | wish to know from the hon. Minister, will he
specify any time limit for bringing an amendment
to this clause 4 which is affecting transactions in this
country?

SHRI SHIVRAJ V. PATIL: It is difficult to say if any
time limit can be given. There are many other things
which we are looking into. Supposing the information which
is given under the orders given by the courts and if that
information also can be used by other countries or by
the enemies, then we shall have to see in what fashion
that information has to be given. There are many other
things which we are looking into and after examining all
these details we can come to a conclusion.
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MR. SPEAKER: We are regularly receiving requests
under the Rigit to Information Act for the Members' assets
and liabilities and | have to give it. Therefore, reasons
are obvious.

SHRI VARKALA RADHAKRISHNAN: We have passsd
the Right to Information Act with all its paraphemalia and
Commissioners have also been appointed and they have
taken decisions. In that context, would it be proper to
retain the Official Secrets Act which came into existence
in the year 1923, during the British rule? Is it proper for
a parfiamentary democracy State to continue that in the
Statute Book after having passed this Right to Information
Act? What is its relevance?

SHRI SHIVRAJ V. PATIL: | have already explained,
the Right to Information Act provides that notwithstanding
this Act, the Official Secrets Act, information which is
required by the individuals will be given if it does not
affect the sovereignty, integrity or foreign relations. It is
already provided that Act is over-riding this Act. That is
why this Act is not creating any problem for that.

The second part of your question is, why should it
be in the Statute Book? There are many things which
have to be done by the Govemment, especially in the
Defence Ministry and some other Ministries which have
to camry on the activities in the areas which have to be
kept with the Govemment itself and not to be disclosed
or divuiged before time.

Those things have to be kept secret. This Act helps
the Government to see that those persons who are having
this information are not disclosing this information. If they
disclose the information, some action can be taken. It is
to ensure that those persons who are not authorized to
have this information, do not have this information and
pass it on to others.

The information should be given to the individuals
and the citizens of the country. At the same time, in the
interest of the entire society and the country and for the
good govemnance of the country, there are certain things
which cannot be prematurely disclosed. They cannot be
and need not be disclosed. There should be some
protection that shouid be provided. Here, we shall have
to strike a balance. f the pendulum swings from one
extreme to the other, it will create problems.

MR. SPEAKER: Yes, we have to think of many
things.

NOVEMBER 27, 2007

[Transiation]

SHRI PRABHUNATH SINGH: The information which
| want to know from the Hon'ble Minister has been sought
for by most of the other Members as well. But | would
like to have clarifications about a particular point. As per
the Administrative Reforms Commission except some
points in the Official secrets Act, it has been stated that
the right to information can be had in the name of good
govermnance efc. but as per the information | have and if
the information. | have is comect, if anyone wants to
have any information about the administrative matters in
judiciary under the right to information, it is not provided
under this Act. Through you, | would kike to tell the Hon'ble
Minister that under the Rigit to information Act, information
is provided about judicial matters and certified copy is
given, however, if somebody wants to have information
about the administrative matters like investigations, reports
elc. it is not given. Why it is so?

MR. SPEAKER: It is not in the question.

SHRI PRABHUNATH SINGH: It comes under it as
the same rule is applied here. Either this rule be relaxed
or such a system be put in place so that if someone
wants to have any administrative information, he could
get it. In this regard, | would fike to request you and
want a clarification from you in this regard.

SHRI SHIVRAJ V. PATIL: As regards the interpretation
of the rules, we cannot do it in the Parliament. If | say
that the meaning of any clause or section of this law is
this, it will not have any meaning, it will not be treated
as final. The right to interpret any law has been given to
the judiciary, what its correct meaning will be known to
you through the judiciary, you will not get it from here.
We can enact laws, but the responsiility to interpret the
laws thus enacted has been given to the judiciary, | cannot
do this. f you ask that we may act like the judges and
say that the said law applies here or not. | cannot do
this and | should not do it. If | do it, then it doesn't have
any meaning.

Export of Onions

+
*163. PROF. VWAY KUMAR MALHOTRA:
SHRI SANTOSH GANGWAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the total quantity of onions exported during the
last two years, country-wise;

(b) the reasons for permitting the export each time;
and
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(c) the future policy in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRiI JAIRAM RAMESH): (a) to (c) A
Statement is laid on the Table of the House.

Statement
(a) Information is given in the enclosed.

(b) and (c) Export is canalized through State Trading
Enterprises in order to effectively monitor the situation as
to availability and prices of onions. This policy is being
continued. Exports are permitted keeping in view the
interests of both the consumers and producers.

Statements
Total quantity of onions exported dunng last two years:
Country-wse.
Quantity in MT

S.No. Country 2005-2006 2006-2007
1 2 3 4

1.  Australia 18.40

2. Baharain IS 14,989.22 26,154.43

3. Bangladesh PR 331,533.63 403,143.66

4. Belize 14.00

5. Benin 19.00

6. Brazil 220.00 25.00

7. Brunei 1,083.40 2,135.74

8. Bulgaria 100.00

9. Canada 19.05 32.00
10. Canary IS 234.00
11.  Chile 614.40
12.  Taiwan 130.00 128.00
13. China P RP 2,525.00
14.  Comoros 218.00 209.00
15. Congo P REP 90.00
16. Denmark 100.00
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1 2 3 4

17.  France 81.47 193.69
18. Gemmany 0.82 325.96
19. Greece 7,180.20 1,345.60
20. Honduras 72.27
21. Hong Kong 125.20
22. Iceland 140.00 72.18
23. Indonesia 326.02 1,203.00
24, lran 190.00 200.00
25. Iraq 1,520.01

26. haly 194.00 308.00
27.  Japan 2.00 154.00
28.  Kuwait 6,792.21 9,719.56
29. Malaysia 226,002.09 319,857.47
30. Maldives 1,574.78 1661.72
31. Malta 13.00

32.  Mauritius 10,519.00 9,544.00
33. Nepal 31,408.32 39,058.35
34.  Netherland 200.02 666.00
35. New Zealand 15.00

36. Norway 110.00
37. Oman 1,377.23 5,333.37

38. Pakistan IR 45,130.23 98,942.29

39. Philippines 4,098.06 32,894.30

40. Poland 230.00

41, Qatar 6,327.26 8,111.01

42, Reunion 3,666.25 4,779.55
43. Rusia 34.76
44,  Saudi Arab 5,545.52 7,690.00
45.  Seychelles 429.00 977.00
46.  Singapore 16,792.21 22,960.92
47.  Somalia 850.00




1 2 3 4
48 South Africa 49.00 46.00
49.  Spain 125.00 1,071.00
S0 Sri Lanka DSR 126,730.98 135,589.22
51. St Pierre 48.00
52 Sweden 134.00
53 Switzerland 11.98
54.  Trinidad 37.00
55 Turkey 39.00
56 U Arab EMTS 112,174.32 235,912.70
67. UK 2,006.93 598.19
58. USA 55.70 119.83
59. Vietnam SOC REP 189.29
60. Yemen Republic 400.00 60.00
61.  Unsepecified 1,400.00 1,421.49
Total 9,60,507.31 13,78,373.21

Source: DGCI & S, Kolkata

PROF. VJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
it is very strange that the figure as given by the hon.
Minister show that 13,78,373 metric tonnes of onion were
exported. This year the total yield was 92 lakh metric
tonnes and despite all this and while the onion was soid
for Rs. 30 per kilo in the market, the farmer got only
Rs. four and five per kilo. The increasing prices of onions
have made everyone cry across the country. The farmer
did not get fair prices and owing to the existence of
speculators, exports and hoarding the common man had
to pay even Rs. 30 per kilo for onions which created a
grim situation and a back breaking experience for the
common man. Who is responsible for this and why did
the Government not take any timely measure?

[English]

SHRI JAIRAM RAMESH: Sir, first of all | would like
to clarify that the information hon. Member has provided
that production of onions was 92 lakh tonnes is simply
not correct. Last year, that is in 2006-07, the production
of onions, according to NAFED, hovered around 62 to 63
lakh tonnes. in 2006-07, the production was between 65
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and 66 lakh tonnes. So, at no point of time has the
production of onions been 92 lakh tonnes. That is the
first point that | would like to make.

Secondly, out of these 65 lakh tonnes about 13 lakh
tonnes has been exported, roughly about 20 per cent is
exported. Now, when the wholesale prices crossed
Rs. 16 a kg in wholesale markets at Nasik and in Azadpur
Mandi, on the 4th of October this year, the Government
changed the policy on exports. T'e export of onions today
is canalised only through 13 Government agencies. On
the 4th of October, it was shifted from the canalised
category to the restricted category. In other words, export
of onions required a licence. From the 4th of October
onwards, there has been a steady decline in the
wholesale price and thereby the retail price of onions.
On the 14th of November, we went back to the canalised
category. As of today, the wholesale prices of onions are
between Rs. 7'/, to Rs. 8'/, a kg. The retail prices are
somewhere between Rs. 12 to Rs. 16 a kg. The prices
of onions both in wholesale markets and retail markets
are nowhere in the region that is mentioned by the hon.
Member.

[Translation]

PROF. VIJAY KUMAR MALHOTRA: The figure of 92
lakh metric tonne of the total yield and the total quantity
of onion exported has been given by the Ministry of
Agriculture. But it would not be correct to state that the
prices of onion never shot up to Rs. 30 or Rs. 28 per
kilo, while the price of onion near Diwali and during the
period before it spiraled up so much across the country
that it caused a lot of difficulty to the common man. The
Government was sleeping at that time. This finds
reference even here that the onions may or, may not be
there, but at least the Govemment has figures. The prices
of onions shot up by four times during a year but the
farmer never got four times the cost. We are not oppoeed
to the farmer getting the cost of his crop but if the farmer
does not get his cost and the hoarders in colflusion with
the Government and the export houses pocket the entire
profit which run into hundreds of crore of rupees then is
it not the Government to be blamed for that? | would like
toknowwhycﬁdmaGovemmmmnakoaﬁmdyacﬁon?

[English]

SHRI JAIRAM RAMESH: Sir, | repeat once again
that as of now the wholesale prices of onions are ranging
between Rs. 7-1/2 and Rs. 8-1/2 a kg. and the retail



13 Oral Answers

prices are somewhere between Rs. 12 and Rs. 16 a kg.
The hon. Member is right that there were periods when
both the wholesale price and the retail price had shot up
to about Rs. 25 to Rs. 30 a kg. That is when the
Government moved in to change the export policy from
canalised to restricted. We have gone back to the
restricted category because the prices have moderated.

Sir, | want to reassure the hon. Member that if there
is one commodity which is constantly under scrutiny as
far as prices is concemed, it is onions because we know
of the political impact the onion prices have had in 1998.
His own political party had to bear the brunt of increased
onion prices.

[Translation]

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, just
now hon. Malhotra ji told the hon. Minister that as per
the report of the Ministry of Agriculture, the production of
onion was 92 lakh metric tonns and as per the figures
given by the hon. Minister the production of onion during
the year 2006-07 was 66 lakh metric tonns out of which
13.75 lakh metric tonnes, that is, approximately 20 per
cent have exported. You may deny it or say what so
ever but today the situation is such that if you accompany
me to any nearby market you will not find onions below
Rs. 15 or Rs. 20 per kg. anywhere. Besides, this is also
a fact that the onion grower in Kamataka is getting only
Rs. two per kilogram. All the restrictions have been
imposed on farmers whereas there is none on the 13
export agencies. If Bangladesh, Myanmar and Nepal need
onions then why cannot its benefits accrue to the farmers
of the country? You may recruit 13 agencies, be it NAFED
or any other agency and they may eam profits that may
be in the Government's credit but the farmer who is
suffering and is not getting even his cost despite high
prices—could the Government take some measures
whereby the farmers also get Rs. 10/- per kilo? Can he
take any measures in this regard? As told by him not
more than 90 lakh metric tonne onions can be produced
out of which 20 per cent goes waste. | would like to ask
you if a little relief is to be provided to the farmers then
what price can be guaranteed to him? We want the
exports to continue and its benefits accrue to the farmers.

[English]

Mr. SPEAKER: Do not repeat it. There should be no
repetition.

SHRI JAIRAM RAMESH: | want to say that the hon.
Member is right in saying that there are differences in
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production estimates between NAFED and the Ministry of
Agriculture. This has been under examination for quite
some time. The difference in estimates is quite substantial.
It ranges from 67 lakh tonnes to 92 lakh tonnes as
Professor Malhotra and the hon. Member have mentioned.
This is a matter of concemn. The Ministry of Agriculture is
looking into reconciling these production estimates.

The other point that 1 want to make is that export of
onions is not free....Inferruyptions) Export of onions is
canalized through 13 Govemment agencies. This is the
first point. The second point is that the Government
stipulates a minimum export price. Today, the minimum
export price is $ 425 a tonne which roughly translates to
about Rs.17 a kilogram. Any consignment below Rs.17 a
kilogram does not get exported. So, it is not true to say
that there is free export taking place which is having an
impact on the domestic prices. | agree that the benefit of
exports must accrue to farmers. | agree that farmers
must derive the full benefit of export prices. It should not
go to the middlemen or to the traders. That is why, a
large number of canalizing agencies are cooperatis)e
bodies. The assumption is that if it is a cooperative body,
a Govemment owned cooperative body, by and large,
the benefits of export prices do go back to farmers. But
| share the hon. Member's concern that exports must
benefit farmers. It should not benefit middiemen and
traders.

[Transiation]

MR. SPEAKER: Shri Shivanna please speak in
English in accordance with the dress you are wearing.

*SHRI. M. SHIVANNA: Sir, the Hon'ble Minister Shri
Jai Ram Ramesh Ji is from Kamataka. | would be very
happy, if he gives reply in Kannada. Sir, | would like to
know from the Hon'ble Minister through you today whether
the Government are aware of the condition of the onion
growers all over the country especially in Kamataka that
is very pathetic. The onion is being sold at Rs. 2 or Rs.
3 per Kg. onion growers are shedding tears due to steep
fall in the whole sale price of onion.

Therefore, | would like to know from the Hon'ble
Minister whether his Ministry proposes to modify the export
policy in order to rescue the onion growers, with
immediate effect. Thank you sir.

[English}
SHRI JAIRAM RAMESH: | have been exported from
Kamataka to Andhra Pradesh. May | answer him in

English?... (aternuptions)

“English Translation of the speech originally delivered in Kannada.
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| will give the reply to him in English.

The question that he has asked was asked eadier
also. The benefit of exports should go to farmers. | agree
that by and large, what has happened is farmers
producing not only onions but also many other agricultural
commodities are not seeing the benefit of export prices.
This is a matter of great concem. It is also a mafter of
direct relevance as far as the Ministry of Agriculture and
Cooperation is concemed. By and large, in the case of
onions particularly as | mentioned, the canalised agencies
are cooperative bodies. It is a reasonable assumption
that cooperative bodies operate to benefit their own
members who happen to be farmers. But | take the point
that he has made that we must, as a rule, in agricultural
products and commodities, follow policies and have
institutions whereby the benefit of export prices go to
primary farmers. This is happening in the case of mik
because we have an organisation like the NDDB. | hope
that in respect of other agricultural exports as well, we
will have such bodies by which farmers will benefit.

SHRI L. RAJAGOPAL: In our country, cutting across
regions and States, onion is used in every part of this
country. It is a most essential commodity in this country.
Some Govemnments had fallen especially on the increased
price of onion. In Andhra Pradesh, today, the onion price
is around Rs.18 in the retail market. The State
Government is subsidizing the price of onion and trying
to supply it at Rs.7 a kilogram. In fact, the hon. Minister
has said that at no time has he permitted onion to be
exported if it is less than Rs.17 a kilogram.

In tact, the entire onion exports are channelised by
the Government agencies. Are any benefits being passed
on to the private traders also because there are various
ways of getting Rs. 17 by over invoicing. We want to
understand from the Minister if any export benefits are
being passed on to the private traders or not? What
exactly is the policy on that?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): Sir, the export of onions is
calibrated right since 2003. It is not something which is
being done today. There is a balance between the
consumer and the farmer. When the prices are high, the
intention is to restrict the imports. This restricted import
policy started in the year 2003 and is monitored by the
Ministry of Consumer Affairs to see that when the prices
are high in the market, the exports are curtailed and
when the prices fall, the exports are allowed. Curently,
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what happened in the last 2 months, when prices went
up, it was decided that we should put some kind of
curtailment on exports. That was done and we saw within
30 days, a sharp decrease in prices. Now, the question
whether the benefit of this goes to the farmer is not
related to exports. It is related to a larger issue which
the Ministry of Agriculture and the Ministry of Food is
looking into. It is to see that the ultimate benefit from the
prices that the consumers pay or what the whole sale
price is, the farmer stands to get the maximum benefit
trom it....(Interryptions)

MR SPEAKER: Sorry. Shri Alok Mehta.
[Translation]

SHRI ALOK KUMAR MEHTA: Mr.. Spqu_ Sir, all
the important questions have been asked. | would like to
tell you that | am ailso a farmer's son.

[English]
MR. SPEAKER: But, you are not a farmer.
[Transiation]

SHRI ALOK KUMAR MEHTA: Sir, onion may sold
for Rs. 3 or Rs. 30 per kg,m but the farmer only gets
the minimum support price which in considered. When
exports are talkked about. | do not think that it is not the
oniy govemning factor for prices. | would like to inow if
the Government has conducted any study in regard to
the middlemen and hoarding being responsible for the
fluctuation in prices of onions and whether the
Government is formulating any comprehensive scheme
so as to bring a balance between the consumer price
and producer's income?

[English]
MR. SPEAKER: It is all right. Not any repetitions.

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): in the last few
years, there has been an upsurge in onion production
which is all to the good because because consumption
has also gone up. Besides traditional growing States of
Maharashtra, Gujarat and Andhra Pradesh, onion
production has taken off in many other States like
Kamataka, Orissa and Bihar. There has been an increase
in onion production. it is. not true to say that all of a
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sudden, because of exports, prices have increased. But
the fact is that the concem which has been repeatedty
expressed that the fanners are not getting adequate prices
which consumers are paying is not correct. If we are
paying Ss. 20, it stands to reason that a bulk of that
price should go back to the farmer. That is a larger
issue of agriculture.

MR. SPEAKER: There is the question of private
traders making too much profit.

SHRI JAIRAM RAMESH: In Commerce Ministry, the
question is related to exports. All | can say regarding
export of onion it that whenever exports have led to
increase in onion prices, the Commerce Ministry has
moved in to impose controls, to require licensing and we
have seen the impact. As of yesterday, the whole sale
price of onion in Azadpur Mandi, which Prof. Malhotra
well knows, has come down to Rs. 8 per kilogram.

Cases Registered with NHRC

*164. SHRI K. SUBBARAYAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total number of cases registered with the
National Human Rights Commission (NHRC) against the
police atrocities and about violations of Human Rights in
the prisons during each of the last three years, State-
wise; and
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(b) the remedial measures adopted or proposed to
be adopted by the Government to curtail such atrocities
in future and the action taken against the accused
persons?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) As per statement enclosed.

(b) The maintenance of law and order including
‘police* and ‘prison’ is the responsibility of the respective
State Governments. The Government of India and the
National Human Rights Commission have however been
sensitizing State ‘Police forces inter-alia, through regular
training programmes of police officers and others in
respect of the protection of human rights and prevention
of human rights violations.

A model prison manual containing, guidelines for the
superintendence and management of prisons has also
been circulated to the State Govemments.

The NHRC has also been issuing directions/
recommendations from time to time to the State
Governments on (i) reporting of custodial deaths/custodial
rapes within 24 hours to the Commission; (li) periodical
Health care and medical examination of undertrials/
prisoners; (iii) visit by judicial officers to jails/prisons at
regular intervals to see the conditions of prisoners and
for recommending suggestions for improvement; (iv)
following a standardized procedure to deal with custodial
crimes and police encounters etc.

Statement

Number of Cases (State/UT-wise) Registered with the National Human Rigits Comurxssion against the Police
Atrocities and Violations of Human Rights in the Pnsons during the kst three years

S.No. Name of State 2004-2005 2005-2006 2006-2007
Police Prison Police Prison Police Prison

1 2 3 5 6 7 8
1. Andhra Pradesh 324 124 212 141 160 123
2. Arunachal Pradesh 3 2 6 0 3 1
3. Assam 33 14 36 31 36 17
4, Bihar 1325 203 1395 324 976 267
5. Goa 12 4 14 6. 1 1
6. Gujarat 300 59 178 54 285 62
7. Haryana 1168 94 1218 93 1456 103
8. Himachal Pradesh 40 10 29 9 24 1




19 Oral Answers NOVEMBER 27, 2007 to Questions 20

1 2 3 4 5 6 7 8
9. Jammu and Kashmir 35 2 34 3 47 1
10. Karnataka 150 65 140 85 141 62
1. Kerala 39 55 33 51 30 40
12. Madhya Pradesh 534 81 578 63 541 88
13. Maharashtra 334 162 273 131 500 167
14, Manipur 9 0 5 0 7 0
15 Meghalaya 3 6 5 4 4 1
16. Mizoram 0 0 1 1 1 0
17. Nagaland 4 () 0 () 2 0
18. Orissa 190 56 155 55 113 63
19. Punjab 368 84 328 134 245 104
20. Rajasthan 705 104 806 89 631 114
21 Sikkim 0 0 1 0 1 ()
22. Tamil Nadu 424 108 283 113 326 116
23.  Tripura 5 4 8 4 7 5
24, Uttar Pradesh 20396 461 19315 487 21899 540
25. West Bengal 238 90 171 79 199 80
26. Andman and Nicobar Island 6 1 2 2 4 0
27. Chandigarh 48 4 40 5 34 2
28. Dadra and Nagar Haveli 3 0 1 0 1 0
29. Daman and Diu () 0 5 0 8 0
30. Dethi 2151 91 1927 78 2192 76
. Lakshdweep 0 0 0 0 0 0
32. Pondicherry 13 1 9 1 1 2
33. Chhattisgarh 110 30 128 55 166 60
34. Jharkhand 347 95 385 88 354 104
35 Uttaranchal 653 20 648 28 681 33
Total 29970 2030 28377 2230 31096 2233

SHRI K. SUBBARAYAN: Sir, in his reply, the Minister Will there be an intensive training programme for the

has given detail of the manual of prison management. police personnel to eliminate this ailment in the system?

But, despite this, atrocities are continuing. The increasing
atrocities of police only reveal a colonial concept of police. SHRI SHIVRAJ V. PATIL: Yes, Sir. That is being
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done. We would like to train the police to deal with the
citizens in a proper manner.

SHRI K. SUBBARAYAN: Will the Government enact
a law to impose severe punishment on the police
personnel who abuse and misuse power?

SHRI SHIVRAJ V. PATIL: Sir, the law has been
amended. The Criminal Procedure Code has been
amended. Previously, if a person died in a police station,
the investigation was to be done by the policemen
themselves. Now it is provided, by amending the Criminal
Procedure Code, that the investigation would be done by
a Judicial Magistrate and that heips a lot. We have also
provided that the autopsy, that is the post-mortem
examination, has to be done in a manner which retains
the evidence of what has actually happened. The past-
morftem operation has to be done under a camera, a
video tape has to be prepared and given. These things
are helping.

[Translation]

SHR! SHAILENDRA KUMAR: Mr. Speaker, Sir, in his
reply, the hon’ble Minister has presented a statement for
the year 2005, 2006 and 2007 in regard to police and
prison. Through you, | would like to ask about the number
of persons related to police and prison against whom
action has been taken on the basis of the reports
submitted for human rights violation.

SHRI SHIVRAJ V. PATIL: Sir, | am sorry to state
that this number has increased a lot in Uttar Pradesh.
The number of complaints received against the police
was 20000 in the year 2004-05, 19000 in the year 2005-
2006 and 21000 in the year 2006-2007. The number of
prisons has also increased, in the same proportion.

SHRI SHAILENDRA KUMAR: | would like to know
about the action taken by him? ...¢Intsrryptions)

[English]

MR. SPEAKER: Sorry, you wanted some information
he has given that.

[Transilation]

SHRI SHIVRAJ V. PATIL: Sir, action in this regard is
taken by State Government. The State Police does it.
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National Human Rights Commission investigates the
matter after receiving complaints and subsequently asks
the State Government to take action thereon. One action
is that if a complaint is found true, compensation is
awarded and in the other kind, case is filed against the
guilty and he is punished.

SHR! RAM KRIPAL YADAV: Mr. Speaker, Sir, the
hon’ble Minister has given figures of the last three years
in his reply. The figures of Uttar Pradesh are very high,
at the same time the figures of Bihar are also high. The
matter of concem is that legislation is beind made, despite
that their number is not decreasing and atrocities are on
the rise, human rights are being violated. Through you,
| would like to ask the hon'ble Minister that if despite so
many efforts it is not being controlled, human rights are
being violated and the situation in three-four States is
alarming, then what kind of effective steps the Govemment
propose to take? Whether any deliberation and action
has been taken for bringing down this number to a naught
in the three-four States of Uttar Pradesh, and Haryana
etc. where their number is rising?

[English]

MR. SPEAKER: He has said that this is a State
matter.

[Translation]

SHRI RAM KRIPAL YADAV: Sir, | would like to
submit. ...(Intermyptions)

MR. SPEAKER: All right, you have asked question,
now please take your seat.

SHRI SHIVRAJ V. PATIL: Sir, | just said that we
have amended the law. As per earlier law, if a person
died in policy custody, the police concemed station used
to investigate that case, but it was observed that there
used to be an effort to save the culprit. So, as per the
present law, a judicial magistrate investigates such cases.
This is a major amendment. Secondly, it has been
provided that the victim should be given compensation.
This is also an amendment. The third thing which | just
mentioned is that postmortem is invariably conducted
before the camera so that full information could be
obtained. The NHRC has also taken such steps and the
Government of India has also amended the Criminal
Procedure Code and the State Governments have been
asked to impart proper training to their police forces in
this regard.
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[Engiisti]

DR. SUJAN CHAKRABORTY: Sir, if we see the
report, it is quite evident that the number of cases
registered with the Human Rights Commission against
police atrocities and violation of human rights in the
prisons during the last three years is increasing, while it
could be expected that on the onset of time and on the
onset of newer methodologies being taken up by the
Government, this should come down. But the case is
reverse. Why is it so?

Most interestingly, it we look at the figures, the States
adjoining Delhi, like Haryana, Uttar Pradesh, Punjab,
Rajasthan, etc. the number of cases are much more than
the average of other States, particularly, it we see the
population, the cases in these areas is much more. |
would like to know why is it that in and around Delhi,
the cases are much more than the cases in general.

[Trans/ation]

MR. SPEAKER: This is not proper.
[English]

You do not have to identify the State.
[Translation]

SHRI SHIVRAJ V. PATIL: Sir, our population is
increasing, therefore, crimes are also rising. Due to
enactment of the laws, criminals are nabbed and put
behind the bars. But our prisons are very old, they do
not have adequate space, therefore, more people are
put in a single room that causes troubles. In fact, prison
is a state subject.

[Englist]
It is exclusively within the jurisdiction of the State.
[Transiation]

Despite prison coming under the State list exclusively
the Govermment of India have given around Rs. one
thousand crores for improving their condition. But,
unfortunately, these funds are not being spent, due to
which the work stipulated to be got completed in two
years is not completed and we have to extend time. This
is the cause of the present conditions. He is talking about
Delhi and its adjoining areas. After committing crime the
criminals enter Delhi. Here they are caught which is why
it appears that the number of cases in Delhi is
nsing....(/nterruptions)

NOVEMBER 27, 2007

fo Questions 24

[English]
MR. SPEAKER: | think, he has covered it. Mr.
Khanna, do you want to ask anything?

[Trans/ation]

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, |
have a small question. As per the data, the incidents of
human rights violation by the police have decreased ever
since the new Government came to power in Punjab. As
he said, it is a recommendatory authority, the matter which
comes to light is investigated in that very police station
of that State. Are the Government taking action to
formulate new mechanism to strengthen Human Rights
Commission so that Human Rights Commission may have
power to get investigations done and register the case.

SHRI SHIVRAJ V. PATIL: Sir, we have amended this
law just some days back. We have amended the Human
Rights Act. Earlier the Human Rights Commission had
itself to look into the complaints received by it. Now, as
per the amended law complaints can be sent to State
Human Rights Commission and it can look into those
complaints, because the country is very large and the
National Human Rights Commission, located in Delhi
cannot look into the complaints coming from the entire
country because it has a few officials. Therefore, we have
empowered the State Human Rights Commissions to
investigate the complaints, we have taken this kind of
action. Our National Human Rights Commission has been
duly set up, but the State Human Rights Commissions
have not been set up in all the States. They are short
of manpower as well and other means which should be
available to them are also not awailable. Due to it, work
is not being carried out.

As far as the case of prosecution is concemed, |
would like to teil that prosecution does not come under
the Human Rights Commission. The Human Rights
Commission gives suggestion for prosecution to the State
Government and the State Govemment has to take up
the prosection. If the Human Rights Commission directty
prosecutes, then some hurdles might come up. We held
discussion on it earlier, but were not able to impiement
it. As per the present situation, the Human Rights
Commission recommend the case to the State
Government and the State Government Prosecutss.

[English]
Uniform Syliabus in Educational Institutions

*165. DR. R. SENTHIL: Wil the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:
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(a) Whether the entrance examinations to premier
educational institutions like AlIMS, 1IM, liTs are based on
the CBSE syllabus only although there are many States
Boards which have syllabi that are different from the
CBSE syllabus;

(b) if so, the details thereof;

(c) the measures taken or proposed to be taken by
the Gowvt. to introduce uniform syllabus all over the
country; and

(d) if not, the reasons for not adopting an inclusive
educational policy?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (d) A statement is laid on the table of the
House.

(a) and (b) No, Sir. The syllabi for entrance
examinations to professional courses like medicine and
engineering are generally based on common components
of syllabi of different school education boards of the
country. Central Board of Secondary Education conducts
All India Pre Medical/Pre-Dental Entrance Examination and
All india Engineering Entrance Examination, whereas |iTs
and AllMs conduct their own entrance examinations. The
eligibility for entrance examination conducted by |iMs is
Bachelor's degree.

(¢) and (d) According to the National Policy on
Education, 1986 (as modified in 1992), the national system
of education is to be based on a National Cumicular
Framework containing a common core alornigwith other
flexible components. In a multi-cutural and multti-lingual
country like India, uniform syllabus all over the country is
not desirable as education needs to be contextualised by
rooting the same in local environment and culture to make
it more meaningful. However, the National Curriculum
Framework is common throughout the country and
provides an underlying unity and cohesiveness to the
syllabi prescribed by different States and Examination
Boards.

DR. R. SENTHIL: Both the answers to my questions,
| am sorry to say, are not acceptable. The question was
whether the entrance examinations to various Central
Government educational institutions are only based on
CBSE syllabus. The answer is in the negative. | know it
from my own personal experience. When | took the
JIPMER Entrance Examination in 1979, until my daughter
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took the examination last year and my next daughter is
taking the examination in the coming year, it remains to
be in CBSE Syllabus. Take, for example, Tamil Nadu
where there are 5,14,331 students studying in State
syllabus; and 7,080 students studying in Matriculation
syllabus; only 7,090 students studying in CBSE Syilabus.
When six lakh students are studying in State syllabus
and other syllabuses, what is the rationale in conducting
the examination only as per the CBSE Syllabus? CBSE
Syllabus students are wards of the IAS and IPS officers,
upper caste elites and city people. You have virtually
eliminated the rural students. The only remedy is to have
a uniform syllabus, which you have said is not possible
because of the cultural differences. If that is the case, let
there be different syllabuses at the primary education
level and have a uniform syllabus at least at the high
school level. If that is not possible, at least in 11th and
12th standard why can you not have a uniform syllabus
all over the country? When are you going to do that?

MR. SPEAKER: It is a very good question.
[Translation/

SHRI M.A.A. FATMI: Sir as per our National
Curriculum Framework policy, all 41 education boards of
our country set their own syllabus and on the basis of
common components of syliabi of all these school
education boards, CBSE exams are conducted and
questions are set keeping.in view the syllabus of these
41 boards. It is a fact that the CBSE conducts two
entrance examinations—one pre-medical test and another
pre-engineering test, but they are not based on the CBSE
syllabus alone. Questions are set keeping in view the
syllabus .of all the 41 schools education boards among
which three are the national boards and 38 are the State
boards. So, there is no question of any sort of
discrimination against any State or any board.

[English]

DR. R. SENTHIL: The answer is not acceptable.
Anyway, my second Supplementary is this. When 80 to
90 per cent of the students in India are studying in their
mother tongues, and only 10 per cent of the students
are studying in a foreign language, namely, English, what
is the point in conducting the examination only in English?
This is another way of eliminating the rural students from
entering into higher education. When are you going to
have the examination in all the 18 languages instead of
a foreign language?
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[Transiatrion)

SHRI M.AAA. FATMIE: Sir, rules for all the entrance
examinations are announced before hand-syllabus is made
public in advance and on the basis of this syllabus,
examinations are conducted. There are two languages in
the country one is English and other is Hindi, which is
our national language, too. These two languages are the
medium for writing these entrance examinations.

[English]

MR. SPEAKER: Why not in other languages? That
is what he says.

[Transiation]

SHRI M.AA. FATMI: Sir since these are national level
examinations, only two languages—one national language
Hindi another English—are considered for conducting
these exams.

SHRI THAWAR CHAND GEHLOT: Sir, this decision
is not right.

SHRI CHARNJIT SINGH ATWAL: Sir, through you, |
would like to ask one thing the Govermment. With your
grace and as Speaker of Punjab Assembly, | -have had
a number of opportunities to visit foreign countries you
also gave me opportunities to go on foreign visits. | have
not seen any country where the children of the poor go
to one school and the children of the rich go to another
school. Unfortunately, it is nowhere other than India where
there are separate schools for the children of poor and
rich. Mahatma Gandhi had a dream that our country
cannot progress unless the villages of the country make
progress. The children of our villages go to those schools
which are mostly run by the State education boards. The
State education boards run or conduct the exam of those
schools which are situated mostly to villages where there
is no infrastructure facilities like teachers, buildings and
even a proper seating arrangement for the students. So,
| would like to know from the Government whether there
cannot be a common syflabus for both the State education
boards and the CBSE on the lines of the system folowed
in other countries? | would like to tell you that in the
schools affiliated to State education boards, where the
children of the poor study teaching of English begins
from VI standard onwards. | do not want to name any
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State, but it is a fact that the drop out rate upto Class
X is 89 per cent and the 13 percent students who
continue are those who do not belong even to State
education board or the students who secure first or
second division, but they barely manage to pass in third
division or have compartment in some subjects. Therefore,
keeping in view the dream of Mahatma Gandhi, present
scenario and taking cue from other countries, whether
the Government are prepared to consider that the children
of the poor, who get their education living in villages and
do not have even teachers to teach them, could ever
become doctors or engineers? So, are the Govemment
ready to bring uniformity in the syllabi of State education
boards and CBSE so that the children of the poor ocould
ever become doctors or engineers and thus, the dream
of Mahatma Gandhi could come true?

SHRI M.A.A. FATMI: Sir, as | have already stated
that our country has a common National Curriculum
Framework. Now, it is upto States and their education
boards to follow syilabus or guidelines of the CBSE or
set their own syllabus. They are free to adopt CBSE
curriculum, since this country is not a mono cuitural and
mono lingual one, so a uniform syliabus all over the
country is not possible. No one can be forced for it. If
any State. ...(/Interryptions)

MR. SPEAKER: What is this? Unless you listen to
the reply of the Minister, how could you know what he
wants to say.

SHRI M.A.A. FATMI: We have different social values.
Therefore, the syllabus is based on the National Curricular
Framework. It contains components based on this
tramework. it contains all the componets. Based on this
framework, State boards can chalk out their syliabus as
per their requirements. We cannot force any State to
follow our syllabus.

[English]

MR. SPEAKER: It is a matter fit for Half-an-Hour
discussion. | would expect a notice on this.

...(Infermuptions)

MR. SPEAKER: Let there be a discussion.
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[Transtation]
Mid-Day Meal Scheme

*166. SHRI MAHAVIR BHAGORA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) Whether the enrolment in schools has decreased
in some States and Union Territories after the
implementation of the Mid-Day Meal Scheme;

(b) if so, the details thereof and whether the
Government has curtailed the Central assistance for some
States and Union Territories during 2006-07;

(c) if so, the reasons therefor, State and Union
Territory-wise;

(d) the nomms fixed for releasing the amount of
Central assistance to the States and Union Territories;
and

(e) the details of the review of the scheme that has
been carried out prior to curtailing the amount of Central
assistance?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (e) A Statement is laid on the Table of the
House.

Statement

Enroiment in primary schools (Classes |-V) has
steadily increased for all categories of children from 107.1
million in 1995-96 when the mid day meal commenced,
to 130.8 million in 2004-05. However, in recent years the
enrolment has come down in some States possibly
because of reverse demographic trend in the child
population in the 6-10 age group. Central Assistance
released towards mid day meal scheme has gone up
from Rs. 441.21 crores in 1995-96, when the scheme
provided for cost of foodgrains and transportation, to
Rs. 5233.47 crores in 2006-07. The existing norms for
the primary stage of education were put in place in
2004-05 following the introduction of cooked mid day meal,
and were revised in 2006-07. Central Assistance under
the Mid Day Meal scheme for the primary stage is
released to States/UTs on the basis of the enroiment
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figures/number of children availing mid day meal submitted
every year by States/UTs to the Programme Approval
Board (PAB) for the mid day meal scheme, and after
adjusting unspent balances of the Central releases made
in the previous year, as per the following norms:

(a) Foodgrains (wheat/rice) @ 100 grams per child/
school day.

(b) Cooking cost @ Rs 2.00 per child/school day, of
which Rs 1.80 is the Central share and Rs 0.20 is the
State share for the states in the North-Eastemn region,
and Rs 1.50 is the Central share and Rs. 0.50 is the
State share for the remaining States/UTs.

(c) Construction of kitchen-cum-store @ Rs 60,000
per unit.

(d) Procurement of kitchen devices @ Rs 5000 per
school

(e) Transportation cost @ Rs 125 per quintal for 11
special category States w.e.f 1.10.07 and Rs. 75 per
quintal for other States/UTs

(f) Management, Monitoring and Evaluation cost @
2% of the total cost of foodgrains, transportation and
cooking cost.

[Translation]

SHRI MAHAVIR BHAGORA: Mr. Speaker, Sir, | had
pointed out to the hon'ble Minister about the decrease in
the enroiment of children, however in reply to this question
he has said that there has been an increase in the
enroiment of children. This programme was launched in
1995-96 and at that time, the number of children availing
this scheme was 107.1 million. After ten year the number
of children is reported to be 130.08 million. Further, it
has been stated in the reply that it is on account of the
reverse demographic trend in the child population that
the enrolment of children in some states has decreased.
{ would like to know as to what does it meant by this
demographic trend. Besides, 3 percent population growth
is registered every year in the country. Nothing has been
said in the reply about these figures nor is there any
information regarding the extent of decrease recorded.
Therefore, through you, | would like to know from the
hon'ble Minister as to what is this demographic trend all
about.

SHRI M.A.A. FATML: Sir, as far as enrolment is
concemed, it kept on increasing. The number of children
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who remained out of the school earlier were nearly
3.2 crore. This number has decreased to nearly
75 lakh. As far the demographic change is concemed
the number of children is decreasing in several States
however, as far the question of enrolment is concemed,
it has increased all over the country. The number of
enrolment of children has increased especially after the
launch of Sarva Shiksha Abhiyan.

SHRI MAHAVIR BHAGORA: Mr. Speaker, Sir,
substandard quality of food is supplied in mid-day meals.
Yesterday, too it was discussed in the House that red
wheat is being supplied for the mid day meal scheme. |
would like to know whether the implementation of the
said scheme is a merely a paper work. We get information
regarding the irregularities In the distribution and supply
ot foodgrains for the said scheme from various news
papers. | would like to know from the hon'ble Minister
the number of such complaints received from the State
Governments and action taken by the Govemnment in this
regard.

SHRI M.A.A. FATMI: Sit, as far as the supply of
substandard quality of foodgrains is concemed, | would
like to make it clear that foodgrains are supplied to the
vanous States by the Food Corporation of India. Whenever
we get complaints regarding the misuse of foodgrains,
we take immediate action in this regard. We talk to the
State Govemment and take action in this regard.

[Engiishy]

SHRI B. MAHTAB: Sir, one of the reasons that has
been stated in the answer relating to decrease in
enrolment in schools in some States and Union Territories
is ‘possibly because of reverse demographic trend in child
population in the age group of six and 10.

As a large number of dropouts is taking place at
primary level because of lack of quality education and
low quality of mid-day meal, will the Government make a
study to find out the actual reason instead of saying
‘possibly..." for decrease in enroiment and lower intake of
midday meal?

[Translation|

SHRI M.A.A. FATMI: Mr. Speaker, Sir, | have already
stated that there is no effect of demographic change on
the number of envolment. Since the UPA Government
came to power the quantity of food supplied for the
scheme has also been increased. Earlier it was in the
ratio of 1:5, now it has been increased to 1:8 in the
educationally backward blocks ‘and from next year mid-
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day meal will be made available in all the schools in
each block all over the country and good quality food
will be provided under this scheme.

| have already stated that the number of out of school
children which was 3.2 crore has decreased to 75 lakh.
We are consistently making efforts to bring those children
to schools as well.

[English]
MR. SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English]
Promotion ot Agro industries

*167. SHRI P.C. GADDIGOUDAR: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state: “the steps taken/proposed to be taken
by the Govemment to promote agro-based industries in
each State in the country?”

THE MINISTER FOR MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): Agro based
industries that are promoted by the Government in the
Ministry of Micro, Small and Medium Enterprises (MSME)
through its schemes and programmes mainly cover the
industries involved in the processing and production of
products lke pulses, cereals, gur & khandsari, papad,
honey, paimgur, fruit, vegetable, edible oil, etc. The
Ministry of MSME implements two national level credit-
linked subsidy schemes, namely, the Rural Employment
Generation Programme (REGP) and the Pradhan Mantri
Rozgar Yojana (PMRY) for employment generation through
promotion of industries including agro based industries in
the, rural areas of the country. REGP is implemented
through the Khadi and Village Industries Commission
(KVIC) to assist eligible entrepreneurs in setting up village
industries (including agro based industries) in rural areas
and small towns with population up to 20,000. Statewise
number of agro based units assisted under REGP
during the last three years is given in the enclosed
Statement-|

Other. schemes implemented by KVIC for the
promotion and development of village industries include:

() Rural Industries Service Centres (RISC) Scheme
for setting up common facility centres to provide
infrastructural support and services to such
industries.
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Product Development, Design Intervention and
Packaging (PRODIP) Programme for improving
the design and packaging of village industry
products.

Assistance to village industry units to participate
in exhibitions at the international, national and
sub-national levels for improving marketing of
the products.

“Scheme of Fund for Regeneration of Traditional
Industries (SFURTI)" a new Central Sector
scheme has been launched in 2005-06 for the
development of around 100 traditional ciusters
in khadi, village industries and coir sector. The
Scheme envisages need-based assistance for
replacement of production equipment, setting
up of common facility centres (CFC),
product development, quality improvement,
improved marketing, training and capacity
building, etc.
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Besides, by amending Khadi and Village Industries
Commission Act, 1956, the fixed capital investment per
head of artisan or worker has been increased from Rs.
50,000 to Rs. one lakh (Rs. one lakh and fifty thousand
in case of village industry located in a hilly area) for
industry located in a rural area which produces any goods
or renders any service with or without the use of power.

Pradhan Mantri Rozgar Yojana (PMRY) is
implemented through the District Industries Centres (DICs)
of States and Union Territory Governments to assist
educated unemployed youth for setting up self employment
ventures including agro based units. PMRY is implemented
in both rural and urban areas. As the scheme is
implemented through DICs and funds are disbursed
through Reserve Bank of India (RBI) and State/UT
Governments, details of category-wise units established
has not been maintened centrally. However, as per the
data provided by RBI, State-wise number self-employment
ventures assisted under PMRY during the last three years
is given in the enclosed Statement-ll

Statement-
State-wise number of agro based industnes assisted under REGP during 2004-05, 2005-06 and 2006-07

Sr. No.  State/UT No. of Projects
2004-05 2005-06 2006-07
1 2 3 4 5
1. Chandigarh 6 1 0
2. Delhi 2 7 4
3. Haryana 444 401 253
4. Himachal Pradesh m 167 200
5. Jammu and Kashmir 189 560 357
6. Punjab 336 175 423
7. Rajasthan 567 727 571
8. Andman and Nicrobar Islands 1 238 50
9. Bihar 163 276 512
10. Jharkhand 48 86 41
11. Orissa 385 260 384
12 West Bengal 1007 809 1020
13. Arunachal Pradesh 12 19 39
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1 2 3 4 5
14. Assam 443 891 718
18. Manipur 30 26 59
16. Meghalaya 36 82 47
17. Mizoram 64 145 445
18. Nagaland 27 125 40
19. Tripura 73 60 50
20. Sikkim 45 42 39
21. Andhra Pradesh 789 850 484
2. Kamataka 362 525 759
24. Kerala 356 486 237
25. Lakshadweep 0 9 0
26. Pondichermry 5 22 37
27. Tamilnadu 342 234 468
28 Goa 25 48 70
29. Gujarat 84 205 48
30. Maharashtra 699 1254 1005
31. Chhattisgarh 242 170 180
32. Madhya Pradesh 459 293 321
33. Uttarakhand 154 124 135
34. Uttar Pradesh 860 614 712
Total 8366 9631 9708
Statement-i
Number of self employment ventures (loan disbursed) assisted under PMRY during
2004-05, 2005-06 and 2006-07.
S.No. State /UT 2004-05 2006-06 2006-07
1 2 3 4 5
1. Haryana 7755 9585 11447
2. Himachal Pradesh 2853 2929 3480
3. Jammu and Kashmir 639 544 696
4 Punjab 8372 8043 8320
5. Rajasthan 12919 13868 15207
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1 2 3 4 5
6. Chandigarh 206 72 47
7. Dethi 819 682 526
8. Assam 8256 5671 4531
9. Manipur 387 383 196
10. Meghalaya 568 564 454
1. Nagaland 109 2379 978
12 Tripura 1747 2032 1904
13. Arunachal Pradesh 440 447 312
14. Mizoram 142 472 538
15. Sikkim 32 31 38
16. Bihar 10396 12072 8016
17. Jharkhand 4804 4566 4858
18. Orissa 11339 12823 13821
19. West Bengal 3796 4616 3415
20. Andaman and Nicobar 142 150 118
21, Madhya Pradesh 20642 20909 20771
22. Chhattisgarh 3276 3463 4128
23. Uttar Pradesh 42534 40040 43077
24. Uttarakhand 6637 7404 7095
25. Gujarat 6406 6347 6020
26. Maharashtra 21819 23817 20984
27. Daman and Diu 4 14 4
28. Goa 45 43 21
29. Dadra and Nagar Haveli 2 24 3
30. Andhra Pradesh 22542 21334 158275
31. Kamataka 13931 19246 18512
32. Kerala 16583 21447 21170
33. Tamilnadu 16902 19534 21984
34. Lakshadweep 4 5 0
35. Pondicherry 329 348 375
Others 897 1397 886
All India 248264 267281 259207
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import of Paim Oil

“168. SHRI S. AJAYA KUMAR:
SHRIMATI C.S. SUJATHA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has given approval for
the import of Paim Oil in large quantities in the last three
years,

(b) if so, the details thereof alongwith the reasons
therefor; and

{c) the quantum of import in each of the last three
years?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) Under the present import
policy, import of palm oil is free. Government does not
give any specific approval for import of palm oil. The
detailsreganingquuimmofmponotpa!moilinlast
three years is as follows:
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Lakh MT
Year Paim Oif
2004-05 35.03
2005-06 24.49
2006-07 27.66

The domestic production of edible oils is in-sufficient
to meet the domestic demand. Imports are permitted to
maintain uninterrupted supply of edible oils at affordable
prices to the consumers.

Awareness about Child Marriage Act

*169. SHRI P. RAJENDRAN: Wil the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of cases registered in each State
against child marriages and against persons who attacked
social activists for reporting child marriages after the new
law in this regard has been notified in January, 2007;
and

(b) the details of the number of cases where charge-
sheets have been filed?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)

lo Questions 40

and (b) Prohibition of Child Marriage Act, 2006 has come
into force w.ef. 1.11.2007. Therefore, data on cases
registered under the Act are not available. The purpose
of the Act is to prohibit child marriages. The Act does
not deal with crimes like assault etc. Such cases are to
be registered and dealt with under the provisions of the
IPC. As far as attack against Social activists are
concermned, no data in this regard is separately compiled.

High Powered Committee on Education

*170. SHRI IQBAL AHMED SARADGI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether a high powered committee set up by the
Govemment has expressed its dissatisfaction over the
quality of primary education and ‘Education for Al
scheme;

(b) if so, the details thereof,

(c) whether the Committee has also objected to the
process of recruitment of teachers on contract basis; and

(d) if so, the details thereof and the reaction of the
Govemnment thereto ?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The
Ministry of Human Resource Development has not set
up any high powered committee to assess the quality of
primary education or the Sarva Shiksha Abhiyan
programme as a whole.

Employment for Women Iin SSI Sector

*171. SHRI KISHANBHAI V. PATEL:
SHRI MADAN LAL SHARMA:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Govemment proposes to create more
employment opportunities for women in rural and tribal
areas by implementing various schemes through the small
scale industries sector;

(b) if so, the details thereof, and

(c) the incentives provided, targets fixed and
achievement made by the Government under SSI,
particularly for women in rural and tribal areas during
each of the last three years, State and Union Territory-
wigse?
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THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b)
The flagship programme of the Ministry of Micro, Small
& Medium Enterprises for creation of more employment
opportunities in the rural areas is the Rural Employment
Generation Programme (REGP). Employment opportunities
are created in Micro and Small Enterprises by the
implementation of several schemes, which are extended
to the urban areas in addition to the rural areas, by the
Central Government and the State Governments besides
REGP and Prime Minister's Rozgar Yojna. While
implementing these schemes, the Ministry of Micro, Small
& Medium Enterprises makes steadfast efforts to cover
women in rural and tribal areas. In addition to REGP
and PMRY, government implements the following schemes
for the benefit of women, inter alia in rural and tribal
areas:

(i) Trade Related Entrepreneurship Assistance and
Development (TREAD)

(i) Credit guarantee cover to the extent of 80 per
cent of all loans to women operated/owned
enterprises that are unable to provide collateral

security.

In addition, this Ministry has recently announced new
beneficial schemes, like:

(1) Special assistance of up to 80 per cent grant
by the Government of India for development of

AGRAHAYANA 6, 1929 (Saka)

fo Questions 42

clusters of women entrepreneurs and
establishment of exhibition centres under the
Micro and Small Enterprises Cluster
Development Programme (MSE-CDP).

(2) Conduct of exclusive training programmes (Skill
Development/Entrepreneurial Development/
Managerial Development, etc.) for women and
other disadvantaged sections free of cost and
with the provision of a stipend of Rs. 500/- per
month per trainee as announced in the Package
for Promotion of Micro and Small Enterprises.

(3) Improvement in market access by women
entrepreneurs through participation in 25
intemational exhibitions.

(c) As against the target of creation of 44 lakh
employment opportunities by the small scale industries
during the Xth plan period, approximately 60.23 lakh
employment opportunities were created by the Micro and
Small enterprises, out of which more than 8 lakh were
women. The details of the achievement under the REGP
and PMRY during the last three years are enclosed at
Statement-l1 and Il respectively. The progress under the
benefits cited for TREAD and Credit Guarantee are
enclosed at Statements-lil and IV respectively. The
progress under the benefits cited at (1), (2) and (3) above
would be available at the end of the financial year, since
these new benefits are being implemented for the first
time during the current year.

Statement-|

State/Union Terntory (UT)-wise detials of additional employment opportunities estimated to have been
generated under the REGP during 2004-05, 2005-06 and 2006-07

(number of persons)

S. No.  States/UT 2004-05 2005-06 2006-07
Women Total Women Total Women  Total

1 2 3 4 5 6 7 8

1. Chandigarh 188 10 36 0 50
2 Delhi 144 32 112 116 267
3 Haryana 8208 35691 7696 26541 3095 28339
4. Himachal Pradesh 2493 12256 3040 12276 7115 17102
5 Jammu and Kashmir 6629 9406 5302 18284 4952 23274
6 Punjab 7359 30665 4829 16654 9360 35604
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1 2 3 4 5 6 7 8
7. Rajasthan 9915 38287 18681 59596 14789 44168
8. Andaman and Nicobar Islands 0 83 1303 4495 0 323
9. Bihar 1083 5049 3313 11445 3163 12334
10. Jharkhand 776 6855 1089 3756 747 7289
1. Orissa 3505 16241 2804 9670 4893 16311
12. West Bengal 8779 36581 9582 36853 10727 42834
13. Arunachal Pradesh 251 1219 538 1857 631 2106
14. Assam 12470 25768 14382 49595 9273 30912
15. Manipur 230 1313 120 416 351 1881
16. Meghalaya 920 3789 19 1962 585 2174
17. Mizoram 979 5180 5293 18255 4936 16465
18. Nagaland 622 3851 1609 5549 1803 3358
19. Tripura 847 3227 1225 5616 1207 5851
20. Sikkim 542 3994 531 1750 662 2208
21. Andhra Pradesh 20045 66463 34995 68050 32443 59750
22. Kamataka 5648 19478 7867 27129 12726 42420
23. Kerala 4930 16434 8869 30586 9318 30144
24. Lakshadweep 0 0 84 292 0 0
25. Pondichemry 0 146 54 187 317 854
26. Tamil Nadu 5749 19159 6059 20055 7684 25216
27. Goa 0 1670 232 801 446 1389
28. Gujarat 2240 8581 5204 17947 4591 13520
29. Maharashtra 6948 25040 8959 30928 7375 27182
30. Chhattishgarh 3197 18347 5687 17348 3146 17719
31. Madhya Pradesh 9341 40539 4455 15365 7460 22332
32. Uttarakhand 1583 10471 1734 10948 2348 10962
33. Uttar Pradesh 14867 64900 12648 45322 13388 51123
Total 140156 830025 178345 567676 179647 595451
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Statement-il

No. of wornen beneficianes under Pradhan Mantri Rozgar Yojana (PMRY) for the /ast three years.
(2004-05 to 2006-07)

Rs. in lakh

Sl. Name of the state/ 2004-05 2005-06 2006-07

No. Union Tenitory Loan Disbursed Estimated Loan Disbursed Estimated Loan Disbursed Estimated
to woman out of total employment to women out of total employment to women out of total employment
Disbursement generatod# Disbursement generated# Disbursement generateds

No. Amount No. Amount No. Amount

1 2 3 4 5 6 7 8 9 10 1
Northern Region
1. Haryana 686 372.46 1029 856 467.01 1284 774 428.66 1161
2. Himachal Pradesh 301 231.46 452 353 284.59 5§30 403 337.19 605
3 Jammu and Kashmir 46 35.41 69 90 74.83 135 81 8690 122
4. Punjab 934 565.48 1401 1062 657.93 15693 950 629.18 1425
5. Rajasthan 991 500.19 1487 1032 602.94 1548 1745 967.84 2618
6. Chandigarh 66 44.47 99 40 27.75 60 5 2.85 8
7. Delhi 110 73.13 165 92 60.49 138 58 45.50 87
North Eastern Region
8. Assam 284 201.10 426 448 302.60 672 166 141.67 249
9.  Manipur 32 16.75 48 69 §2.70 104 12 13.75 18
10. Meghalaya 33 28.20 50 12 87.24 168 17 16.15 26
1. Nagaland 14 13.26 21 628 880.05 942 177 191.78 266
12. Tripura 324 187.15 486 454 298.55 681 210 201.51 315
13. Arunachal Pradesh 1 7.60 17 96 83.40 144 25 11.00 38
14.  Mizoram 2 1.20 3 52 40.95 78 20 15.22 30
Eastern Regilon
185. Bihar 951  770.47 1427 813 608.20 1220 633 42266 950
16.  Jharkhand 458 361.65 687 366 283.08 549 306 21441 459
17. Orissa 885 439.85 1328 1267 879.43 1901 1617 61460 2426
18.  West Bengal 357 234.77 536 512 339.33 768 593 45050 890
19. Andaman and Nicobar 25 16.64 38 22 14.32 33 16 13.20 24

20.  Sikkim 5 3.60 8 8 5.70 12 8 5.40 12
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1 2 3 4 5 6 7 8 9 10 1
Central Region
21.  Chhattisgarh 279 180.13 419 385 25049 578 441 180.50 662
22. Madhya Pradesh 2168 1266.41 3252 2041 1208.04 3062 1862 1091.71 2783
23.  Uttranchal 745 531.32 1118 730 518.17 1095 805 545.15 1208
24.  Uttar Pradesh 3159 230480 4739 2793 1941.79 4190 3337 2050.73 5006
Western Region
25.  Gujarat 1041  404.56 1562 1323 516.45 1985 785 281.17 1178
26. Maharashtra 4015 234926 6023 5393 2127.83 8090 3220 1721.17 4830
27. Daman and Diu 1 0.45 2 0 0.00 0 0 0.00 0
28. Goa 8 5.83 12 7 5.34 11 5 3.50 8
29 Dadra and Nagar Haveli 0 0.00 0 8 4.00 12 0 0.00 0
Southern Region
30. Andhra Pradesh 3637 2049.24 5456 3060 2291.80 5940 1965 1285.48 2933
31.  Kamataka 2998 1742.58 4497 3415 195628 5123 2694 1646.65 4341
32. Kerala 5933 2660.95 8900 5989 2680.72 8984 6128 2195.84 9192
33. Tamilnadu 5253 1852.84 7880 6051 2231.05 9077 5718 2283.39 8577
34.  Lakshadweep 1 0.50 2 0 0.00 0 0 0.00 0
35.  Pondicherry 7 27.91 107 106 39.55 159 91 43.17 137

Not Specified 58 4497 87 114 110.55 171 0 0.00 0

All India 35882 19526.59 53823 40687 21933.15 61031 35057 18088.23 52586
Based on RBI/QPR reports.
#estimated empioyment generated @1.5 per case disbursed.

Statement-il
Achievemnent of Trade Related Entrepreneurship Assistance & Develapment (TREAD) Scheme
S.N. States GOT grant released No. of women benefited
(Rs. in lakh)
2004-05 2005-08 2006-07 2004-05 2005-08 2006-07

1 2 3 4 5 6 7 8
1. Assam 8.67 1.95 2.50 97 178
2. Uttranchal 7.00 3.00 3.00 69 75 60
3 Karnataka 10.00 19
4 Dethi 1.00 72
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1 2 3 4 5 6 7 8
5. West Bengal 5.00 6.25 235 60
6. Madhya Pradesh 5.00 100
7. Tamilnadu 14.25 22.05 640 474
8. Uttar Pradesh 10.00 6.00 200 120
9. Gujrat 1.73 125 100 0
10. Manipur 2.00 40
1. NER(SISls) 0.60
12. SISls 3.90
Total 25.67 41.93 46.55 185 1600 754
Statement-1V
Crodit Guarantee Fund Trust for Micro and Small Enterprises
State-wise Guarantees 8pproved as on September 30, 2007 (Cumulative)
Women Entrepreneur Total Proposals Percentage
SI. No. State Name No. of Approved No. of Approved Number Amount
Proposals  Amount Proposals Amount
(in Rs. Lakh) (in Rs. Lakh)
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 4 4.49 28 41.32 14.29% 10.86%
2. Andhra Pradesh 2298 2260.59 6291 7667.18 36.53% 29.48%
3. Arunachal Pradesh 55 37.50 138 158.29 39.86% 23.69%
4, Assam 497 866.26 2252 4887.21 22.07% 17.72%
5. Bihar 548 1009.65 3398 4755.45 16.13% 21.23%
6. Chandigarh 34 259.34 166 1198.04 20.48% 21.65%
7. Chhattisgarh 153 1084.44 991 5690.03 15.44% 19.06%
8. Dadra and Nagar Haveli 2 10.00 13 83.28 15.38% 12.01%
9. Daman and Diu 4 35.00 23 239.75 17.39% 14.60%
10. Dethi 69 47438 353 3009.52 19.56% 15.76%
1. Goa 40 98.38 183 800.82 21.86% 12.29%
12. Gujarat 379 1624.73 2275 14520.03 16.66% 10.50%
13. Haryana 729 851.20 2417 4849.04 30.16% 17.55%
14, Himachal Pradesh 363 423.23 1321 2398.63 27.48% 17.64%
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1 2 3 4 5 6 7 8
15. Jammu and Kashmir 366 196.44 866 802.89 42.26% 24.47%
16. Jharkhand 133 430.96 1555 717112 8.55% 6.01%
17. Karnataka 1072 4614.99 6118 30435.74 17.52% 15.16%
18. Kerala 4968 4030.90 13235 18534.34 37.54% 21.75%
19. Lakshadweep 0 0.00 1 0.50 0.00% 0.00%
20. Madhya Pradesh 765 1533.02 3454 9296.23 22.15% 16.49%
21. Maharashtra 276 1737.98 1805 13203.20 15.29% 13.16%
22. Manipur 46 68.39 101 149.65 45.54% 45.70%
23. Meghalaya 91 182.76 254 752.01 35.83% 24.30%
24. Mizoram 130 205.39 284 450.05 45.77% 45.64%
25. Nagaland 31 104.19 a3 259.88 33.33% 40.09%
26. Orissa 975 1604.80 4998 7557.66 19.51% 21.23%
27. Puducherry 21 154.50 232 563.72 9.05% 27.41%
28. Punjab 332 497.13 1485 4504.14 22.36% 11.04%
29. Rajasthan 663 798.51 3319 3939.13 19.98% 20.27%
30. Sikkim 20 47.99 72 204.18 27.78% 23.50%
31. Tamilnadu 1480 5034.19 9160 32930.32 18.16% 15.29%
32. Tripura 28 26.74 232 304.80 12.07% 8.77%
33. Uttar Pradesh 1195 2165.59 9453 13388.44 12.64% 16.18%
34. Uttaranchal 44 210.72 239 1397.45 18.41% 15.08%
35. West Bengal 761 2625.79 4540 19076.00 16.76% 13.76%

Total 18572 35210.14 81345 215220.01 22.83% 16.36%

Proposals From Women Ent. No. Amt.

As On March 31, 2005 4898 7998

As On March 31, 2006 7304 16625

As On March 31, 2007 15430 27817

*172. SHRI BRAJA KISHORE TRIPATHY:
DR. M. JAGANNATH.

Asian Ministerial Conference on

Disaster Risk Reduction

Wilt the Minister of HOME AFFAIRS be pleased to

state:

(a) Whether Asian Ministerial Conference on Disaster

Risk Reduction was held recently; and

(b) it so, the details of the various issues discussed
and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) and
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(b) Second Asian Ministerial Conference was organized
by Ministry of Home Affairs in partnership with intemational
bodies including United Nations Intemnational Strategy for
Disaster Reduction (UN ISDR), United Nations
Development Programme (UNDP), the World Bank, World
Health Organization (WHO), United Nations Economic and
Social Commission for Asia and the Pacific (UNESCAP),
Asian Development Bank (ADB), South Asian Association
tor Regional Cooperation (SAARC), United Nations
International Children's Emergency Fund (UNICEF), Asian
Disaster Preparedness Centre (ADPC), Asian Disaster
Reduction Centre (ADRC), Swiss Agency for Development
and Cooperation (SDC) and United States Agency for
International Development (USAID).

The Conference was attended by delegates of 51
national governments in Asia and Pacific region,
representatives of United Nations agencies, regional
organizations, other intemational agencies, experts, Non
Governmental Organizations, line _Minismes' of Government
of India and State Govemments.

The following issues were discussed in the Conference:

* Review the action taken by the national
governments and other stakeholders for the
implementation of the “Hyogo Framework for
Action 2005-2015: Building the Resilience of
Nations and Communities to Disasters”, adopted
by 168 countries at the World Conference on
Disaster Reduction in Kobe, Japan in January
2005;

« Review the implementation of Beijing Action for
Disaster Risk Reduction in Asia adopted in First
Asian Conference on Disaster Risk Reduction
at Beijing, China in September, 2005;

« Initiatives taken in various sub-regions of Asia
for promoting and enhancing cooperation among
the nations within and outside the governments
for disaster risk reduction;

« Sharing and exchange best practices and
lessons leamed from disaster risk reduction in
various fields including application of science and
technology, community based disaster
preparedness, public-private partnership etc; and

« Development of a vision and roadmap for
disaster risk reduction in Asia and the Pacific.

At the end, the Conference adopted “Delhi Declaration
2007" which would pave the way for stronger regional
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partnership for disaster risk reduction and also for effective
implementation of Hyogo Framework for Action in Asia
and the Pacific region with the participation of national
govermments, regional and sub-regional organizations, civil
societies, private sector, media and UN agencies.

[Translation]
Voitation of Norms by Private Universities

*173. SHRI SUBHASH MAHARIA:
SHRI ASADUDDIN OWAISI:

Will ‘the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of private universities which have
violated the norms prescribed by the University Grants
Commission (UGC) under the Establishment and
Maintenance of Standards in Private Universities
Regulation, 2003 during each of the last three years;
and

(b) the details of the action taken against these
universities?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b)
Complaints regarding violation of the UGC (Establishment
of and Maintenance of Standards in Private Universities)
Regulations, 2003 by three ‘private’ universities, namely,
Himgiri Nabh Vishwavidyalaya, Dehradun and ICFAl
University Dehradun, both established by Acts of the
Uttarakhand legislature and Amity University, Noida,
established by an Act of Uttar Pradesh legislature, have
come to notice. While in the first two complaints the
University Grants Commission (UGC) has sought
clarifications from the said universities, in the third, the
matter is sub-judice before the Hon'’ble Delhi High Court.

[English]
Accreditation of Colleges and Universities

*174. SHRI M. SREENIVASULU REDDY:
SHR! NIKHIL KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of colleges and universities in the
country accredited by the National Assessment and
Accreditation Council (NAAC) during the current financial
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year, till date;

(b) whether a large number of colleges and
universities have never been assessed for quality and
standards by the body set up for the purpose;

(c) if so, the reasons therefor, and

(d) the steps taken by the Govermnment to ensure
that all the colleges and universities get accreditation from
NAAC in order to improve the academic standards?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) In
pursuance of National Policy on Education, 1986 and the
Programme of Action, 1992, the University Grants
Commission had established the National Assessment and
Accreditation Council (NAAC) as an autonomous institution
to assess and accredit institutions of higher leaming in
the country in the year 1994, under Section 12(ccc) of
the UGC Act, 1956. Inspite of accreditation by NAAC at
present being only on voluntary basis, the NAAC has so
far been able to assess and accredit 140 universities
and 3492 colleges. With a view to expediting assessment
and accreditation of institutions, the NAAC has introduced
a new methodology w.e.f. 1st April, 2007.

internet Protocol Television

“175. SHRI MOHD.TAHIR:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Union Government proposes to
undertake Broadcasting Service through intemet Protocol

Television (IPTV) under the unified system of telecom; -

(b) if so, the details thereof and the reasons therefor;

(c) whether besides TV channels, Intemet TV
channels are aiso proposed to be provided through the
IPTV;

(d) if so, the details thereof; and

(e) the manner in which it is proposed to control the
broadcasting of pornographic contents through the IPTV
platform?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) Intemet
Protocol Television '(IPTV) is a means of using Intemet
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Protocol to deliver video stream to IP devices from a
server. IPTV services have been permitted to Access
Service Licensees as per the service license issued to
them by Department of Telecom. Accordingly telecom
licensees such as Bharat Sanchar Nigam Limited (BSNL)
and Mahanagar Telephone Nigam Limited (MTNL) have
been experimenting with IPTV services. Further Intemet
Service providers (ISP) having a networth of more than
or equal to Rs. 100 crores are also permitted to provide
IPTV services after obtaining specific approval. Cable TV
operators registered under Cable Television Networks
(Regulation) Act, 1995 can also provide IPTV services
without requiring any further license or registration.

IPTV services have become possible due to
advancements in technology and availability of faster
bandwidth speeds. The service is capable of providing
content from diverse sources, which .may include
broadcast channeis, intemet based content or content
hosted on servers apart from the above. The Government
is in the process of formulation of policy guidelines as to
how such content from diverse sources is going to be
regulated especially when it is provided by the Access
Service Licensees of Department of Telecom. A Joint
Group of the Department of Telecom and Ministry of
Information and Broadcasting was set up to examine the
related issues and the Joint Group has submitted its
recommendations to the Govemment which are under
examination. Telecom Regulatory Authority of India (TRAI)
has also floated a consultation paper on provisioning of
IPTV services and the issues relating thereto. The
recommendations of TRAI are also awaited on the issue.

(e) Objectionable/obscene contents are prohibited
under rules made under Indian Telegraph Act 1885 and
license granted under Indian Telegraph Act. Further
transmission of such contents can be prohibited under
the said Act. Such content also attracts the provisions of
Information Technology Act, 2000, as modified from time
to time. As far as the cable operators are concemed
such content is prohibited under the Programme Code
and Advertisement Code prescribed under the Cable
Television Networks (Regulation) Act, 1995 and the rules
made thereunder.

[Transiation/
FTA between India and other Countries

*176. SHRI RAJIV RANJAN SINGH “LALAN":
SHRI RAMJI LAL SUMAN:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether International tm&e between India and
several countries is being caried out under the Free
Trade Agreement (FTA);

(b) so, the details thereof alongwith the names of
the countries with which FTA has been signed since April,
2007;,

(c) the minimum and maximum reductions in taxes
applicable under the agreement; and
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(d) the average value of annual exports and imports
made under the agreement during the last three
years?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) india has signed
the following Free Trade Agreements with its trading
partners:

Name of the Date of Tariff Liberalisation Programme
Agresment Signing/Renewal
India-Sri Lanka FTA 28th December, Zero duty entry of Sri Lankan goods since March, 2003
1998 (except items in Negative List and TRQ List)
Agreement on 4th January, 2004 Tariff concessions implemented from 1st July, 2006.
SAFTA Zero duty entry of goods originating in SAARC LDCs
by December 2007 and 0-5% in seven years for Non-
LDCs.
No concessions on items that are kept in the Sensitive
List.
India-Singapore 29th June, 2005 Tarift concessions implemented from 1st August, 2005.
CECA Zero duty in April, 2009 (except items in Negative List)
India-Nepal Treaty Renewed from 6th Agreement valid from 6th March 2007 to 5th March,
of Trade March 2007 2012.
Zero Duty entry of goods already allowed (except items
in Negative List and TRQ List)
India-Bhutan Renewed from 29th Agreement valid from 29th July, 2006 for ten years

Agreement on Trade July, 2006
Commerce and

Transit

Zero duty entry of goods already allowed.

(d) India’s average value of exports and imports made
to these countries during the period 2004-2007 is as
follows:

(Value in US$ Million)
(Source: DGCI & S Data)

Country India’s exports to India’s imports from
Bangladesh 1641.11 138.3
Bhutan 80.42 100.4
Maldives 61.3 1.88
Nepal 843.87 343.88
Pakistan 853.29 199.26
Sri Lanka 1897.81 475.58
Singapore 5148.99 3825.11

[English]
Normms for Manufacturing of Heaith Friendly Paints

*177. SHRI PRABHUNATH SINGH: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state::

(a) whether the Govermment has lajd down any norms
for manufacturing of paints;

(b) if so, the details thereof;

(c) whether the paints available in the domestic
market contains high level of lead that is known to
adversely affect the health in several ways; and

(d) it so, the measures taken to ensure availability of
health friendly paints in the market?
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THE MINISTER OF COMMERCE AND INDUSTRY
{SHRI KAMAL NATH): (a) to (d) The Bureau of Indian
Standards (BIS) under the Ministry of Consumer Affairs,
Food & Public Distribution has set standards for various
kinds of paints. Manufacturers are granted licences after
checking each product sample and after the same
confirms to the set standards. BIS have set 27 standards
categorized as “A”, "B" and “C" for Paints, Vamishes and
Related Products. In the case of paints which are
categorized as A, the limit for lead content is < 0.03%
while for Category B, the limit for lead content is 0.03%
to < 0.1%. For Category C, the limit for lead content has
been identified as > 0.1% to <4.18%.

BIS has constituted Paints, Vamishes and Related
Products Sectional Committee to review these 27
standards including the limits of lead content keeping in
view the current technology, market demand, commercial
viability, ecological aspect, safety aspect & health concems
etc. BIS is in the process of preparing draft revisions on
these 27 standards and would be circulating to all
stakeholders for obtaining comments before its finalization.

Reforms in Secondary Education

“178. SHRI G. KARUNAKARA REDDY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the components of the programme to reform the
secondary education in the. country;

(b) the agencies involved in prescribing and
implementing the reforms;

(c) the magnitude of resources such a programme is
likely to entail and the manner in which the Govermnment
proposes to generate these resources; and

(d) the details of stakeholders in the programme and
the manner in which the Govemment proposes to monitor
their performance?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) Reform
in secondary education is a continuous process.
Government of India has decided to launch a centrally
sponsored scheme for universalisation of access to and
improvement of quality of education at the secondary
stage during the 11th Plan period. The major components
of the programme include:—
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(i) Universalising access through upgradation of

upper primary schools & strengthening of existing
secondary schools,

(i) Incentivising enhancement in participation of giris,
SC, ST and other weaker & educationally
backward sections of the society,

(iii) Improving quality through curricular reform,
examination reforms, computer aided education,
teachers’ training, strengthening of teaching/
leaming environment, and more effective school
management and supervision.

Expert agencies involved in the process include
National Council of Educational Research & Training
(NCERT), Central Board of Secondary Education (CBSE),
National University of Educational Planning &
Administration (NUEPA), National Institute of Open
Schooling (NIOS) and agencies with the State
Governments.

The magnitude of resources required for the
programme depends on the existing gaps in infrastructure
and resources, which is to be determined by the State
Govemments. These resources are to be met out of State
Government and Central Government budgets and to
some extent through public-private partnership. The Central
Govemment has also levied a 1% cess on taxes for
using the same for secondary and higher education.

The stakeholders in the programme include Central
Govemment, State Governments, Local Bodies, teachers,
students, parents and the civil society at large. The
scheme has provisions for involving stakeholders in
monitoring process.

Computer Alded Leamning Scheme

*179. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has introduced a
specialised Computer. Aided Leaming Scheme in the
schools;

(b) if so, the salient features of the scheme;

{c) the provision made by the Government for
promoting this scheme this year; and

(d) the directions issued to State Govemments in
this regard?
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d)
Computer Aided Learning is a component of the Centrally
Sponsored Scheme “Sarva Shiksha Abhiyan” and is meant
for computer literacy and computer-assisted leaming in
higher primary schools. There is a provision of Rs. 15
lakh per district per year under the head “innovations”
for this activity. As in March 2007, the programme was
operative in 25928 higher primary schools benefiting 48.19
lakh children.

For the secondary and higher secondary stage, there
is a Centrally Sponsored Scheme called “Information &
Communication Technology in Schools” to provide funding
to State Governments for computer infrastructure and
internet connectivity in schools so as to impart computer
literacy to the students and also for computer aided
teaching and learning. There is a budget provision of Rs.
250 Cr. under the scheme during 2007-08. All the State
Governments were asked at the beginning of the year to
furnish their computer education plans for schools
alongwith proposal for coverage of schools.

india's Rank in Trade Development index

*180. SHRI ADHIR CHOWDHURY: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the United Nations Conference on Trade
and Development (UNCTAD) has ranked India 86th among
123 countries on the Trade Development index;

(b) if so, the details thereof;

(c) whether the Government has assessed the
reasons for India’s low rank in the trade development
index;

(d) if so, the details thereof, and

(e) the steps taken/proposed to be taken by the
Government to improve its performance?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Yes, Sir. The UNCTAD
has ranked India at 86th position in its Report “Developing
Countries in International Trade 2007 Trade Development
Index (TDI)". The Report has pointed out that India has
improved its rank from 90 in 2005 to 86 in 2006 as its
overall TD! score rose from 413 in 2005 to 433 in 2006.
India's TD! score also indicates that its Input Measure
index (MI) score rose from 549 to 576 and its outcome
Measure Index rose from 277 to 290.
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(c) and {d) The Trade Development Index (TDI) has
shown that india has performed particularly wetll in number
of components including /er-aka international finance,
macro-economic stability, domestic finance, financial
intermediation, institutional quality and trade performance.
On the cother hand, challenges remain in the areas of
human capital, physical infrastructure, economic structure,
environmental sustainability, openness to trade, foreign
market access, and economic &. social well-being. The
Report has introduced a new concept of Emerging Seven
Economies (E7) which includes India with other members
being Brazil, China, Republic of Korea, Russia and South
Africa.

(e) The Report has pointed out that India and China
have become important players in the world economy
following two decades of impressive growth in their
respective economies and trade levels. This is reflected
in India's GDP average growth rate of 8.6% during 2003-
2006 and the active role played by India in the multilateral
trading system.

[Translation]
Cognizable Crimes

1390. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether incidents of cognizable crimes are
increasing in the country and criminals responsible for it
are not identified;

(b) if so, the reasons therefor;

(c) the total number of such cases reported during
each of the last three years, State-wise;

(d) whether the Government has formulated any
research policy or set up forensic experts group to deal
with such type of crimes;

(e) if so, the details thereof, and

(f) if not, the steps taken/proposed to be taken to
bring the criminals to book?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA. GAVIT)
(a) and (b) As per information compiled by National Crime
Records Bureau (NCRB), a total of 6028781, 5026337
and 5102460 cases of cognizable crimes under Indian
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Penal Code (IPC) and Special and Local Laws (SLL)
were reported in the country during the year 2004 to
2006 respectively, thus showing a mixed trend.

(c) The State/UT wise details of cases registered,
cases charge-sheeted, cases convicted, persons arrested,
persons charge-sheeted and persons convicted under IPS
& SLL, as reported to the National Crime Records Bureau
(NCRB) by the States/UTs, during 2004 to 2006 are given
in the enclosed Statement | to iH.

(d) to (f) ‘Police’ and ‘Public Order’ are State subjects
under the Seventh Schedule to the Constitution of India
and therefore, the State Governments are primarily
responsible for prevention, detection, registration and
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investigation of crime and for prosecuting the criminals
through the machinery of their law enforcement agencies.
The Union Government, however, attaches highest
importance to the matter of prevention of crime and
therefore, has issued advisories from time to time to the
State Governments/UT Administrations to give more
focused attention to improving the administration of
criminal justice system and take such measures as are
necessary for prevention and control of ctime. There are
sufficient number of forensic experts available in different
forensic science laboratories under the Union Govemment
and State Governments to deal with all types of
cognizable crimes and to offer forensic analytical solutions
to identify the perpetrators of such crimes.

Statement-!

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Amested (FAR),

Charpesheeted (PCS) & Persons Convicted(PCV) Under IPC & SLL Cases Duning 2004
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Source Crime in india
Note: information on disposal of police and courts includes the information on pendning cases from previous years also
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Source: Crime in India
Note: information of disposal of police and courts includes the information on pending cases from previous years also
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“Cases Registered(CR), Cases Chargesheeted(CS), Cases Convictsd(CV), Persons Armested(FPAR), Persons
Chargesheeted(PCS) & Persons Convicted(PCV) Under IPC & SLL Cases During 2006"
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Source : Crime in India
Note : Information on disposal of police and courts incldes the information on pending cases from previous years also
*Provisional Data
[English] Foodgrains Processed by Cottage industries
Transport Subsidy 1392. SHRI RANEN BARMAN Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be

1391. SHRI M.K. SUBBA: Will the Minister of pleased to state:
COMMERCE AND INDUSTRY be pleased to state:
(a) the total quantity of foodgrains processed in

(a) whether some of the Members of Parlament from cottage industries in the country during each of the last
the North Eastern Region had demanded early clearance three years, State and Union Territory-wise; and
of the outstanding transport subsidy to the tune of
Rs. 600.00 crore; (b) the steps being taken by the Government to train
the entrepreneurs engaged in the cottage industry sector
(b) if so, the details of the tems covered by the and to modemise the enterprises functioning in this
subsidy and the Govemment’s response thersto; and sector?
(c) the steps taken by the Govermment to cany out THE MINISTER OF MICRO, SMALL AND MEDIUM
the works and projects connected therewith? ENTERPRISES (SHRI MAHABIR PRASAD): (a) The

Govemment, in the Ministry of Micro, Small and Medium
Enterprises, through Khadi and Village Industries
Commission (KVIC), has been impiementing a credit linked
subsidy Scheme called Rural Employment Generation
Programme (REGP) for assisting the entrepreneurs in
L. setting up of village industry units, including cottage
m;z)ia"":n:)( .T'"’I ““.'d"' ';:;:ms:: industries engaged in processing of foodgrains, in rura
refineries) which are i in production of any item/ areas and small towns with population _upto 20000.
goods which fall under the category of ‘manufacturing’. Hmordmnhﬁmbqtmmtydfoodgmmmmd
Since inception of the Scheme, a sum of Rs.733 crore in cottage industries in the country are not maintained
(approximately) has been released for disbursal to centrally.
industrial units in the North Eastemn Region. Ministry of
Finance have been requested to provide the requisite
funds to settie the pending claims.

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) Yes, Sir.

(b) KVIC organizes various training programmes like
managerial courses, artisan courses, skill development
courses, specialized courses for prospective entrepreneurs,
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entrepreneurship development programmes,
entrepreneurship awareness programmes etc., to provide
training to entrepreneurs through its Departmental and
non-Departmental Training Centres, spread throughout the
country.

Besides REGP, the following schemes/programmes
are implemented by the KVIC for promotion/modemisation
of the village industries, including cottage industries.

(i) Rural Industries Service Centres (RISC) Scheme
for setting up common facility centres to provide
infrastructural support and services to such
industries.

(ii) Product Development, Design Intervention and
Packaging (PRODIP) Programme for improving
the design and packaging of village industry
products.

(i) Scheme of Fund for Regeneration of Traditional
Industries (SFURTI) for the development of
around 100 traditional clusters in khadi, village
industries and coir sectors which envisages
need-based assistance for replacement of
production equipment, setting up of common
tacility centres (CFC), product development,
quality improvement, improved marketing, training
and capacity building, etc.

(iv) Rural Industries Consultancy Service Cells
(RICS) to provide guidance to the entrepreneurs
in preparing bankable projects.

(v) Assistance to village industry units to participate
in exhibitions at the international, national and
sub-national levels for improving marketing of
the products.

Firing at Sewri Harl Masjid

1393. SHRI MILIND DEORA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government of Maharashtra has
requested the Central Bureau of Investigation (CBI) to
investigate the police firing at Sewri's Hari Masjid during
the 1992-93 communal riots in which seven Muslims were
killed;

(b) if so, the details thereof;

(c) whether the Ministry of Home Aftairs is
contemplating to request the CBI to prioritize this

AGRAHAYANA 6, 1929 (Saka)
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investigation in view of the agency already overburdened
with several cases so far; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) The Government of Mabarashtra, in its letter dated
17.10.2007, has requested CBl to take up the
investigation.

(c) and (d) Does not arise.
Recognition under NCTE

1394. SHRI MANJUNATH KUNNUR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details and number of educational institutions
from Kamataka which have applied for recognition for
starting various courses under NCTE for the academic
year 2007-08; and

(b) the action taken by the Government in this regard,
and the time by when these institutions are likely to be
recognised?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) Detail of applications received by the Southem
Regional Committee (SRC) of NCTE for the Session 2007-
2008 for starting various teacher education courses in
Kamataka is as under:

Course No of applications received
D.Ed. 7
B.Ed. 60
M.Ed. 25
D.P.Ed. 01
B.P.Ed. 08
Total 165

(b) Out of the total number of applications received
for the academic session 2007-08, the SRC of NCTE
has granted recognition/conditional recognition as under:
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Course Recognition Conditional
Granted Recognition
Granted
D.Ed. 07 01
B.Ed. 03 03
M.Ed. 03 08
B.P.Ed. —_— 02
Total 13 14

Grant of recognition in respect of the remaining
applications would depend on timely completion of all
formalities by such applicants in accordance with the
NCTE nomms and regulations.

[Translation]
inter-State Council

1395. SHRI BALESHWAR YADAV: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Inter-State Council has expressed
their views that violence can erupt at local level if the
States rich in natural resources are not given due
compensation; and

(b) it so, the steps being taken by the Govemment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
No, Sir.

(b) The question does not arise.
Self Defence Committees

1396. SHRI BHANU PRATAP SINGH VERMA: Wil
the Minister of HOME AFFAIRS be pleased to state:

(a) whether self defence committees are being set
up in order to prevent the terrorist/naxal attacks in
militancy/naxal affected areas of the country;

(b) if so, the details thereof, State/Union Territory-
wise;

(c) whether the Govemment provides any support
and guidelines to establish these committees; and

NOVEMBER 27, 2007
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(d) it so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) Law and order being a State subject, dealing with
the various issues related to naxalite/terrorist activities in
a State primarily lies in the domain of the concemed
State Government. In some areas/villages, area/village
defence committees have been formed; also, various
measures in community policing have been taken.
Statistics thereof are not maintained at the Central level.

[Englsh]
Improvement of Science Education

1397. SHRI SUBRATA BOSE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to transfer the
component ‘Improvement of Science Education' of the
Centrally Sponsored Scheme “Quality Improvement of
Schools” to State Govermnments and Union Territories as
a State Sector Scheme;

(b) it so, the details thereof, and
(c) the action taken by the Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (c) The component of ‘Improvement of
Science Education in Schools’ under the scheme of
“Quality Improvement in Schools” has been transferred to
the State Governments and Union Temitories as a State
Sector Scheme, w.ef. 1.4.2006.

Foreign Direct Investment in TV Channels

1398 SHRI G.M. SIDDESWARA: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the details of foreign T.V. channels who have
been given permission for the Foreign Direct Investment
during each of the last three years, till date, channel-
wise;

(b) the details of share holding pattem of these T.V.
channels at the time of their applications;

(c) whether any foreign T.V. channels have changed
their share holding pattem after submission of appfications;
and
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(d) if so, the delaile thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) TV channels,
which are uplinked from abroad, are considered as foreign
TV channels. Government had issued downlinking
guidelines on 11.11 .2005 to regulate such foreign TV
channels. As per these guidelines there is no foreign
equity restriction for downlinking of such foreign TV
channels.

(b) to (d) Do not arise.
[Translation]
FDi in Broadcasting Sector

1399. SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government proposes to enhance
the limit of Foreign Direct Investment in broadcasting
sector;

(b) if so, the details thereof;
(c) it not, the reasons therefor;

(d) whether any recommendation/suggestion has been
received by the Government in this regard,

(e) if so, the details thereof, and

(f) the steps taken/proposed to be taken by the
Govemnment in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! PRIYA RANJAN DASMUNSI): (a) to (f) Telecom
Regulatory Authority of India in its various
recommendations from time to time has raised the issue
of divergent FDI limits for different sectors which currently
stand as follows:

FM Radio 20%
DTH 20%
TV News Broadcasters 26%
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Cable Services 49%
Telecom 74%
ISP 100%
Non news TV Broadcasters 100%

TRAI has recommended a review of the foreign direct
investment policy in a holistic manner to bring about a
greater degree of consistency in the rules for various
segments within the broadcasting sector and also in view
of the likely convergence in future between
telecommunication and broadcasting sectors. Based on
the recommendations the Govemment has initiated the
process for review of the existing foreign direct investment
norms in consultation with the concemed Ministries.

[English]
Guidelines for Financial Grants to Universities

1400. SHRI DALPAT SINGH PARSTE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether University Grants Commission has laid
down any guidelines for receiving the financial grants from
the Govemment;

(b) if so, the details thereof;

(c) the number of colleges in the country as well as
the Universities under the purview of University Grants
Commission eligible to receive the developmental grants,
State-wise;

(d) the number of colleges in the country which fail
to meet the minimum educational standards requirement;

(e) whether there has been made any amendment
recently regarding the revival of academics in so far as
the question of admission policy is concerned; and

({f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The University Grants
Commission provides financial assistance to eligible
universities/colleges which are included under Section 2(f)
and declared fit to receive central assistance under
Section 12 B of UGC Act, 1956 as per approved pattern
of assistance under various schemes. Allocation of the
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grants under five year Plan to various universities and
colleges is based on the recommendations of the duly
constituted expert committees and the avalilability of overalt
fund with the UGC. The UGC provides development
grants under Plan, to eligible State Universities and
Colleges whereas Plan and non-plan grant is provided to
Central Universities/eligible deemed universities and
colleges. UGC releases grants in instaliments to the
Institutions on receiving 70% utilization certificate of the
previous grants. The pattern of assistance is uniform for
all state universities for general development plan grants

based on parameters, laid down from time to time.

Universities and colleges located in educationally
backward areas and young Universities are given special
development grant.

(c) and (d) There are 20676 Colleges in the country
as on 31.03.2007 out of which 6352 Colleges come under
the purview of the UGC for the purpose of financial
assistance under Section 12B of the UGC Act, 1956.
These colleges are permanently affiiated to the universities
concemed whereas the remaining colieges are not so
and hence, ineligible for financial assistance from UGC.
Out of these 6352 colleges, only 5661 Colleges have
been declared fit to receive Central Assistance under
Section 12B of the UGC Act, 1956. (As per Statement).

There are 371 universities in the country. Out of these
284 universities are eligible to receive CentralUGC
Assistance under Section 12 B of the UGC Act, 1956.
(As per Statement).

(e) and (f) Universities devise their own admission
policies which is an academic exercise.

Statement

Gurdelines for Grants to Universities.

SiNo.  State/ Union Teritory No. of Colleges  No. of Universities
under SecBion 12 B under Secion 12 B

1 2 3 4

1. Andhra Pradesh 405 20

2. Arunachal Pradesh 06 2

3. Assam 184 5

4 Bihar 295 12

5. Chhattisgarh 140 5
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1 2 3 4
6. Goa 22 1
7.  Gujarat 350 1"
8. Haryana 145 7
9.  Himachal Pradesh 48 3
10. Jammu and Kashmir 42 3
1. Jharkhand 83 6
12. Kamataka 497 19
13. Kerala 213 8
14. Madhya Pradesh 380 13
15. Maharashtra 757 36
16. Manipur 46 2
17. Meghalaya 24 1
18. Mizoram 14 1
19.  Nagaland 10 1
20. Orissa 288 10
21.  Punjab 210 6
22.  Rajasthan 207 13
23. Sikkim 03 2
24. Tamil Nadu 281 32
25. Tripura 16 1
26. Uttar Pradesh 473 25
27. Uttarakhand 40 6
28.  West Bengal 374 14
29. Andaman and Nicobar
lslands 02 -
30. Chandigarh 18 2
31. Dadra and Nagar Haveli — -—
32. Daman and Diu 01 -
33. Dethi 76 16
34.  Lakshadweep - -
35. Puducherry 1 1
Total 5661 284




81 Wnittanr Answers

Brain Drain

1401. SHRI S.K. KHARVENTHAN: Wili the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware of the large
scale brain drain from the country;

(b) it so, whether the Government has any proposal
to waive educational loan taken by the students by serving
for a Government agency as reported in 7he Times of
India dated September 3, 2007;

(c) the so, the details thereof;, and

(d) the time by when the above proposal is likely to
be implemented and the approximate number of students
expected to be benefited under the Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (d) There is no bar on Indians
to go abroad for study or employment. Subject to
finalisation of the Xith Plan, a scheme for providing
interest subsidy on educational loans taken by students
under the Educational Loan Scheme of the Indian Banks’
Association has been prepared.

Grants under CRF

1402. SHRIMAT! JAYABEN B. THAKKAR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government of Gujarat had submitted
any revised proposal regarding release of grants under
Calamity Relief Fund (CRF) for permanent restoration of
works damaged during the monsoon, 2005 to the Planning
Commission; and

(b) if so, the present status of the proposal including
release of the grant?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) and
(b) The Government of Gujarat has submitted a proposal
seeking financial assistance of Rs. 2936.26 crore for long-
term reconstruction of damaged infrastructure as a result
of flood during 2005 as detailed below:
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Sector Financial requirement
projected by the
State Government
(Rs. in crore)
Health 147.51
Urban Infrastructure 960.69
Water Resources/Supply/rrigation 43.75
Power/Energy 1126.63
Roads & Building 557.68
Housing 100.00
Total 2936.26

The proposal has been examined by the High Level
Committee (HLC), which has recommended it to be placed
before the Cabinet for approval.

[Translation]
Non-Combat Wing of SSB

1403. SHRI KULDEEP BISHNOI: Will the Minister of *
HOME AFFAIRS be pleased to state:

(a) whether the Government proposes, to do away
with the non-combat wing of the civilians from Sashastra
Seema Bal (SSB) in a phased manner;

(b) if so, the reasons therefor, and

(c) the steps taken by the Govemment to maintain
civilian branch of the SSB for its effective functioning?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) The task of Border Guarding has been assigned to
SSB in the year 2001 and the structure of SSB has
been rationalized. A decision has been taken to combatise
the civilian wing of the Force in a phased manner while
retaining its functional core competence.

Lime Stone

1404. SHRI GANESH SINGH: Will the Minister of
MINES be pleased to state:

(a) the details of reserves lime stone and other
minerals in million tones existing in the country as on
date category-wise, State-wise and mineral-wise;
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(b) whether availability of lime stone and other
minerals is sufficient in comparison to the domestic
consumption;

(c) if so, the details thereof;

(d) whether the lime stone and other minerals are
being imported; and

(e) if so, the total quantity of lime stone and other
minerals imported alongwith the value during each of the
last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) State-
wise information on reserves of lime stone and other
minerals, details on degree of self-sufficiency in principal
minerals and metals are given in the Indian Mineral Year
Book published by Indian Bureau of Mines, a copy of
which has been supplied to the Parliament Library.

(d) Yes sir.

(e) Information is being collected and shall be laid
on the Table of the House.

Investigation Agency for Crimes against
National Security

1405. SHRI MOHAN RAWALE: Wil the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there is a proposal to set up a separate
investigation agency to look into the criminal offences
challenging national security;

(b) it so, the detaits alongwith its area of jurisdiction;
and

{c) the time by when the said investigation agency is
likely to be set up?

NOVEMBER 27, 2007
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) Various Committees have emphasized the need for
investigation and prosecution of crimes having inter-state
and international linkages by a central agency. The
Supreme Court has, in the judgement delivered in
September, 2006, in the Writ Petition (Civil) case of
Prakash Singh and Others Vs. Union of India, sought
comments of the National Human Rights Commission
(NHRC), Bureau of Police Research and Development
(BPR&D) and the Ministry of Home Affairs in this matter.

The Ministry of Home Aftairs has been considering
this issue in consultation with the State Govemments.
Most of the States, from which comments have been
received, have expressed reservations/apprehensions on
this issue, police and public order being subjects in the
State list in the Seventh Schedule of the Constitution.
The matter remain under consideration.

Facelift of NDMC Markets

1406. SHRI K.C. PALLANI SHAMY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
facelift some of the markets falling under NDMC area;

(b) if so, the details alongwith the present status
thereof; and

(c) the time by when the markets are likely to be
renovated and opened for general public?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Yes,
Sir.

(b) and (c) The details alongwith present status are
as under:

Markets Present Status Time by when
likely to be
renovated and
opened for
general public
1 2 3

Preservation/Restoration Tenders which were invited earlier have been One year and
of Heritage Building in rejected by the Council, since there has been three months

the New Delhi Municipal
Council (NDMC) area
Gole Market

are being reinvited.

change in the concept plan as such, the tenders
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1

2

Upgradation of Baird
Lane Market

Bhagat Singh Market

Baba Khadak Singh

The council has accorded the Administrative
Approval and Expenditure Sanction to the
preliminary estimate and further action for
preparation of Detailed Estimate (D.E.) and
Notice Inviting Tenders (NIT) has been initiated

The work of facade restoration of the market
facing the main road shall be taken up with the
work of upgradation of Gole Market as a part of
Heritage Project.

The work is likely to start very soon

one year

One year and
three months

Three months

Market
Tibetan Market Work Completed
Janpath Market Work in progress.

Mini Market

By 31.12.2007

plan conceptually approved by the Council and

further detailed drawing is under preparation

Palika Bazar

Yusuf Zail Market

Detailed proposal is under preparation

The schedule

to complete all
the markets is
December, 2008.

Detailed proposal is under preparation

All the markets will be opened for general public during face lifting/facade improvement work.

SEZs in Collaboration with Russia

1407. SHRI ANANTA NAYAK: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has any proposal to set
up Special Economic Zones (SEZs) in Orissa in
collaboration with Russia;

(b) if so, the details thereof, and

(c) the details of assistance likely to be received
from Russia for the purpose?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The SEZs
are primarily being set up by State Government
Undertakings, their Joint Ventures with private companies

or by the Private Companies on stand alone basis. The
Central Government does not propose to set up any new
Special Economic Zones (SEZs).

Special Incentive for industrial Infrastructure

1408. SHRI SUGRIB SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Union Government has received any
request for extending a Special Industrial Incentive Policy
for the development of Industrial Infrastructure from various
State Governments including Orissa, State-wise;

(b) if so, the details thereof; and
(c) the action taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
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OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (c) Yes, Sir. The requests for extending
the special package of economic incentives announced
for the States of Jammu and Kashmir, Himachal Pradesh
and Uttarakhand for promoting industrialization has been
received from Andhra Pradesh, Bihar, Chhattisgarh,
Guijarat, Jharkhand, Kamataka, Madhya Pradesh, Punjab,
Rajasthan, Uttar Pradesh, West Bengal and Orissa. These
requests have been examined and not accepted as at
present.

[Transilation]

Enroiment of Students from Educationally
Backward Districts

1409. SHRI BRAJESH PATHAK: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has identified the
educationally backward districts of the country;

(b) if so, the total number of such districts, State-
wise;

(c) whether any assessment has been made in regard
to the percentage of admission in higher education in
such districts, State-wise;

(d) if so, the details in comparison with the national
average,

(e) whether the Govemment is formulating an action
plan to increase the number of students granted
scholarships, every year under the Eleventh Plan;

(f) it so, the details thereof, and

(g) the target fixed regarding the total number of
students to be granted scholarships every year
during the Tenth Plan and whether the same has been
achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The University Grants
Commission has identified districts with lower than the
national average Gross Enrolment Ratio and low density
of Colleges per lac of popuiation. The number of such
districts in different States is given in the enclosed
Statement.
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(e) and (f) Subject to finalization of the X! Plan, the
aliocation of resources for scholarships is expected to be
enhanced.

(g) The tenth plan had two schemes up to 2004-05
namely the National Scholarship Scheme and the Scheme
of Scholarship for talented children from Rural Areas at
Secondary Stage and during 2005-06 and 2006-07, the
two schemes were merged and- modified into a new
Centrally Sponsored Scheme called the National Merit
Scholarship Scheme. The earlier two schemes had a
target of covering 81,000 students in a year while the
latter scheme had a target of covering about 28,000
students per year in the country. For a variety of reasons,
full targets could not be achieved during the tenth plan.

The University Grants Commission is implementing
the following schemes for award of scholarship for a
period of two years:

1. P.G.Scholarship for M.Tech/M.E. to Gate
qualified students (about 1200 slots per year).

2. Indira Gandhi P.G. Scholarship for Single Gir
Child (1200 siots per year).

3. P.G.Merit Scholarship for University Rank Holder
(2375 slots per year).

4, P.G.Scholarship for Professional Courses for SC/
ST Candidate (1000 siots per year).

Statement
State-wise kst of Educationally Backward Districts

Si.No. Name of States/UTs No. of Educationally

Backward Districts

T 2 3

1. Andaman and Nicobar Islands 02
2. Andhra Pradesh 1"
3. Arunachal Pradesh "
4 Assam 12
5. Bihar 26
6. Chhattisgarh 15
7. Dadar and Nagar Haveli 01
8. Daman and Diu 02
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1 2 3
9. Gujarat 20
10. Haryana 07
1. Himachal Pradesh 04
12. Jarmmu and Kashmir 11
13. Jharkhand 12
14. Kamataka 21
15. Kerala 04
16. Lakshadweep o1
17. Madhya Pradesh 38
18. Maharashtra o7
19. Meghalaya 05
20. Mizoram 07
21, Nagaland o1
22 Orissa 18
23. Pondicherry 01
24. Punjab 13
25. Rajasthan 30
26. Sikkim 04
27. Tamil Nadu 27
28. Tripura 01
29. Uttar Pradesh 41
30. Uttaranchal 02
31. West Bengal 17

Total 373
[English]

Improvement of Quality of Engineers

1410. SHRI CHENGARA SURENDRAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Govemment has noticed that the

Information Technology (IT) industry is suffering for want
of quality engineers since the quality of the students
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produced by most of the engineering institutions in the
country is not upto the standards;

(b) if so, the reasons therefor:

(c) whether the Government has taken any step to
improve the quality of IT engineers in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) National Association of
Software and Services Companies (NASSCOM) has raised
the issue of employability of engineering graduates in
India. A working Group was constituted by the Ministry to
examine the issues raised by NASSCOM. The Working
Group has inter-alia recommended Finishing Schools for
engineering graduates to enhance their employability,
changes in the syllabi of various engineering colleges so
as to make them compatible with the needs of the
industry, etc. For the present Finishing schools are being
organized for IT Sector.

Direct-to-Home Service

1411. SHRI SANAT KUMAR MANDAL: Will the
Minister of INFORMATION AND BROADCASTING be

pleased to state:

(a) whether the DTH providers in the country are
offering a set of channels, as per their bouquet to the
viewers;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Govemment proposes to formulate
any guidefines for the DTH providers/operators to check/
regulate the DTH services in the interest of subscribers;
and

(e) it so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, Sir.

(b) The Two operational Direct to Home (DTH) service
providers are offering a set of channels, as per their
bouquets to the viewers as under—
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(i) M/s Dish TV India Ltd. packages/bouquets are:—

(a) Maxi with Sun Channels—Rs. 350/- per
month.

(b) Maxi—Rs. 300/- per month.

(c) Welcome with Sun Channels—Rs. 300/- per
month

(d) Welcome—Rs. 262/- per month

(e) Freedom plus with Sun Channels—Rs. 200/-
& Rs. 160/- per month for 105 and 92
channels respectively.

() Freedom with Sun Channels—Rs. 150/- per
month.

(g) Freedom—Rs. 100/- per month.

(i) M/s. Tata Sky Ltd. packages/bouquets are:
(a) Starter Pack—Rs. 160/-per month

(b) Family Pack—Rs. 250/-per month
(c) Westermn Pack—Rs. 250/-per month

(d) Jumbo Super Saver pack—Rs. 300/-per
month

(e) South Starter Pack—Rs. 200/-per month
(f) South Value Pack—Rs. 300/- per month
(g) South Jumbo Pack—Rs. 350/- per month

(c) Does not arise.

(d) and (e) Telecom Regulatory Authority of India
(TRAI) has issued the ‘Direct to Home Broadcasting
Services (Standards of Quality of Service and Redressal
ot Grievances) Regulation, 2007 for DTH service on 31st
August, 2007. TRAI has aiso amended the existing
interconnection regulation on 3rd September, 2007 for
facilitating DTH operators to source content as per the
choice of its subscribers on a —la-carte basis from
broadcasters. Salient features of QoS Regulation, and
amendment to interconnection regulation are given in the
enclosed Statement. The full text of the regulations is
available on TRAl's website www.trai.gov.in.

Statement

The salient features of the QoS Regulators for DTH
Service (31st August, 2007) are as follows:—
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@
(ii)

(i)

()

]

(vi)

(vii)

(viii)

(i)

()
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The order will take effect from 1.12.2007.

The DTH operator will formulate schemes to offer
customers premises equipments (including the
set top box) to its subscribers on outright
purchase basis, hire-purchase basis and rental
basis. Authority may aiso prescribe suitable
schemes in this regard in future if necessary.

The DTH operator, while formulating.its scheme
for hire purchase, will make provision for refund
to be given to subscribers if they choose to
retum the customer premises equipment. This
facility, together with rental scheme, is expected
to provide commercial interoperability to DTH
subscribers in addition to technical interoperability

‘which is already there in DTH licensing

conditions

The DTH operator will devise the format for
application form, and will assign a customer

identification number to each such application

received.

A time limit of 5§ working days has been
prescribed for complying with requests relating
to shifting, disconnection and reconnection.

DTH operator will give notice for discontinuing a
channel or for disconnecting a subscriber.

DTH operator will not disable the set top box
(STB) if the subscriber has opted out of
his service. This will enable the DTH
subscriber to use the STB for receiving other
DTH services.

The subscription package offered to a subscriber
will not be changed for 6 months. However, the
subscriber can opt out of a particular package
for any other package at any time.

Post paid subscribers, if any, will be issued bills
containing details such as charges for
subscription package, value added services,
customer premises equipments, taxes etc.

DTH operator will establish call centers with
sutficient number of telephone lines with “toll
free” numbers, such that the benchmarks relating
to response time are met ( e.g. B0% calis to be
answered within 60 seconds in case of voice
operators and within 20 seconds if answered
electronically etc.).
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(xi) Each request or complaint to a call center to be
assigned a docket number.

(xii)) 90% of complaints regarding non-receipt of
signals to be redressed within 24 hrs. and 90%
of other type of complaints to be redressed
within 48 hrs. no complaint to remain pending
beyond 5 days. All biling complaints to be
redressed within 7 days.

(xiii) DTH operators will nominate Nodal Officers for
redressal of grievances of those subscribers who
are not satisfied with the redressal at call center
level.

(xiv) The Nodal Officer will redress the grievances
within 10 days of registering of the complaint.

(xv) Complaints received by TRAI and forwarded to
DTH operator will be redressed within 15 days
of forwarding and outcome intimated both to the
subscriber as well as to TRAI.

(xvi) DTH operator will prepare a manual containing
details such as benchmarks for grievance
redressal, call centers, Nodal Officers, operating
instructions for STB, etc. A copy of the same to
be supplied to each subscriber.

The salient features of the Interconnections
Amendment Regulation (3rd September 2007) are as
follows:

(i) The amendment will take effect from 1.12.2007.

(i) Every broadcaster will publish, within 90 days
of these amendments taking effect interconnect
offer (RIO) for the DTH operators containing
technical and commercial terms for
interconnections.

(i) Such RIO shall contain the following details,
among others.

» Rates of channels and bouquets.

* Details of discounts, Payment terms.
» Security and anti-piracy requirements.
* Subscribers base reports and audit.
* Tenure of agreement.

* Termination of agreement.

(iv) The RIO will be published on the broadcaster's
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website and also communicated each DTH
operator. RIOs existing, if any, prior to these
regulations will be modified to conform to the
RIO now published under these regulations.

(v) If a DTH operator makes a request to a
broadcaster to enter into an interconnection
agreement based on the published RIO, then
the broadcaster will be obliged to do so within
45 days of the request.

(vi) The broadcasters and DTH operators may also
enter into mutual agreement on non-
discriminatory basis by deviating from the RIO.

(vii) If the broadcaster and the DTH operator fail to
enter into an interconnection agreement after
negotiations, then both of them may jointly
request TRAI to facilitate in arriving at an
agreement. This will be without prejudice to the
legal recourse available to them.

(viii) All broadcasters will compulsory offer all their
channels on a-la-carte basis to DTH operators.
Additionally, they may also offer bouquets, but
they will not compel any DTH operator to include
the entire bouquet in any package being offered -
by DTH operators to their subscribers.

(ix) In case a DTH operators includes various pay
channels of a broadcaster's bouquet in different
DTH packages for its subscribers, then the
payment for the bouquet will be made by the
DTH operator to the broadcaster based on the
highest subscriber base for any pay channel from
that bouquet.

(x) The a-la-carte rates of pay channels and the
rates of the bouquets offered by the broadcasters
to DTH operators shall be so related that

1. The sum of a-la-carte rates of a pay
channel in a bouquet does not exceed 1.5
times the bouquet rate; and

2. No a-la-carte rate of a pay channel in a
bouquet will be more than 3 times
the average pay channel rate of that
bouquet.

(xi) TRAI will have the power to intervene and ask
any broadcaster to modify its published RIO on
grounds of protecting the interests of consumers
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or service providers, orderly growth of the sector,
or for not being in conformity with these
regulations.

Termination of Services of Officials of PMF

1412. SHRI ASHOK ARGAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total number of personnel of Para Military
Forces (PMFs) belonging to Scheduled Castes (SC) and
Scheduled Tribes (ST) communities terminated from the
services during each of the last three years alongwith
the reasons therefor, community-wise and force-wise;

(b) whether any written waming was issued to them
in advance or they were punished with freezing increment
prior to termination of their services;

(c) it so, the details thereof;

(d) it not, whether the Govemment had issued any
guidelines to deal with such cases;

NOVEMBER 27, 2007
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(e) if so, the details thereof; and

(f) the steps taken by the Govemment to implement
these guidelines strictly?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Details of number of Para-Military Forces Personnel
(PMFs) belonging to Scheduled Caste (SC) and
Scheduled Tribe (ST) Community terminated/ removed
from services due to departmental/criminal court
proceedings during the last three years are given in the
enclosed Statement.

(b) and (c) Apart from Show Cause Notices the
penalty of removaltemination of services is imposed only
after full fledged inquiry proceeding where the Force
personnel get full opportunity to defend themseives.

(d) to (f) Such cases are processed as per provisions
of Rules/Regulations of respective Forces and instructions/
guidelines issued by the Government.

Statement

S.No. Name of the

No. of Persons of SC Category

No. of Persons of ST Category

Force Terminated/Removed During Terminated/Removed During
2004 2005 2006 2004 2005 2006
1. CRPF 82 82 185 67 67 199
2. CISF 23 32 29 25 13 24
3, BSF 45 40 52 40 29 61
4, ITBP 14 12 08 05 05 o1
5. SsB 04 04 01 " 25 1"
6. ARs 06 05 03 08 08 07
Total 174 176 248 156 147 303

Study on Landslides and Avalanches

1413. SHR! BADIGA RAMAKRISHNA: Will the
Minister of MINES be pleased to state:

(a) whether the Geological Survey of india (GSI) has
carried out any study with regard to landslides, snow
avalanches, etc. in the country;

(b) it so, the details thereof, State-wise;

(c) the details of methodology used in canying out
the survey,

(d) whether the GSI has identified the most landslide,
snow avalanche-prone areas in the country;

(e) if so, the details thereof, State-wise; and

(f) the steps taken/proposed to be taken by the
Government to prevent occurrence of such incidents and
reduce the damage to life and property?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (c)

Geological Survey of India (GSI) is engaged in study of
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landslides and is camrying out three types of landslide
investigations namely landslide hazard zonation (LHZ) on
different scales, landslide inventory and site-specific study
of landslide. LHZ is done following Bureau of Indian
Standard (BIS) or modified BIS guidelines. Different type
of investigation done by GSI is given below, state-wise:

LHZ on Macro Scale (1:50,000/25,000): Tamil Nadu,
Himachal Pradesh, Jammu and Kashmir, Uttarakhand,
West Bengal, Sikkim, Mizoram, Arunachal Pradesh, Assam
and Meghalaya.

LHZ on Meso scale (1:10,000/5,000): West Bengal,
Sikkim, Uttarakhand, Jammu and Kashmir and Mizoram.

Landslide Inventory: Uttarakhand, Himachal Pradesh,
Jammu and Kashmir, Sikkim, Arunachal Pradesh, Assam,
Manipur, Meghalaya, Nagaland, Mizoram, Tamil Nadu,
Kerala, Kamataka, Goa, Maharashtra, Madhya Pradesh,
Andhra Pradesh, Pondicherry and Tripura.

Site specific studies on landslide in all the states are
undertaken as and when requested by the State
Governments and Road Maintaining Authorities,

Studies for snow avalanches for few site specific
areas based on the request from the local authorities
has been carried out by GSI. As per Ministry of Defence,
Snow Avalanche Study Establishment (SASE) identifies
avalanche prone areas and registers such sites.

(d) and (e) The entire Himalayan mountainous region,
Northeastern part of India, Westemn Ghats and Nilgiri Hills
are the most landslide prone areas of the country. The
landslide affected states are Uttarakhand, Himachal
Pradesh, Jammu and Kashmir, Maharashtra, Madhya
Pradesh, West Bengal, Sikkim, Goa, Kamataka, Mizoram,
Assam, Nagaland, Arunachal Pradesh, Manipur, Tripura,
Tamil Nadu, Kerala, Orissa, Andhra Pradesh, Meghalaya
and Pondicherry.

(f) National Disaster Management Authority (NDMA)
has been constituted by the Govemment of India in 2005
to address the issue of mitigation of all types of natural
disasters. GS|, declared as the Nodal Agency by the
Government of India for any types of landslide study of
the country, has already undertaken awareness generation
programme not only for the State Govemment officials
engaged in landslide hazard mitigation tasks but also for
the affected communities living in the landslide prone hitly
terrains.
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Avalanche forecast bulietins for Area of Responsibility
(AOR) are issued 36 hrs advance throughout the winter
season by SASE/Defence Research Development
Organisation (DRDO) assisted by Indian Meteorological
Department. Remote Sensing Technology is being
operationalised in view of large areas to be covered in
AOR.

[Translation]
Quota for Importing Marble Blocks

1414. SHRI SRICHAND KRIPLANI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the quota for importing marble blocks
has been increased by the Union Government;

(b) if so, the details thereof;

(c) the demand of marble blocks in the country and
the quantum of marble blocks imported during the last
three years;

(d) the details of traders who have been issued
licenses and criteria followed for this purpose, State-wise;

(e) the measures in which the Union Govemment
would compensate for the losses likely to be suffered by
Rajasthan marble industry due to the increase in the
import quota;

(f) whether the Government proposes to formulate a
policy in this regard;

(g) if so, the details thereof; and
(h) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (h) The
information is being collected and will be laid on the
Table of the House.

[English]
Registration of Indian Nationals as Foreigners

1415. SHRI ABU AYES MONDAL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether Indian nationals are being registered as
foreigners in the hotels and tourist spots in Sikkim;
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(b) if so, the details thereof; and

{c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) No
Sir.

(b) and (c) Does not arise.
[Translation]
investment by Non-Resident indians

1416. SHRI JIVABHAI A. PATEL:
SHRI V.K. THUMMAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has announced any
incentive to encourage the Non-Resident Indians (NRIs)
to invest in India; -

(b) if so, the details thereof;

(c) the details of investment made by the NRis during
each of the last three years, State-wise;

(d) whether the Government has received any
complaints that NRis are facing difficulties in making
investment in India;
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(e) if so, the reaction of the Govemment in this
regard; and

(f) the steps taken by the Government to remove
the said difficulties?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWAN!
KUMAR): (a) and (b) Government has put in place a
liberal and investor-friendly policy for FDI, including
investments by Non-Resident Indians (NRI). The present
policy permits FDI up to 100% under the automatic route
in most sectors/activities. NRis have been allowed a
special dispensation in Domestic Airlines sector where
NRI investment is permitted up to 100%. NRI investment
in the construction development sector do not attract
conditions of minimum capitalization, minimum area for
development and lock-in of original investment.

(c) Data on investment from NRIs is not maintained
separately. However, statement showing state-wise inflow
of FDI, including investment from NRis, during the last
three years is enclosed.

(d) No, Sir.

(e) and (f) Do not arise.

Statement

RBI's Region-wise (With State Convered) FD/ Inflows from Apni 2004 to August 2007

(Amount in US$ Millions)

Si. Regiohal Offices  States Covered 2004-05 2005-06 2006-07 2007-08 Total
No. of RBI Apr-Mar Apr-Mar Apr-Mar Apr-August
1 2 3 5 6 7 8
1. Hyderabad Andhra Pradesh 162.71 238.20 594.24 253.77 1,248.92
2. Guwahati Assam 0.00 0.00 0.00 291
Arunachal Pradesh
Manipur
Meghalaya
Mizoram
Nagaland
Tripura
3. Patna Bihar, 0.00 0.13 0.00 0.13
Jharkhand
4. Ahmedabad Guijarat 133.39 150.83 368.92 125.21 778.35
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1 2 3 4 5 6 7 8
§. Bangalore Kamataka 249.53 412.37 714.34 649.95 2,026:19
6. Kochi Kerala 7.37 13.09 13.56 5.62 39.63
Lakshadweep
7. Bohpal Madhya Pradesh 15.24 9.67 29.09 35.25 89.26
Chhattisgarh
8. Mumbai Mabharashtra, 698.32 969.25 3,599.13 1,740.14 7,006.83
Dadra and Nagar Haveli
Daman and Diu
9. Bhubaneshwar Orissa 0.00 70.59 10.62 7.47 88.68
10. Jaipur Rajasthan 1.00 0.76 50.20 10.75 62.71
11. Chennai Tamil Nadu 79.52 268.15 1,311.94 279.42 1,939.04
Pondicherry
12. Kanpur Uttar Pradesh 0.01 0.00 12.83 0.00 12.83
Uttaranchal
13. Kolkata West Bengal 101.93 91.81 57.89 20.39 272.03
Sikkim
Andaman and
Nicobar Islands
14. Chandigarh Chandigarh 2.97 85.51 21.82 41.36 151.66
Punjab
Haryana
Himachal Pradesh
15. New Delhi Delhi, Part of 816.74 1,040.77 2,446.12 1,778.14 6,081.77
UP and Haryana
16. Panaiji Goa 22.50 7.62 74.78 0.78 105.67
17. Region Not Region not 924.54 2,181.10 3,186.16 1,496.13 7,787.94
Indicated# Indicated
Total 3,218.69 5,5639.72 12,491.77 6,444.38 27,694.56
18. Advance of Inflow* 540.25 0.00 0.00 0.00 540.25
19. Stock Swapped* 0.00 6.23 3,234.42 0.17 3,240.82
Grand Total 3,758.94 5,545.95 15,726.19 6,44455 31,475.63
Note : (i) Includes ‘equity capital components’ only.

(i) The Region-wise FDI inflows are classified as per RBI's - Region-wise inflows, fumished by RBI, Mumbai.
(i) # This includes Acquisition of Existing Shares for which RBI has not provided Region-wise Inflow.
*RBI has not provided Region-wise inflow.
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[Engiish]
Landslides/Snow Availanches in the Country

1417. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment has made any study
regarding natural calamities like landslides/snow
avalanches in the States of Jammu & Kashmir, Himachal
Pradesh and Uttaranchal as frequent blockage of National
Highway creates problems in winter due to landslides/
snow avalanches;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(d) Yes, Geological Survey of India (GSl) camies out
Landslide investigations in the states of the J & K,
Himachal Pradesh and Uttarakhand as a part of its field
season programme every year. Preliminary appraisal of
404 cases of Landslides in Uttarakhand, 351 in Himachal
Pradesh and 86 in Jammu & Kashmir has been made
for preparation of landslide inventory and database.

Site specific studies of landslides are also carried
out along the important route corridors and around thickly
populated landslide prone localities in the above mentioned
three states during monsoon period every year. These
studies are carried out either on request from the State
Government or Road Maintaining Authorities. The main
purpose of these studies is to establish the causative
factors leading to the slope instability, dynamic behavior
of the slhdes, damages caused or likely to be caused
and to suggest appropriate corrective measures for
stabilization of the landslides.

GSI has also carried out studies for snow avalanches
for few site specific areas based on the request received
from the local authorities.

The studies for avalanches have been carried out in
Khardung La Area and Sind Basin in the State of Jammu
& Kashmir, Dhauliganga, Mandakini Basin and Gangotri
Yamunotri Area in the State of Uttarakhand.

Snow Avalanche Study Establishment (SASE), an
agency of the Ministry of Defence carries out studies on
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snow and avalanche problems along two strategic highway
connecting Leh, Manali and Srinagar. In conjunction with
Indian Meteorological Department, National Centre for
Medium Range and Weather Forecasting and the Amy,
SASE also camies out weather/avalanche forecasts.

Evidence Act

1418. SHRI P.C. THOMAS: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are cases of denial of justice due
to the complicated procedure for collection of evidence;

(b) it so, the details thereof;

(c) whether the Govemment has any proposal to
amend the Indian Evidence Act, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) Criminal Justice is largely administrated by the
State Govemments. While investigation and collection of
evidence in criminal cases are covered under the Code
of Criminal Procedure, admissibility or otherwise of such
evidence is determined by the Judiciary in term of
provisions of the Indian Evidence Act. At present there is
no proposal to amend the Indian Evidence Act.

Filing of Patents in India

1419. SHRI SWADESH CHAKRABORTY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the total number of patents filed in India per
million population in 2004-05 as compared with the world
average;

(b) the number of patents in force in India during
2004 in comparison to China and world average;

(c) whether the Government is aware that India
accounts for only one out of 800 patents in the world;
and

(d) it so, the efforts being made by the Government
to strengthen the processes and help creation of
Intellectual Property Rights (IPR)?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
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OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The total number of patents filed in India
per million population was 16.40 in 2004-05 as compared
to the world average of 250.72 worked out on the basis
of the world population (6377.6 million) as per data given
in the State of World Population 2004: United Nations
Population Fund Report and the number of patents filed
worldwide during 2004 (15,99,000) as per data given in
World Intellectual Property Orgarisation (WIPO) Patent
Report: Stalistics on Worfdwide Patent Activity, 2006
Edition.

(b) The number of patents in force in India in 2004
was 6,406, while it was 1,82,385 in China. The world
average of patents in force in 2004 was 846.71 per million
worked out on the basis of the world population (6377.6
million) as per data given in the Stafe of Worid Population
2004: United Nations Population Fund Report and the
number of patents in force worldwide during 2004 (5.4
million) as per data given in -World Intellectua/ Property
Organisation (W/PO) Patent Report: Statistics on
Worldwride Patent Activity, 2006 Ediition.

(c) There were a total of about 5.6 million patents in
force worldwide in 2005 as per World Intellectual Property
Organisation (WIPO) Patent Report: Statistics on
Worlawide Patent Activity, 2007 Edition. However, this
number includes patents obtained in different countries
for the same invention also. Therefore, it will not be
feasible to draw a conclusion on the proportion of patents
in force in India vis-a-vis those in force woridwide.
However, the number of Patents in India in force was
6857 in 2005.

(d) The efforts made by the Govemment to strengthen
the processes and help creation of Intellectual Property
Rights are as under:

(i) A scheme of Modernisation of Intellectual
Property offices at a cost of Rs. 153.00 crore
was implemented during the Sth and 10th Five
Year Plans for Infrastructure development;
computerigation; human resource development
and training and awareness.

(i) Four new integrated Intellectual Property Offices
were set up in Delhi, Kolkata, Chennai and
Mumbai.

(i) Foundation stone for a National Institute of
Inteflectual Property Management has been laid
at Nagpur on 18th August, 2007.
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(iv) Efiling of Patent applications has been made
operational with effect from 20th July, 2007.

(v) Seminars/Conferences/Workshops at national and
international level have been organized for
creating awareness and promotion of Intellectual
Property Rights.

(v Memoranda of Understanding (MoU) have been
signed between India and France, United States
of America, United Kingdom, European Patent
Office, Japan, Switzerland and Germany for
cooperation in the field of Intellectual Property
Rights.

Gap between Rural and Urban Education

1420. SHRI HITEN BARMAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) Whether the Government proposes to bridge the
gap in the rural-urban divide in the field of education;

(b) if so, the comparative details thereof during the
last three years; and

(c) the funds allocated and utilised for the purpose,
rural and urban area-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Sir. The National
Policy on Education (NPE), 1986 (as modified in 1992)
provides for a National System of Education, which implies
that up to a ‘given level, all students, irrespective of caste,
creed, location or sex, have access to education of a
comparable quality. It also accords priority for improvement
of the standard of education at all levels for children
living in rural and urban areas.

The NPE recognizes that the rural areas, with poor
infrastructure services, will not get the benefit of trained
and educated youth, unless rural-urban disparities are
reduced and determined measures are taken to promote
diversification and dispersal of employment opportunities.
Pursuant to this, a large number of schemes/programmes
are under various stages of implementation, which
predominantly address the educational needs of rural
areas including technical education.

The schemes/programmes include Sarva Shiksha
Abhiyan (SSA), Mid-day Meal Scheme (MDM), Kasturba
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Gandhi Balika Vidyalaya (KGBV) Scheme, Mabhila
Samakhya and the scheme of Information &
Communication Technology (ICT) in Schools. 546 Jawahar
Navodaya Vidyalayas have been opened in rural areas
specifically in order to provide quality education to rural
children. There are other institutions such as Gandhigram
Rural Institute and the National Council of Rural Institutes
which address issues of reducing disparities in education.

Year-wise details are not maintained of differences in
educational attainment between rural and urban areas.
However, literacy percentage may be used as a yardstick.
The rural-urban literacy gap has decreased by 7.21
percentage points in the last decade, as can be seen
trom the following table:

Rural-Urban Literacy Rates 1991-2001

NOVEMBER 27, 2007

Year Male Female Persons
1991(7 years and above)

Rural 57.87 30.62 44.69

Urban 81.08 64.05 73.08

Total 64.13 39.29 52.21
2001(7 years and above)

Rural 70.70 46.13 58.74

Urban 86.27 72.86 79.92

Total 75.26 53.67 64.84

Source : Census of India

(c) Funds under various Schemes/Programmes of the
Ministry are not allocated on rural-urban basis.

Threat to Indian Economy

1421. SHRI GIRDHARI LAL BHARGAVA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the National Security Council has reported
any threat perception by manipulation of Indian economy
through foreign direct investments;

(b) if so, whether the Government proposes to enact
a legislation to bar such investments; and

(c) whether the proposed new legislation is likely to
be modelled on the Exon-Florie Act of the US with powers
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to block acquisition of local companies by overseas
investors?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):
(a) No, Sir.

(b) and (.c) Do not arise.
[Translation]
Service Conditions of Prasar Bharati

1422. SHRI J.M. AARON RASHID:
DR.: RAJESH MISHRA:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the rules for regularization, transfer and
other service conditions for employees of Prasar Bharati
have not been notified so far;

(b) it so, the reasons therefor,

(c) whether the Government proposes to promote
professional officer from within the Doordarshan and AIR;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNS!): (a) and (b) The
regulations with regard to recruitment, remuneration and
service conditions in respect of 122 categories of
employees of Prasar Bharati have since been notified
and the regulations in respect of remaining categories of
employees are ready in draft form. However, these
regulations could not be implemented, as these were not
acceptable to the various Employees Associations. The
matter has been reterred to a Group of Ministers (GoM)
for taking a decision. The consideration of the matter by
GoM is in the final stage.

(c) and (d) Professional officers from within
Doordarshan and All India Radio are regularly promoted
when their promotion is due.

(e) Does not arise.
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Setting up of School of Planning
and Architecture

1423. SHRI D. VITTAL RAO: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has received some
proposals from the State Govemments particularly from
Andhra Ptadesh for setting up of a School of Planning &
Architecture;

(b) if so, the details and status thereof, State-wise;

(c) whether the Government of Andhra Pradesh has
offered about 100 acres of land for the construction of
the said school at Vijayawada, Krishna District;

(d) if so, the details thereof; and
(e) the time by when it is likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT ( SHRIMATI D.
PURANDESWARI): (a) to (e) The Planning Commission
has given approval ‘in-principle’ to set up two new Schools
of Planning and Architecture (SPAs) during the Xith Plan.
These Schools will be set up by the Central Government
at Bhopal in Madhya Pradesh and Vijayawada in Andhra
Pradesh. The State Governments of Madhya Pradesh and
Andhra Pradesh have since identified 100 acres of land
in Bhopal and Vijayawada respectively for setting up of
these Schools. The State Government of Tamil Nadu has
also requested for opening two such Schools, at Chennai
and Coimbatore. However, there is no proposal at present
to open more such Schools during the Xith Plan.

[English]
Rural Public School
1424. SHRI M. RAJA MOHAN REDDY: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state.

(a) whether the Govemnment proposes to encourage
the concept of ‘Rural Public School' to provide high
standard teaching in English medium to rural students to
bring them at par with their counterparts in private schools;

(b) it so, the details thereof;

(c) whether the Govemment has taken up this matter
with the State Governments; and
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(d) if so, the details and outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) The Prime Minister in his
Independence Day speech on 15.8.2007 has announced
the decision of the Government to support 6,000 high
quality model schools at the rate of one in every block
to set standards of excellence for other schools in the
area.

(c) and (d) No, Sir. A scheme is under formulation
after which the State Govemments will be consuited.

[Translation]
Activities of HUJI

1425. YOGI ADITYA NATH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Bangladeshi terrorist outfit, HUJI is
active in anti-national activities in the country;

(b) if so, the details thereof alongwith the names of
Bangladeshi terrorist outfits active in the country; and

(c) the steps taken by the Government to check the
anti-national activities of these terrorist outfits?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) As per available information, the activities of
Harkat-u-Jehad al-.Islami-Bangladesh (HUJAI-BD) for their
involvement in anti-India activities have come to notice
since 2005. The involvement of this organization and its
activists has been reported in the suicide terrorist attack
at Special Task Force (STF) Office in Hyderabad in
October, 2005, twin bomb blasts in Varanasi in March,
2006, etc.

(c) The Government remains firmly committed to
countering the challenge posed by terrorist organisations.
Towards this end, a multi-pronged strategy is pursued in
close conjunction with the State Govemments, which
involves measures to check infiltration from across the
borders, deployment of Central Security Forces in areas
prone to terrorist violence, continuous vigilance and
strengthening of security arrangements in vuinerable areas
and around vital installations, gathering and sharing of
intelligence, strengthening of State Police forces and
upgradation of their skills and technical capabilities to



111 Wiitten Answers

deal with terrorist activities through the schemes of Police
Modemization, and raising of India Reserve Battalions,
etc. Efforts are also made to strengthen bilateral and
multiiateral cooperation with the aim of combating terrorism
through arrangements for Mutual Legal Assistance,
Extradition Treaties, exchange of information and
intelligence etc. Besides, security concems are also taken
with Bangladesh through the bilateral mechanisms set up
for the purpose.

[Engtish]
Grievances of SC/ST Employees in NDMC

1426. SHRI PARSURAM MAJHI: Wil the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government has directed the
New Dethi Municipal Council (NDMC) to sort out the
grievances of SC/ST Employees received through VIPs
till date;

(b) if so, the details thereof and steps taken so far;

(c) whether the NDMC has received any grievances
from the All India Association for SC/ST & Physically
Handicapped till date;

(d) i so, the details and reaction of the Council in
this regard; and

(e) the time by when all issues are likely to be sorted
out?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and
(b) The grievances of Scheduled Caste and Scheduled
Tribe (SC/ST) employees received through VIPs are
attended to as per existing instructions.

(c) to (e) Yes, Sir. The grievances of Scheduied
Castes, Scheduled Tribes and physically handicapped
received in New Deihi Municipal Council (NDMC) from
All India Association for Scheduled Castes and Scheduled
Tribes and Physically Handicapped are settied after
comprehensive examination by the New Delhi Municipal
Council.

Growth of Mining Industry

1427. SHRI AVTAR SINGH BHADANA:
SHRI P.8. GADHAVI:

Will the Minister of MINES be pileased to state:
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{a) whether the mining industry is growing at a rapid
speed;

(b) if so, the details thereot:

(c) whether foreign technology is essential to generate
13-14 percent mining growth required to meet the growth
of Gross Domestic Product (GDP) at 9-10 percent;

(d) if so, whether the Government proposes to allow
Foreign Direct Investment (FDI) for value added projects
in power, steel and aluminium plants;

(e) if not, the reasons therefor; and

(f) the steps taken/proposed to be taken by the
Government to attain a high growth rate in mining
industry?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (f) As per
index of industrial production maintained by the Central
Statistical Organization the mining sector recorded a
growth of 5.4% in the year 2006-07 as against a growth
of 1% in 2005-06. Private investment, including Foreign
Direct investment (FDI) has been allowed into the mineral
sector with the enunciation of National Mineral Policy in
1993, and further investment would attract State-of-art
technology to generate higher growth in exploration and
mining. FDI up to 100% under the automatic route is
allowed for power (except atomic energy), Steel and
Alumina Plants.

[Transkation]
international Education Fair

1428. SHRI KINJARAPU YERRANNAIDU: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) when the last intemnational Education Fair was
heid in New Deihi;

(b) the manner in which the Fair is likely to help our
country for providing proper guidance/accurate and up to
date information on different professional courses and
career -options; and

(c) the details of the benefits derived from India's
participation in this Fair?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
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PURANDESWARI): (a) to (c) Ministry of Human Resource
Development has not organized any International
Education Fair so far, However, media reports have
appeared from time to time about Education Fairs
organized through private sector initiatives.

(English]

Public Private Partnership In
Collaboration with KVIC

1429. SHRI MANORANJAN BHAKTA: Will the
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES
be pleased to state:

(a) whether the Government proposes to introduce
Public-Private Partnership in collaboration with Khadi and
Village Industries Commission to bridge the gap between
rural and urban areas of the country including Island
Territories for marketing and retailing of Khadi products;

(b) if so, the details thereof;

(c) the details of public-private partnership
entrepreneurs who have so far shown interest in Island
territories; and

(d) the steps taken by the Govemment to encourage
such participants for Island territories in the country?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (d)
Government, in the Ministry of Micro, Small & Medium
Enterprises, through Khadi and Village Industries
Commission (KVIC), is aiready promoting Sales outlets in
Public-Private Partnership (PPP) mode and many outiets
are being maintained by KVIC, which are also proposed
to be brought under PPP mode. KVIC has also been
advised to consider appropriately designed suitable Public
Private Partnership mode for marketing of Khadi products
by supporting educated youth as marketing agents on a
pilot basis.

[Translation/
Doordarshan Bullding

1430. SHRI D. P. SAROJ:
SHRI MOHAN SINGH:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a new Doordarshan building is being
constructed at Mandi House, New Delhi;
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(b) if so, the time by when it is likely to be
completed;

(c) whether any new construction is also underway
for Akashvani Bhavan on Sansad Marg;

(d) if so, the time by when it is likely to be completed;

(e) whether Doordarshan office at Khel Gaon, New
Delhi is being run from a rented premises;

(f) # so, the details of monthly rent and additional
amount being spent on its maintenance per month
alongwith the reasons therefor;

(g) whether the Government intends to shift all the
Doordarshan offices to the new building at Mandi House
to avoid wasteful expenditure; and

(h) if so, the time by when it is likely to be done?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b)
Construction of new Doordarshan building at Mandi House,
New Delhi has been completed and the Studio Centre
set up in the building is operational.

(c) and (d) New Broadcasting House on Sansad Marg
has been commissioned on 23.08.2005.

(e) No, Sir.

(f) Does not arise.

(g) and (h) It is not possible to accommodate all
Doordarshan offices in the new building at Mandi House
due to limitation of space. However, the News set up
presently functioning from CPC, Khel Gaon is envisaged
to be shifted to the new building.

Smuggling of Weapons

1431. SHRI MANSUKHBHAI D. VASAVA:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there is an increase in the smuggling of
weapons into India;
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(b) if so. the details thereot;

(c) the details of weapons seized during the last
three years till date, State and Union Territory-wise; and

(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):
(@) and (b) As per available reports, arms are being
smuggled from across ‘he borders and from one State to
another within the country by militants/terrorists/anti-
national elements including those active in J&K and the
North East.

(c) As per available information received from the
States/UT Govermnments, details of ilegal weapons seized
during the years 2005 to 2007 (upto September), State
and Union Territory-wise, are given in the enciosed
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Statement. No separate data for smuggied weapons is
maintained.

(d) The Government has taken the following steps to
check the smuggling/profiferation of ilegaliflicit arms—

() The State and UT Governments have been
urged to make sustained and continued efforts
to unearth iflegal weapons/arms.

(i) Regular meetings: are held with the
representatives of the States/UTs to monitor and
take stock of the situation.

(ii) Border management has been strengthened by
border fencing on the indo-Pak and Bangladesh
borders, deployment of security forces along the
borders, infrared sensors, thermal imaging
devices (including night vision devices),
underground sensors, trip wire mechanisms to
activate fence lights, battle field surveillance
radars, etc.

Statement
Year-wise total Number of Megal Armns Seized/Recovered in Different States/UTs

S.No. State 2005 2008 2007 ( upto Sept.)
1 2 3 4 5
1. Andhra Pradesh 218 71" 84
2. Bihar 553 627 219
3 Delhi 91 209 307
4. Guijarat 56 98 41
5. Goa 0 0 ]
6. Himachal Pradesh 5 0 0
7. Haryana 397 224 173
8. Jammu and Kashmir 2626 1580 892
9.  Kamataka 51 44 20

10. Kerala 18 32 15

11. Madhya Pradesh 611 1422 372

12. Maharastra 818 506 482

13. Orissa 24 29 69

14. Punjab 291 266 106

15. Rajasthan 47 805 358
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1 2 3 4 5
16. Sikkim 0 3 1
17. Tamil Nadu 95 121 29
18. Uttar Pradesh 7766 8446 5913
19. West Bengal 302 657 1001
20. Uttaranchal 128 558 300
21, Jharkand 172 93 125
22. Chhattisgarh 165 193 110
North East
23. Assam 207 179 35
24, Arunachal Pradesh 15 6 13
25. Manipur 216 162 156
26. Meghalaya 59 45 41
27. Mizoram 102 1 12
28. Nagaland 16 41 20
29. Tripura 39 49 22

Total 15458 10894

17017

Note: Arms include all types of weapons such as AK 47/56, Pistols, Carbine, Revolvers, Guns, Rifles, Country-made weapons etc.

Industrial Corridor Projects

1432. SHRI LAKSHMAN SINGH:
SHRI K.C. PALLANI SHAMY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has any pian to start
Dethi-Mumbai Industrial Corridor Project with the financial
assistance from the Government of Japan;

(b) it so, the detaits thereof;

(c) the names of States likely to be covered under
the said industrial cormridor; '

(d) whether the Government has received any
proposal from the Government of Tamil Nadu for the
development of Chennai-Bangalore industrial cotridor on
the lines of Delhi-Mumbai industrial corridor; and

(e) if so, the details alongwith the action taken by
the Govemment on such proposals

_THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) The Government of India has
accorded ‘in-principle’ approval to the ‘Delhi-Mumbai
Industrial Comidor' (DMIC) Project outline in August, 2007.
The Concept Paper envisages various financing options
including from Government of Japan. The main objective
of the Project is to offer good quality industrial
infrastructure, so as to improve investment climate of the
region for enhanced domestic and foreign investment. In
first phase, 12 Industrial Nodes are proposed to be
developed which will have requisite industrial infrastructure
like industrial estates, knowiedge hubs, agro-processing
hubs, IT/ITES hubs, logistics hubs and physical
infrastructure (feeder-roads/rail fine, ports, airports, power
etc.).
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(c) The Project envisages coverage of Haryana, Uttar
Pradesh, Rajasthan, Madhya Pradesh, Gujarat and
Maharashtra.

(d) and (e) Government of Tamil Nadu sent a letter
to the Govemment of India to announce development of
Chennai-Bengalooru Industrial Corridor as an Industrial
Corridor of excellence on the' lines of Delhi-Mumbai
Industrial Corridor. Officiais of Govemment of Tamil Nadu
has been invited for a discussion on the proposal.

[Engiish]
Special Mining Zone

1433. DR. RAJESH MISHRA:
SHRI P.S. GADHAVI

Will the Minister of MINES be pleased to state:

(a) whether the Government proposes to identify
mineral rich areas in various States to develop them as
Special Mining Zones (SMZs);

(b) it so, the details thereof, State-wise;

(i:)ﬂnot,lhomasomlhetﬁor.

(d) whether allocation of SMZs to prospective captive
industries such as steel and power sectors will result in
higher Gross Domestic Production growth; and

(e) it so, the steps taken/proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) State
Governments are the owners of the minerais and grant
mineral concessions. Prior approval of the Central
Govemment is mandatory for grant of mineral concession
for minerale in the First Scheduie to the Mines and
Minerais (Development & Regulation) Act, 1857, and the
same is conveyed by the Central Govemment to the
State Governmenis after evaluating the merits of the
mineral concession proposal on case to case basis.

(c) to (e) Does not aries in view of the reply given
to (a) & (b) above.

[Transiation]
Educstion Societies

1434. SHRI HEMLAL MURMU: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pieased to
state:
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(a) Whether education societies have not been so
far sé&t up in several States;

(b) # so, the details thereof, State and Union Territory-
wise;

(c) whether due to lack of proper auditing, review
and monitoring of the functioning of education societies,
the aim to impart education to the children is not being
achieved;

(d) i so, whether the Govemment has reviewed and
monitored these societies;
(e) if so, the details thereof;, and

(f) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (f) No information on this subject
is maintained centrally.

[English]
Deemed Universities

1435. SHRI RAM KRIPAL YADAV:
SHRI ALOK KUMAR MEHTA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the name and numbof‘of Deemed Universities
functioning preeently in the country, State-wise;

(b) whether the Government has any plan to aliow
more Deemed Universities in the near future;

(c) it 80, the details thereo;

(d) the number of proposals received for setting up
of New Deemed University in the various parts of the
country during the last three years, State-wise;

(e) the number of proposals cleared- during the said
period and the number of proposals still pending for
clearance, State-wise; and

() the time by when the pending proposals are kkely
to be cleared?”
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Statement-l showing the number
and names of institutions deemed to be universities, state-
wise, is enclosed.

(b) and (c) Institutions are declared deemed-to-be-
universities by the Central Government on the
recommendation of the University Grants Commission
(UGC) under Section 3 of the UGC Act, 1956. The
proposals received in this regard are referred to the UGC
for its recommendations to the Central Govemment. The
Central Govermnment examines the recommendations of
the UGC on merits and subsequently declares the
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institutions as deemed-to-be-universities by a notification
in the official gazette. This is an on-going process and
depends on receipt of applications and the merit therein.

(d) to (f) Statement-ll in this regard is enciosed The
process includes inspection of the institutions by an Expert
Committee of the UGC, obtaining views of the State
Govemments, obtaining ‘No Objection’ from the affiliating
universities, obtaining concurrence of statutory professional
councils/regulatory bodies, consideration of the
recommendations of the Expert Committee of the UGC
by the full Commission of the UGC, etc. The process is
laborious and time consuming and no specific timeframe
can be prescribed for clearing the proposals.

Statement
List of Deemed-to-be-Universities (As on 15.11.2007)

S.No. Name of Institutions Notified on

1 2 3

Andhra Pradesh

1. Rashtriya Sanskrit Vidyapeeth, Tirupati. 16.11.1987

2 Shri Sathya Sai Institute of Higher Leaming, Prasanthi Nilayam. 16.11.1981

3. Intemnational Institute of Information Technology, Hyderabad. 21.8.2001

4 Gandhi Institute of Technology and Management' (GITAM), 13.8.2007
Visakhapatnam.

Arunachal Pradesh

5. North Eastem Regional institute of Science & Technology, 31.5.2005
Itanagar.

Bihar

6. Bihar Yoga Bharati, Munger. 7.6.2000

7. Nava Nalanda Mahavihara, Nalanda. 13.11.2006

Gujarat

8. Gujarat Vidyapith, Ahmedabad. 16.7.1963

9. Sumandeep Vidyapeeth, Village Piparia, Taluka Waghodia, District 17.1.2007
Vadodara (Gujarat)

Haryana

10. National Dairy Research Institute, Kamal. 28.3.1989

1. National Brain Research Centre, Gurgaon. 20.5.2002

12, Maharishi Markandeshwar University, Mullana, Ambala. 12.6.2007
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Jharkhand

13. Birla Institute of Technology, Mesra, Ranchi. 28.8.1986

14. Indian School of Mines, Dhanbad. 18.9.1967

Kamataka

18. Indian Institte of Science, Bangalore. 12.5.1958

16. Manipal Academy of Higher Education, Manipal. 1.6.1993

17. National Institute of Mental Health & Neuro Sciences, Bangalore. 14.11.1994

18. Swami Vivekananda Yoga Anusandhan Sansthan, Bangalore. 8.5.2002

19. Jawaharial Nehru Centre for Advanced Scientific Research, Bangalore. 13.8.2002

20. international institute of Information Technology, Bangalore. 28.2.2005

21. K.L.E. Academy of Higher Education and Research, Beigaum. 18.4.2006

Kamataka

22 Sri Devaraj Urs Academy of Higher Education and Research, 25.5.2007
Tamaka, Kolar, Kamataka.

Kerala

23. Kerala Kalamandalam, Vallathol Nagar, Cheruthuruthy, Thrissur 14.3.2006

Madhya Pradesh

24. Lakshmibai National Instite of Physical Education, Gwalior. 21.9.1895
25. indian Institute of information Technology & Management, 26.3.2001
Gwalior.

Maharashtra

26. Bharati Vidyapeeth, Pune. 28.4.1996
27. Central Institute of Fisheries Education, Mumbai. 27.3.1989
28. Deccan College Post-Graduate and Research institute, Pune. 6.3.1990
29. Gokhale Institute of Politics & Economics, Pune. 7.5.1993
30. Indira Gandhi Institute of Development Research, Mumbai. 6.12.1985
31. Institute of Armament Technology, Pune. 10.9.1999
32. Intemational institute for Population Sciences, Mumbai. 31.7.1885
33. Tata institute of Social Sciences, Mumbai. 29.4.1964
34. Tiak Maharashtra Vidyapeeth, Pune. 28.4.1987
35. Tata Institute of Fundamental Research, Mumbai 7.5.2002
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36. SYMBIOSIS Intemational Educational Centrs, Pune 6.5.2002
37. Padmashree Dr. D.Y. Patil Vidyapeeth, Nerul, Navi Mumbai 20.6.2002
38. Narsee Monjee Institute of Management Studies, Mumbai 13.1.2003
39. Dr. D. Y. Patil Vidyapeeth, Pimpri, Pune 11.1.2003
40. Pravara Institute of Medical Sciences, Loni, Distt. Ahmednagar 29.9.2003
41, Datta Meghe Institute of Medical Sciences, Nagpur 24.5.2005
42. Krishna Institute of ‘Medical Sciences, Karad, Satara 24.5.2005

Homi Bhabha National Institute, Mumbai 3.6.2005
44, D. Y. Patil Medical College, Kothapur 1.9.2005
45. MGM Institute of Health Sciences, Navi, Mumbai 30.8.2006
Orissa
46. Kalinga Institute of Industrial Technology, Bhubaneshwar 16.2.2004
47. Shiksha “O” Anusandhan, Khandagir, Bhubaneswar. 17.07.2007
Punjab
48. Thapar Institute of Engineering & Technology, Patiala. 30.12.1985
49. Punjab Engineering College, Chandigarh 16.10.2003
50. Sant Longowal Institute of Engineering and Technology, Longowal, District Sangrur. 10.04.2007
Rajasthan
51. Banasthali Vidyapith, Banasthali. 25.10.1983
52. Birla Institute of Technology & Science, Pilani. 27.6.1964
53. Janardan Rai Nagar Rajasthan Vidyapith, Udaipur 12.1.1987
54. Jain Viswa Bharati Institute, Ladnun 20.3.1991
55, Institute of Advanced Studies in Education of Gandhi Vidya Mandir, Sardarshahr 25.6.2002
56. Mody Institute of Technology & Science, Lakshmangarh, Rajasthan 20.2.2004
57. L.N.M. Institute of Information Technology, Jaipur 3.2.2006
Tamil Nadu
58. Avinashilingam Institute for Home Science & Higher Education for Women, Coimbatore 8.6.1988
59. Gandhigram Rural Institute, Gandhigram 3.8.1976
60. Sri Chandrasekharendra Saraswathi Vishwa Mahavidyalaya, Kanchipuram 26.5.1993
61. Sri Ramachandra Medical College & Research institute, Chennai 29.9.1994
62. Vinayaka Mission's Research Foundation, Salem 1.3.2001
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63. Shanmugha Arts, Science, Technology & Research Academy (SASTRA), Thanjavur. 26.4.2001
64. Vellore Institte of Technology, Vellore 19.6.2001
65. Sathyabhama Institute of Science and Technology, Chennai. 16.7.2001
66. Bharath Institute of Higher Education & Research, Chennai 4.7.2002
67. SRM Institute of Science & Technology, Chennai 2.8.2002
68. Amrita Vishwa Vidyapeetham, Coimbatore 13.1.2003
69. Dr. M G R Educational and Research institute, Chennai 21.1.2003
70. Meenakshi Academy of Higher Education and Research, Chennai. 31.3.2004
71. Karunya Institute of Science and Technology, Coimbatore. 23.6.2004
72. Saveetha Institute of Medical and Technical Sciences, Chennai 18.3.2005
73.- Kalasalingam Academy of Research and Education, Anand Nagar, 20.10.2008

Krishnankoil, Virudhunagar presently functioning as Aruimigu

Kalasalingam College of Engineering, Anand Nagar, Krishnankoil, Viirudhunagar
74. Chennai Mathematical Institute, Chennai 15.12.2008
75. Periyar Maniammai Institute of Science & Technology (PMIST), Periyar Nagar, Thanjavur  17.08.2007
76. Academy of Maritime Education and Training, Kanathur, Chennai. 21.08.2007
Uttrakhand
77. Forest Research Institute, Dehradun. 28.11.1991
78. Gurukula Kangri Vishwavidyalaya, Haridwar. 19.6.1962
79. Swami Rama Vidyapeeth, Swami Rama Nagar, P.O. Doiwala, Dehradun. 06.06.2007
Uttar Pradesh
80. Central Institute of Higher Tibetan Studies, Samath, 5.4.1988
81. Dayalbagh Educational Institute, Dayalbagh, Agra. 16.5.1981
82. Indian Veterinary Research Institute, lzatnagar. 16.11.1883
83. Aliahabad Agricuttural Institute, Alishabed. 15.3.2000
84. Indian Institute of Information Technology, Allahabad. 4.8.2000
85. Bhatkhande Music Institute, Lucknow. 24.10.2000
86. Jaypee Institute of information Technology, Nodia 1.11.2004
87. Shobhit Instite of Engineering and Technology, Meerut 08.11.2006
88. Santosh University, Ghaziabad. 13.08.2007
West Bengal
89. Ramakrishna Mission Vivekananda Educational and Research institute, 6.1.2005

Belur Math, Howrah
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New Delhi

90. Indian Agricultural Research Institute, New Delhi 1958
91. Jamia Hamdard, New Delhi. 10.5.1989
2. School of Planning & Architecture, New Delhi 1979
93. Shri Lal Bahadur Shastri Rashtriya Sanskrit Vidyapeeth, New Delhi. 16.11.1987
94. National Museum, Institute of the History of Art, Conservation and Museology, New Delhi 28.4.1989
95. TERI School of Advanced Study, New Delhi 5.10.1999
96. Rashtriya Sanskrit Sansthan, New Delhi 7.5.2002
97. Indian institute of Foreign Trade, New Delhi 20.5.2002
98. Indian Law Institute, New Delhi. 29.10.2004
99. National School of Drama, New Delhi 11.3.2005
100. National Institute of Educational Planning and Administration, New Delhi. 11.8.2006

Note: The National Institutes of Technology (NiTs), which were earfier deemed-to-be-universities for the purpose of Section 3 of the

UGC Act, 1956, have become Institutions of National Importance vide Gazette Notification No.F.20-22/2004-TS.lil dated the
9th August, 2007, and hence .they no longer remain as deemed-to-be-universities.

Statement
Sl State/UT No. of No. of No. of cases Total No. Total No. of
No. proposails proposals cleared during of proposals
received cleared the last three proposals pending from
during last from years, out of the  cleared those
three years column proposals received
(2005, 2006 (i) received before since
and 2007 2005 1.1.2005
(el
15.11.2007
(0] (ii) (i) (iv) v) (vi) (vii)
(V) + (v) (i) - ()
1 2 3 4 5 6 7
1. Andhra Pradesh 1 o1 o1 02 10
2. Arunachal Pradesh —_ - 01 01 —_
3. Assam 01 —_— — —_— 01
4, Bihar - - 01 01 —
5.  Chattisgarh 01 - - — o1
6. Gujarat 06 — 01 01 06




131 Written Answers

NOVEMBER 27, 2007 to Questions 132

1 2 3 4 5 6 7
7. Haryana 05 01 01 02 04
8. Jammu and Kashmir 02 — —_— — 02
9. Jharkhand 03 —_ —_ —_ 03
10. Karnataka 20 ot 03 04 19
1. Kerala 09 - 01 o1 09
12. Madhya Pradesh 10 - - - 10
13. Maharashtra 2 01 05 06 21
14. Orissa 03 - 01 01 03
15. Punjab 02 - 01 o1 02
16. Pondichermry 02 - — —_ 02
17. Rajasthan 04 - 01 o1 04
18. Tamil Nadu 21 02 05 o7 19
19. Tripura o1 -_ —_ - 01
20. Uttarakhand 03 01 01 02 02
21. Uttar Pradesh 18 _— 02 02 18
22. West Bengal 03 - 01 (] 03
23. New Dethi 08 01 02 03 07

Total 155 08 28 38 147

Operation Black Board

1436. SHRI N.S.V. CHITTHAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the present status of Operation Biack Board
Scheme in Tamil Nadu;

{b) when the last review of progress of the scheme
done in the States;

(c) the details of deficiencies noticed in the scheme
during the review; and

(d) the details of corrective measures taken/proposed
to be taken by the Govemnment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.

FATMI). (a) The scheme ‘Operation Black Board’ ended
in the year 2001-02.

(b) to (d) Does not arise.
[Transiation]
Kasturba Gandhi Bailika Vidyaleyas

1437. SHRI TUKARAM GANPAT RAO RENGE PATIL:
SHRI SURAVARAM SUDHAKAR REDDY:

Will the Minister of , HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(2) the number of Kasturba Gandhi Balika Vidyalayas
(KGBVs) functioning in the country, State and Union
Teritory-wise;

(b) the number of KGBVs sanctioned during the year
2007-08, State and Union Territory-wise;
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(c) the total strength of the students of these schools,
State and Union Teritory-wise;

(d) whether any assessment has been made on the
results of these Vidyalayas;

(e) if so, the details thereof, State and Union Territory-
wise,;

(f) whether a proposal for financial assistance
to KGBVs forwarded by the Government of
Maharashtra is pending with the Union Govemment for a
long time;

(g) if so, the reasons therefor; and

(h) the time by when the financial assistance is likely
to be provided to Maharashtra?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (h) The Govemment of India has sanctioned
2180 Kasturba Gandhi Balika Vidyalayas in the country
til March, 2007. A list of the KGBVs sanctioned,
operational and girls enrolled in them is enclosed as
Statement.

A National Evaluation of the KGBV scheme was
conducted through independent experts on girls education
in February, 2007 covering 12 States who have found
the overall working of the scheme satisfactory. The Report
of the National Evaluation is available on website
WWwWw.8sa.nic.in

No proposal for financial assistance from Maharashtra
is pending with the Government of India as all eligible;
educationally backward blocks in the State have been
sanctioned a KGBV school.

Statement

The number of KGBVs sanctionsd, operational and girls enrolled in them State and Union
Temitory wise &s on 31st October, 2007

Sl. State Total No. of KGBVs No. of KGBVs Total no. of
No. sanctioned Operational Giris enrolied
1 2 3 4 5
1. Andhra Pradesh 342 134 17960
2. Arunachal Pradesh 25 25 1250
3. Assam 15 15 733
4. Bihar 350 173 9435
5. Chhattisgarh 84 84 5422
6. Dadra and Nagar Haveli 1 0 o
7. Gujarat 52 51 2669
8. Haryana 9 6 324
8. Himachal Pradesh 10 9 348
10. Jammu and Kashmir 51 13 781
1. Jharkhand 187 187 16885
12. Kamataka 61 61 5448
13. Madhya Pradesh 185 185 9245
14. Maharashtra 36 16 1414
1 0

15. Manipur 1
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1 2 3 4 5
16. Meghalaya 1 1 80
17. Mizoram 1 1 80
18. Orissa 114 14 9542
19. Punjab 2 2 50
20 Rajasthan 186 186 11337
21. Tamil Nadu 53 2220
22. Tripura 7 7 140
23. Uttar Pradesh 323 172 11730
24. Uttarakhand 25 22 1079
25. Waest Bengal 58 46 1608
Grand Total 2180 1564 109786

Atrocities against Dalits

1438. SHRI SANJAY DHOTRE:
SHRIMAT! BHAVANA PUNDALIKRAO GAWALL:
SHRI BAPU HAR! CHAURE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Govemment has started a Dalit
help line or other altemative arrangements in the wake
of atrocities committed on the Dalits and their famities in
the country inciuding Maharashtra;

(b) if so, the details alongwith the number of such
cases reported and cases disposed off during each of
the last three years, State-wise;

(c) the steps taken by the Govemment to dispose
off all the pending cases;

(d) whether the Govemment proposes to bring out
any new legislation to curb the atrocities being committed
against dalits during the current session of the
Parliament;

(e) it so, the details thereof;, and

(f) the further steps being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
A Help Line has been operationalised (1800118888) in
the National Commission for Scheduled Castes at the
headquarters in New Delhi. Under the Centrally Sponsored
Scheme for implementation of the SC/ST (Prevention of
Atrocities) Act and the Protection of Civil Rights Act, which
are implemented by the State Governments and UT
Administrations, the Union Govemment provides due
central assistance to the States and Union Territories for
strengthening the enforcement and judicial machinery,
awareness generation, relief and rehabilitation of affected
persons, inter-caste mairiages efc.

(b) and (c) StateUT-wise details of cases registered,
cases charge-sheeted, cases convicted, persons arrested
persons charge-sheeted and person convicted under
Protection of Civil Rights Act and SC/ST (Prevention of
Atrocities) Act during 2004 to 20068 are given in the
enclosed Statement-l and Il respectively. The SC/
ST(Prevention of Atrocities) Act provides for Special Courts
for speedy trial and Central assistance is provided under
the Central Sponsored Scheme for, inter alia, strengthing

(d) No, Sir.

(e) and (f) Does not arise.
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Cases Registersd(CR), Cases Chargeshesled/CS), Cases Convicled(CV), Persons ArmestedfPAR), Persons

Chargesheeted(Pcs) & Persons Convicted Under Protection of Civil Aights Act During 2004-2006.

CR Cs CvV PARPCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCSPCV

SiNo.  State/UT

20

11 122 13 14 15 16 17 18 19

10

"

78

27 61 33 1 78 72 23 105 4

80 28 68 110

72

Andhra Pradesh
2. Arunachal Pradesh

1.

9% 64 2 14 160

% 8 8 178 1M1 9

5. Chhattisgarh

6. Goa

7. Gujarat

10

10

1

1"

1

16

12

9. Himachal Pradesh
10. Jammu and Kashmir

12

12

47

131

14
147

19
21

Jharkhand
12. Kamataka

13. Kerala

n

0

0

0

110 106

0

21

108 108

LX]

14. Madhya Pradesh

15.

76

70

2 61 67 3 32 24 0 146 138 0

25

16. Manipur

Meghalaya
18. Mizoram
19. Nagaland
20. Orissa

17.
21,

Rajasthan

Sikkim
24. Tamil Nadu

12 0 8 79 6 8 77 2

10

n

Tripura
26. Uttar Pradesh

27. Uttaranchal

106 59 326 290 110

172 133

23 58 48 6 28 26 659 4 51

31

28. West Bengal

100 628 574 222 440 342 88 756 765 1842

542 566 128 440 212

297 T

355

Total State
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1 2 3 4 s 6 7 8 9 10 1 12 13 14 15 18 7 18 19 2
29. Andman and Nicobar isiands 0 0 0 0 o 0 o o o o0 o 0 o 0 0 0 0 0
30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 o 0 0 0 0
31. Dadara and Nagar Haveli 0 0 0 0 o o 0 0 [ 0 0 0 0 0 0 0o 0
32. Daman and Diu 0 ] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 00
33. Delhi UT 0 3 0 0 3 1 1 0 1 1 0 0 0 0 0 0o 0
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Pondicherry 20 15 1 16 28 1 12 5 1 6 5 1 14 4 1 12 6 2
Total UT 20 15 4 16 28 4 13 6 1 7 8 1 4 4 1 12 6 2
Total A India 375 312 75 558 594 132 453 216 101 635 580 223 454 346 89 768 7VV1 184

SOURCE CRIME IN INDIA
*Provisional Data
Note: Information in disposal of police and courts includes the information on pending cases from previous years aiso

Statement-il

Cases Registerad(CR), Cases Chearpesheeted(CS), Casas Convicted(CV), Parsons AmestedfFAR), Persons
ChargesheetedfPCS) & Persons Convicted Under SC/ST (POA) Act Duning 2004-2006

2004 2005 2006° _
SiNo.  StateUT CR CS CV PARPCS PCY CR CS CV PAR PCS PCV CR CS CV PAR PCSPCV
1 2 3 4 5 6 7 8 9 10 1 122 18 14 15 16 17 18 19 2
1. Andhra Pradesh 1466 865 92 1781 1333 165 1440 1056 155 1581 1398 231 1812 954 66 1917 1835 152
2 Amunachal Pradesh 0o 0 0 0 0o 0 o0 o0 o0 © o 0 o0 0 0o 0 0 O
3. Assam 0 0 o o0 o o0 o 0 0o o0 o©0 O O0 O o0 o0 O O
4. Bihar 1838 767 64 1962 1578 83 1200 823 104 1994 1673 154 1470 877 85 2478 1953 208
5.  Chhattisgarh 339 314 45 420 401 323 208 213 67 314 209 94 281 249 108 438 451 123
6. Goa [ o o o0 o0 2 0 0 o0 o0 o0 4 1 0 1 10
7. Gujarat 470 435 16 1019 1009 34 507 473 8 1009 1001 21 412 382 5 70 781 8
8. Haryana 3 18 2 3B B 9 W I 6 & 72 7 88 § 4 9 8B 7
9. #machal Pradesh 42 14 1 30 33 4 20 15 0 A 2 0 8 2 2 45 54 8§
10. Jammu and Kashmir 0 o o o o0 0 0 O O O0 0 o0 o0 O O0 O 0 O
1. Jharkhand 93 61 12 191 180 19 216 112 8 152 107 16 226 117 14 289 187 24
12. Kamataka 179 875 25 3251 3340 68 1193 B39 37 2771 2631 72 1188 891 24 3083 3002 50
13. Kerala 173 70 2 216 24 9 49 80 5 81 122 31 72 M 2 4 713 54
14. Madhya Pradesh 569 561 125 1178 1186 263 596 556 212 1042 1042 429 556 542 183 1000 1133 494
15. Maharashtra 250 192 8 551 510 14 310 246 6 661 652 11 408 293 12 635 574 17




141 Wiritten Answers AGRAHAYANA 6, 1929 (Saks) to Questions 142

1 2 3 4 5§ 6 7 8 9 10 1 12 13 14 15 16 17 18 19 2
16.  Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 [
17.  Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18.  Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19.  Nagaland ] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 e 0
2. Orissa T 589 67 104 986 113 843 532 36 1131 1112 145 783 499 52 1083 1047 141
21, Punjab 6t 0 106 S0 0 7 2 § N 8 9 9% 5 2 174 101 4
2. Rajasthan T% 381 315 933 939 838 506 242 275 61 621 601 145 51 220 89 89 650
23, Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 1 1 0 1 1 0
24.  Tami Nadu 608 432 49 1233 1079 129 839 536 102 1531 1393 203 469 379 78 960 830 202
2. Tiipura 0 0 0 0 2 0 0 0 0 0 0 0 0 0 0 0 0
26.  Uttar Pradesh 1284 1056 1012 3010 2028 2825 1623 1337 903 3878 3350 2312 1707 1389 895 3892 3674 2422
27.  Uttaranchal 15 50 R 27 10 60 5 33 26 84 9 5 48 28 19 B 713 6
28.  West Bengal 6 3 1 9 8 1 8 4 1 9 8 1 1 3 0 1 3 0

Total State 10082 6712 1868 17206 15955 4957 98757 7171 2010 17054 15886 4389 9791 6817 1791 17137 18065 4626
2. Andaman and Nicobar lslands 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
0. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
31. Dadara and Nagar Havell 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33 Dehi UT 4 3 1 2 3 2 2 5 2 15 4 § 2 8 2 1 2 3
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3.  Pondicherry 0 0 0 0 0 2 1 0 5 1 0 0 1 0 0 4 0

Total UT 4 3 1 2 3 1% 2 6 2 2 5 5 22 9 2 11 4 3

Total AR india 10066 6715 1869 17208 15958 4973 9780 7177 2012 17074 15891 4394 9813 6826 1793 17148 16089 4629

Source: Crime in India
*Provisional Data

Note: Information on disposal of police and courts includes the Iinformation on pending cases from previous years aiso.

[English]
Mining policy

1439. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI CHANDRA BHUSHAN SINGH:
SHRI RAVI PRAKASH VERMA:

SHRI SANAT KUMAR MANDAL.:

Will the Minister of MINES be pleased to state:

(a) whether there is any proposal to introduce a new
mining policy;

(b) if so, whether the Government has set up a Group
of Ministers to clear the proposal;

(c) it so, whether the Group of Ministers has cleared
this proposal;

(d) if so, the details and the objectives of the new
mining policy thereof; and
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(e) the time by when the new mining policy is likely
to be introduced and implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (e) National
Mineral Policy, 2007 is under consideration of the
Govemmment. The Group of Ministers has considered the
National Mineral Policy, 2007 and has recommended the
same for consideration of Government.

International Conference on Federalism

1440. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the fourth Intemational Conference on
Federalism was held recently in Delhi;

(b) it so, the details of issues discussed and outcome
thereof, and

(c) the steps taken/proposed to be taken on the
outcome of the meeting by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
Yes, Sir.

(b) and (c) The deliberations of the Conference
centred around four main themes, viz. Building on and
Accommodating Diversity, Fiscal Federalism, Interaction
is a Federal System and Local Government in Federal
Systems.

These themes were further divided into three sub-
themes sach and each sub-theme focused on two generic
issues. Each of the two issues per sub-theme was taken
up for an interactive dialogue in paralilel Work Sessions.
The leamings from the Work Sessions were reported to
tour parallel Theme Sessions. The insights and leamings
from these Sessions were presented in the final Plenary
Session.

Background papers, speeches, analytical summaries,
reports from each session have been compiled into a
compendium for the benefit of practitioners of federalism
academics, and civil society activists both Indian and
Intemational, for improving practice and thereby impact
in the long run on govemance. The success of the
Conference also heips the Govemment of India in taking
a lead role in shaping the international agenda on
tederalism and democracy.

NOVEMBER 27, 2007
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[Transiation]
irregularities in KVS

1441. SHRI HARIKEWAL PRASAD:
SHRI V.K. THUMMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state:

(a) whether irregularities and corrupt practices have
been committed in the construction of computer room
and purchase of computer related fumiture in various
zones of Kendriya Vidyalaya Sangathan;

(b) if so, the names of the zones where cases of
such irregularities and corrupt practices have been
reported during the last three years and the number of
persons found gullty in this regard; and

(c) the action taken by the Government against the
erring persons?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELQPMENT (SHRI M.A.A.
FATMI): (a) to (c) lmegularities in the construction of
computer labs in Kendriya Vidyalayas have been reported
from Lucknow Region during the last 3 years. One officer
has been placed under suspension and departmental
proceedings have been initiated.

[Engish]
Jal Board Scam

1442. SHRI RASHEED MASOOD: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the action taken by CBI regarding the Jal Board
Scam in Delhi so far;

(b) the action taken against the officers and staft of
the company in the pipeline scam; and

(c) the amount of money seized by the CB! in this
case?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and
(b) The Central Bureau of Investigation has registered a
criminal case No. RC 1(A)}2007/ACU-IX dated 23.4.2007
under Section 120-B IPC r/w 420 IPC and Sections 11,13
(2) ri'w 13(1){(d) of Prevention of Comuption Act, 1988
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against the former Chief Executive Officer of Delhi Jal
Board, an official of M/s Kaveri Infrastructures Pvt. Ltd.
and other persons. Searches have been conducted at 13
premises of the former Chief Executive Officer of Delhi
Jal Board, officials of M/s Kaveri infrastructures Pvt. Ltd.
and others.

(c) Cash amount of Rs.98,500/-, UK pound 225 and
US$ 110 were seized from the residence of the former
Chief Executive Officer of Delhi Jal Board.

[Translation/
Educational Technology Scheme in Schools

1443. SHR!I SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the State-wise and School-wise details of the
Central assistance provided under Educational Technology
Scheme to primary, secondary and senior secondary
schools during each of the last three years;

(b) whether the Central assistance has also been
provided/proposed to be provided to Urdu medium
schools;

(c) if so, the details thereof, and
{d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (d) The Centrally Sponsored Scheme of
Educational Technology (ET) was discontinued from the
financial year 2002-03 and a revamped Scheme, called
“Information and Communication Technology (ICT) in
Schools” was launched in December, 2004. Thus, no
central assistance was provided to the States under
“Educational Technology” Scheme during the last three
years.

Under the “ICT in Schoois® Scheme, all Govemment
and Govemment Aided Schools, including Urdu medium
schools, at secondary and higher secondary stage are
eligible for coverage. Funds are sanctioned to the States
based on their Computer Education Plans (CEP).

Maoist Intrusion In india

1444. SHRIMATI KIRAN MAHESHWARI: Will the
Minister of HOME AFFAIRS be pleased to state:

AGRAHAYANA 6, 1929 (Saks)
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(a) whether the Government has formulated any
strategy for checking the activities of Maoists on Indo-
Nepal border;

(b) it so, the details thereof;

(c) whether there has been an immense increase in
the infiltration of the Maoist extremists in the country,
during the last three years, tili date;

(d) if so, the details thereof;

(e) whether the Union Government has discussed
this matter with the Govemment of Nepal; and

(f) if so, the details alongwith the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):
(a) to (f) The Government discharges its sovereign
functions by taking measures as necessary in respect of
trans-border issues.

Steps as appropriate are continuously taken for
strengthening border management and for bilateral and
multi-lateral cooperation in areas of mutual assistance in
criminal matters.

Security concerns of both sides are discussed in
institutional mechanisms such as the Joint Working Group
on Border Management and in bilateral talks between
India and Nepal.

The Indo-Nepal border is guarded by the Shashastra
Seema Bal (SSB) and the concemed State Police Forces.

The assistance provided by the Central Government
to States /inter aka includes assistance for strengthening
of the State Police and Intelligence agencies, assistance
in training of State Police Forces and sharing of

intelligence.
Economic Security to the Workers of MITCO

1445. SHRI TEK LAL MAHTO: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether due to closing down of the MITCO lakhs
of workers have been rendered jobless and foreign
exchange eaming has also declined,

(b) if so, whether the Govemment proposes to review
the decision to increase the production of MICA;
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(c) if so, the details thereof;

(d) it not, the steps proposed to be taken to provide
economic security to unemployed workers;

(e) whether the Government proposes to run any
community scheme again with the amount deposited in
the Head tor regional development; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
(a) No, Sir.

(b) and (c) Does not arise.

(d) Following decanalisation of processed mica trade
in October, 1990, the annual tumover of MITCO, a 100%
subsidiary of MMTC Ltd., declined during the years 1992-
93 & 1993-94. In terms of the provisions of Sick Industrial
Companies Act (SICA) 1985, the company was referred
to Board of Industrial Finance Reconstruction (BIFR). The
BIFR concluded that it was not possible to rehabilitate
MITCO on its own. Accordingly, MITCO was merged with
MMTC Ltd. w.ef. 1.4.1994 to operate as an independent
profit center as Mica Division. However, Mica Division
has not been able to sustain itself and has been making
losses. Owing to continuous losses, plant operations have
been shut down and MMTC continues to pay idle wages
to the existing 329 employees of Mica Division.

(e) No, Sir.
(f) Does not arise.
Setting up of University for Women

1446. SHRI BAPU HARI CHAURE:
SHRIMATI BHAVANA PUNDLIKRAO GAWALI:
SHRI SANJAY DHOTRE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Govemment proposes to set up a
university for women in each State of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT SHRIMATI D.
PURANDESWARI ): (a) No, Sir. There is no such proposal
at present.

(b) Does not arise.
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Appointment of SC Lecturers

1447. SHRI SHAILENDRA KUMAR: Will the Minister

of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of Scheduled Caste candidates
clearing Hindi National Eligibllity Test (NET) conducted
by University Grants Commission during the last three
years;

(b) whether the Government has framed any rules to
give appointment to the candidates clearing Hindi NET
within a timeframe;

(c) it so, the number of Scheduled Castes appointed
for the post of lecturer so far; and

(d) the time by when the seats of lecturers reserved
for Scheduled Caste candidates are likely to be filled?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWAR! ): (a) According to the University Grants
Commission (UGC), 1205 Scheduled Caste candidates
have cleared NET in Hindi in the last three years
(December, 2004 to June, 2007).

(b) to (d) No such rule has been framed by the
UGC. Filling up of posts of lecturers reserved for
Scheduled Caste candidates is a continuous process.

[English]
Setting up of SC/ST Cell in Universities
1448. SHRI RAVI PRAKASH VERMA: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to provide
equal opportunity to the socially backward groups,
Scheduled Castes (SCs) and Scheduled Tribes(STs)
students as well as to the teaching and non-teaching
staff in the Universities;

(b) if so, the detalls thereo;

(c) whether all the Universities have set up SC/ST
Cell;

(d) it so, the details and if not, the reasons therefor;
and
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(e) the steps taken by the Govemment to set up
SC/ST Cell in all Universities?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The University Grants
Commission (UGC) is implementing following schemes to
provide equal opportunity to the Scheduled Castes (SCs)
and Scheduled Tribes (STs) and the other backward
classes of students as well as teaching and Non-teaching
staft in the universities:

(i) Coaching scheme for Entry in Services for SC/
ST and Minority.

(i) Establishment of SC/ST Cell in Universities.

(i) Coaching for NET Examination for SC/ST and
Minority

(iv) Establishment of Centres in Universities for
Social inclusion.

(v) Remedial Coaching for UG/PG level students
for SC/ST and Minority.

Subject to finalisation of the XI Plan, these schemes
would be further strengthened.

(c) to (e) SC/ST Cells have been approved/
established in 122 Universities and Institutions Deemed
to be Universities by the UGC. The UGC has been issuing
instructions to all Universities from time to time for the
implementation of the Reservation Policy of the
Government and also to apply to it for establishment of
SC/ST cell as per the UGC norms, if such celi has not
been established.

[Translation]
Qualifications of Teachers

1449. SHRI HANSRAJ G. AHIR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the qualificationsfteaching skills of the
teachers of primary and secondary schools in rural areas
are not as per the norms prescribed therefor according
to a survey conducted by the National Council of
Education, Research and Training (NCERT); and

(b) the steps taken/proposed to be taken to improve
the standard of education in the rural areas?

AGRAHAYANA 6, 1929 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) As per the Seventh All India School Education
Survey conducted by National Council of Educational
Ressarch & Training (NCERT) with September 30, 2002
as the reference date, out of a total number of 34,91,459
full time teachers working in recognized schools in rural
India, 6,39,905 teachers were found to be untrained.

(b) As most of the schools in the country are within
the purview of the State Govemments, ensuring proper
training of primary school teachers is primarily the
responsibility of the State Governments. The National
Council for Teacher Education (NCTE) lays down
guidelines in respect of minimum qualification for
employment as teachers in school and also regulates
norms and standards in the teacher education system
throughout the country. NCERT also designs in-service
training programmes based on the request of State
Govemments. Under Sarva Shiksha Abhiyan measures
such as recruitment of additional teachers, evaluation and
monitoring of school performance, etc. have been
undertaken to improve the quality of elementary education.

[Enghish]
Speclal Economic Zone Projects

1450. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Board of Approval has received any
comments -from various agencies regarding setting up of
Special Economic Zone (SEZ) projects;

(b) if so, the details thereof;

(c) whether the Board of Approval has received any
complaint that fertile agricultural land is being acquired
for setting up of SEZs;

(d) if so, the details thereof;

(e) whether the comments of various agencies as
well as complaints received have been examined by the
Board; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE- AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) All such
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applications for Special Economic Zone (SEZ) projects
which are duly recommended by the State Governments
concemed are listed in the agenda for the meetings of
the Board of Approval for SEZ and the agenda is
circulated well in advance to all the Members of the
Board. in the Board meeting, the comments and
observations of all the members are considered and the
decisions are taken with the consensus of all the members
present.

(c) to () Landland usage is a State subject and the
approvals are granted to only those proposais which are
duly recommended by the concemed State Govemnments.
Taking into consideration the representations received from
- various quarters regarding acquisition of agricuftural land,
the State Govemments were advised that in case of land
acquisition for Special Economic Zones, first priotity should
be for acquisition of waste and barren land and if
necessary single crop agricuitural land could be acquired
for the SEZs. it perforce a portion of double cropped
agricultural land has to be acquired to meet the minimum
area requirements, especially for multi-product Special
Economic Zones, the same should not exceed 10% of
the total land required for the SEZ. Further, considering
public concerns on this issue, the Govemnment has
directed that the Board of Approval will not approve any
SEZs where the State Govemments have carried out or

propose to carry out compuisory acquisition of land for
such SEZs after 5th April, 2007.

Compensation for Riot Victims

1451. SHRI SUKHDEV SINGH DHINDSA: Wil the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has worked out a
complete compensation package for the victims and their
tamilies of the anti-sikh riots of 1984 in Delhi;

(b) it so, the details thereof, and

(c) the amount of compensation disbursed so far
alongwith the number of beneficiaries?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) and
(b) Central Government sanctioned a Rehabilitation
Package to provide relief to the victims of 1884 riots in
various States including Dethi on 16.1.2006. A copy of
the sanctioned ‘Rehabilitation Package’ is enclosed as
Statement.
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(c) As per information made available by GNCT of
Delhi, they have disbursed an amount of Rs.
128,03,24,667/- among 8369 beneficiaries.

Statement

Most /mediate
By Speed Post/Fax

No. U.13018/46/2005-Dethi-i(NC)
Bharat Sarkar/Government of India Grih Mantralaya/
Ministry of Hoime Affairs

North Block, New Delhi,
Dated 16th January 2006

To
Chiet Secretary,

(Govemments of Uttar Pradesh, Madhya Pradesh,
Chhattisgarh, Haryana, Bihar, Jharkhand, J&K, Himaghal
Pradesh, Orissa, Maharashtra, Uttaranchal, Punjab and
NCT of Dethi)

Subject: Sanction of “rehabilitation package” to provide
relief to the victims of 1984 riots.

SirMadam,

| am directed to say that in pursuance of the
assurances given by the Prime Minister and the Home
Minister during discussion on the Report of Justice
Nanavati Commission of Inquiry into 1984 riots in the
Lok Sabha and the Rajya Sabha, the matter has been
considered by the Government and it has been decided
to sanction ex-gratia amount and other assistance to the
victims of 1984 riots as mentioned below:

(i) Ex-gratia amount @ Rs. 3.5 lakh would be paid
in each case of death during the riots. This will
be in addition to the amount aiready paid by
the respective State Govermnments;

(i) Ex-gratia amount in case of injuries will be paid
@ Rs. 1.25 lakh minus the amount already paid
by the State Govemments;

(i) Al death cases which took place in trains during
the 1984 riots would aiso be considered for
payment of ex-gratia after due verification. The
Govemnment of Punjab, Ministry of Defence and
Railwayp are to assist in verification of claims
and identifying such case::
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(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(i)

(xii)
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No new claims for grant of ex-gratia for death
or injury would be entertained. Only those who
received ex-gratia earlier should be eligible for
the enhanced additional ex-gratia amount.
However, if there are any pending or disputed
cases which are awaiting decision for want of
the necessary proof/evidence, such cases can
be considered if they are finally accepted as
genuine claims;

Ex-gratia for damaged residential properties
would be paid @ 10 times the amount originally
paid after deducting the amount already paid;

Ex-gratia for damaged uninsured commercial/
industrial properties would be paid @ 10 times
the amount minus the amount aiready paid;

Childrenftamily members of those who died in
the riots of 1984 will be given preference in
recruitment in para-military forces, IR Battalions,
State Police Forces, Public Sector Undertakings
and other State and Central Government
Departments by giving necessary age relaxation;

The Central Government/State Governments may
launch a special recruitment drive to
accommodate eligible members from riot affected
families;

Those who had lost their jobs in other States
would be allowed to rejoin by treating the period
of absence as 'dies-non’;

Those who had to leave their jobs due to riots
and have already crossed the age of
superannuation may be given necessary
pensionary benefits by relaxing the normal rules
to the extent possible;

The State Governments may grant pension to
all the widows and old aged parents of those
who were killed in the 1984 riots at the uniform
rate of Rs. 2500A per month for the whole life
from a prospective date. Wives of those who
have suffered disability of 70% or more and
those who are missing since 1984 may also be
provided pension at the same rate;

Approximately 22,000 families of victims of the
riots, which migrated to Punjab from other riot
affected States and are still living there, would
be paid Rehabilitation Grant @ Rs. 2 lakh per
family. Similarly placed families of victims ot the
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riots living in other States may also be given
Rehabilitation Grant at the rate of Rs. 2 lakh
per famity.

2. It has further been decided that the entire
expenditure on payment of ex-gratia in case of death
and injury and ex-gratia for damaged residential properties
and damaged uninsured commercialindustrial properties
and rehabilitation grant as indicated at para 1(xii) above
would be borne by the Central Government. The
expenditure on payment of pension to the widows and
old aged parents of those who were killed in 1984 riots,
wives of those who have suffered disability of 70% or
more and those who are missing since 1984 should be
bome by the respective State Goverment.

3. The Governments of Uttar Pradesh, Madhya
Pradesh, Chhattisgarh, Haryana, Bihar, Jharkhand, J&K,
Himachal Pradesh, Orissa, Maharashtra, Uttaranchal,
Punjab and NCT of Delhi are requested to take immediate
necessary steps to grant ex-gratia and other assistance
to the victims of 1984 riots as per the following guidelines:

(i) The State Governments will, immediately on
receipt of this letter, issue a notice for inviting
claims from the riot victims for payment of ex-
gratia in case of death/injury and compensation "
for damage to residentia/commercial/industrial
properties;

(if) Each State Government will publicize the
particulars of officers authorised to receive claims
from riot victims. They will also nominate a
senior officer as “Liaison Officer* for this
purpose. His/er particulars will be communicated
to the Ministry of Home Affairs;

All the claims will be duly verified/scrutinised by
local administration/agency of State Govemments;

(i)

Each State Government will constitute a
Committee, which will consider tha verified/
scrutinised claims and give recommendation
whether the claim should be accepted for
payment or rejected.

()

(v) Based on the recommendation of the Committee,
the State Governments will initially make
disbursement of the amount from their own

budget;

After making disbursement, the State
Governments will calculate the total expenditure

(vi)
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incurred on payment of ex-gratia/compensation
and seek reimbursement from the the Ministry
of Home Affairs;

(vi) All payments to the riot victims will be made
through “account payee cheques” only. in case
a beneficiary does not have a bank account,
the State Government will arrange a bank

account to be opened in his’her name before
the payment is made.

(vii) The State Governments would review the
procedures prescribed for verification/scrutiny of
claims to make it simple and less cumbersome
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to avoid delay and harassment to the riot victims;

(ix) In cases where the claims are supported by
proof of having received the amount of
compensation paid by the State Govemments
earlier, that may be considered as adequate and
no additional proof may be required. it would
be ensured that the claims are not rejected on
technical/timsy grounds.

4. In order to ensure that the claims are settied and
assistance provided to the riot victims in a time bound
manner, the State Governments are requested to take
action as per the following time schedule:

(i) Issue of notice by the State Governments for inviting

claims and receipt of claims from riot victims;

— By 31.1.2006

@i

(1)

(iv)

()]

Constitution of a Commiittee by each State Government
to scrutinise the verified claims and make recommendation
for payment or otherwise;

— By 31.1.2006

Verification of claims by local administration/agency of
State Govemments, scrutiny of verified claims by the
Committees and submission of recommendation by
the Committee to State Govemment;

— By 15.2.2006

Disbursement of the amount by the State Government
to the riot victims;

— By 31.3.2006

Submission of demand by State Governments to the
Central Government for reimbursement of the amount;

— By 15.4.2006

(vi) Reimbursement of amount to the State Government

by the Ministry of Home Affairs.

— By 31.5.2006

5. This issues with the approval of the Integrated
Finance Division of the Ministry of Home Affairs vide their
Dy. No. 3569/AS&FA(H) dated 10th January, 2006.

Yours faithfully,

Sd/-
(1.B. Kam)
Director(Dethi)
Telefax: 23092670
E-mail: dirdelhi @nic.in

Copy forwarded for information and necessary action
to:

(i) AH Ministries/Departments of the Government of
india:

(i) ANl States/ Union Territories;

(i) Al attached and subordinate offices, PSUs/
Autonomous Bodies etc. of the Ministry of Home
Aftairs;

(iv) Commissioner of Delhi Police;

(v) Department of Personnel and Training with the
request to give necessary age relaxation to
various Ministries/Departments as and when
approached by them for implementation of the
decisions regarding employment;

(vi) Ministry of Finance (Department of Expenditure);

(vil) Joint Secretary, Police Division, MHA for
necessary action on paragraphs (1)(vii) to (1) (x);

(viii) integrated Finance Division, MHA,;
Sd/-

(1.B. Kam)
Director (Delhi)
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Basic Amenities in Schools

1452. SHRI PRABHUNATH SINGH:
SHRI RAGHUNATH JHA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of basic amenities provided to the
schools in Dethi;

(b) whether the Government has received any
complaints regarding non-availability of basic amenities
like drinking water in most of the schools in Delhi;

(c) if so, the action taken against the school
authorities and the steps taken to provide the same to
the students;

(d) whether most of the schools are not having
mandatory NOC from Fire Department; and

(e) if so, the measures being taken to ensure the
safety of the children?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) The
basic amenities such as filtered drinking water, separate
toilets for girls and boys, electricity, fumished rooms, labs
and fire safety equipments etc. are provided to the schools
in Dethi.

(b) No, Sir.
(c) Does not arise in view of (b) above.

(d) Delhi Fire Service have issued ‘No Obijection
Certificates’ to most of the schools from fire safety point
of view.

(e) The Govemment of National Capital Temitory of
Delhi has sanctioned Rs. 70 crores for providing fire safety
equipment in government schools. The fire safety
measures in the schools include provisioning of
underground and overhead water tanks, double doors for
class rooms, fire extinguishers, painting of doors and
wooden material with fire retardant paints, widening of
existing gates and provisioning of second exit to schools
and easy access of fire tenders etc.

Model Schools

1453. SHRI L. RAJAGOPAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether the Government is planning to set up
6000 new model schools in the country;

(b) it so, the number of schools proposed to be set
up in the State of Andhra Pradesh;
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(c) the manner in which the proposed mode! schools
are likely to be different from the existing schools; and

(d) the steps taken/proposed to be taken to reduce
the elementary dropout rate from the present 51 per cent
to 20 per cent by 2011?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) The Prime Minister in his independence
Day speech on 15.8.2007 has announced the decision of
the Govenment to support 6,000 high quality model
schools at the rate of one in every block throughout the
country to set standards of excellence for other schools
in the area.

(d) Sarva Shiksha Abhiyan, which is a National
programme for achieving universal elementary education
by 2010, inter-alia, provides for opening of new schools,
strengthening of school infrastructure, appointment of
additional teachers, promotion of girls’ education, supply
of free text-books for girls, SC & ST students, interventions
for enroliment of out of school children etc. These
measures are expected to reduce the drop-out rate in
slementary education.

Boundary Dispute

1454. SHRI M. SHIVANNA:
DR. ARUN KUMAR SARMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has constituted Mahajan
Commission to resolve the boundary disputes persisting
amongst the various States in the country;

(b) if so, whether the Commission has submitted its
report to the Union Government;

(c) if so, the details of the report alongwith the details
of the boundary disputes, State-wise including North-
Eastern Region;

(d) if not, the time by when the Commission is likely
to submit its report; and

(e) the steps taken by the Government to solve such
boundary disputes?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
With a view to seitle the boundary dispute between
Maharashtra, Karnataka and Kerala, the Central
Government constituted the Mahajan Commission.

(b) The Mahajan Commission has submitted its report
to the Union Govemnment in August 1967.
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(c) Out of the total of 814 villages claimed by the
State of Maharashtra, the Mahajan Commission
recommended the claim in respect of a total of 264
villages along with the towns of Nipani, Khanapur and
Nandgad and rejected their claim to the town of Belgaum.
Out of 260 villages claimed by the Government of
Karnataka, the Commission recommended only 227
villages tor transfer to the State of Kamataka. Kamataka
had laid claim to the Kasaragod taluka in Kerala. Mahajan
Commission on the basis of ex-parte material placed
before it had recommended this taluka north of the
Chandragiri and Payaswini rivers be transferred to the
State of Mysore from the State of Kerala.

(d) Does not arise.

(Q)TheCemralGovommnthavemadoaﬁomﬁom
time to time to resolve the border disputes involving
vanious States, though essentially it is for the concemned
State Governments to resolve their differences through
discussions and mutual accommodation. The Central
Government had constituted the Mahajan Commission to
resolve the Maharashtra-Karnataka-Kerala boundary
dispute. Three Commissions have so far been appointed
to determine the areas of Punjab that should go to
Haryana in lieu of Chandigarh. Government of india has
made efforts in the past to resolve the boundary dispute
between Assam and Nagaland, but these efforts were in
vain.

Development of Agro and Rural industries

1455. PROF. M. RAMADASS :
PROF. MAHADEO RAO SHIWANKAR:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Government has reviewed the

mlemuﬂaﬁondtt\ecu\mlyapotmmdmw
the development of agro and rural industries:

{b) i so, the details thereof, State-wise and Union
Territr. y-wise;

(c) Whether there is any coordination with the State
Govemnments for the implementation of these schemee;

(d) it so, the details thereof;

(e) whether the targets have been fixed for setting
up of agro and rural industries;
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(f) if so, the achievements made in terms of
employment generation and production during each of
the last three years, State and UT-wise;

(g) the allocation made to each State and UT during
the said period; and

(h) the steps taken to achieve the targets by these
States and Union Teritories lagging behind?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (h)
The only Centrally sponsored Scheme, namely, Co-
operativisation, implemented by the Ministry of Micro,
Small & Medium Enterprises till the end of X Plan has
been reviewed in the zero based budgeting exercise for
the annual plan 2006-2007 and it was discontinued during
the Xi Plan as there was poor response from the State
Govemments. No funds were released under the scheme
during the last three years.

[Translation)]
Growth of Industrial Sector

1456. DR. VALLABHBHAI KATHIRIA: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of growth rate of industrial sector
registered during each of the last three years, till date,
State-wise;

(b) whether any Memorandum of Understandings
(MoUs) has been signed in industrial and infrastructure
sectors during each of the last three years, State-wise,
including Guiarat

(c) # so, the details thereof, and

(d) the details of tax relief and concessions that have
been given to industrial Houses during the said period,
State-wise?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The industrial growth, measured in terms of
Gross State Domestic Product, (State-wise) for the last
three years is given below:
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(in per cent)

State/UT 2004-05 2005-08 2006-07
1 2 3 4
Al India 9.8 9.6 10.9
Andhra Pradesh 6.1 8.8 12.2
Arunachal Pradesh 35.0 4.6 NA
Assam 1.2 6.3 5.9
Bihar 12.1 18.0 22,0
Chhattisgarh 17.2 10.1 NA
Goa 9.6 6.9 NA
Guijarat 13.6 10.1 NA
Haryana 8.8 12.0 NA
Himachal Pradesh 6.0 139 1.7
Jammu and Kashmir 15.1 NA NA
Jharkhand 395 72 73
Kamataka 14.4 6.9 NA
Kerala 6.5 8.9 8.2
Madhya Pradesh 47 7.7 NA
Maharashtra 55 95 NA
Manipur 70.4 18.7 19.3
Meghalaya 5.6 8.1 6.8
Mizoram -3.6 NA NA
Nagaland 8.7 NA NA
Orissa 283 NA NA
Punjab 79 5.6 55
Rajasthan 1.0 17.0 55
Sikkim 10.9 1.9 123
Tamiinadu 8.3 5.9 6.8
Uttar Pradesh 6.9 9.2 NA
Uttaranchal 138 16.6 NA
West Bengal 9.4 14.1 NA
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1 2 3 4
Andman And Nicobar
Islands 3.0 32.9 NA
Chandigarh 16.7 120 NA
Dethi 13.0 12.2 NA
Puducherry -21.3 83 11

Source: Central Statistical Organisation

NA: Not Avallable

(b) and (c) The number of Industrial Entrepreneurs
Memoranda (IEMs) filed by the entrepreneurs in states

including Gujarat are given below:

State/UT 2004 2005 2008
1 2 3

Andaman And Nicobar

Islands 0 0 1
Andhra Pradesh 370 412 601
Arunachal Pradesh 3 10 6
Assam 58 79 50
Bihar 13 12 79
Chandigarh 2 () 5
Chhattisgarh 404 284 217
Dadra And Nagar Haveli 139 ” 110
Daman and Diu 58 44 51
Dethi 9 5 8
Goa 26 48 24
Gujarat 547 750 568
Haryana 221 209 237
Himachal Pradesh 95 19 106
Jammu and Kashmir 90 150 93
Jharkhand 88 179 88
Kamataka 200 244 312
Kerala 22 31 43
Lakshadweep 0 1] 0
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1 2 3
Madhya Pradesh 109 171 186
Maharashtra 687 724 861
Manipur 1 1 0
Meghalaya 23 37 17
Nagaland 4 0 0
Orissa 220 208 107
Puducherry 43 41 53
Punjab 132 177 189
Rajasthan 174 7 181
Sikkim 3 7 11
Tamil Nadu 341 534 724
Tripura 4 3 0
Uttar Pradesh 425 690 560
Uttaranchal 166 343 467
West Bengal 441 412 295
Total 5118 6203 6260

(d) The Government has a general tax policy and no
reliet/concessions are given specifically to Industrial
Houses.

Modernisation of Traditional Industries

1457. SHRI V.K. THUMMAR:
SHRI KASHIRAM RANA:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Government has formulated any
programme for the revival and modemisation of traditional
industries in the country;

(b) if so, the details thereof, and
(c) it not, the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b)
The Govemment, in the Ministry of Micro, Small and
Medium Enterprises (MSME), has launched the ‘Scheme
of Fund for Regeneration of Traditional Industries’
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{SFURT!) for the development of around 100 clusters of
khadi, village and coir industries over a period of five
years beginning 2005-06. The Scheme envisages need-
based assistance for replacement of production equipment,
setting up of common facility centres (CFC), product
development, quality improvement, improved marketing,
training and capacity building, etc. The guidelines of
SFURTI are available on the website of the Ministry of
Micro, Small and Medium Enterprises at http://www/,
msme.nic.inf/msme_sturti.

(c) Does not arise.
Broadcasting of Political Activities

1458. SHRI MOHAN SINGH: Wili the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether there is any code of conduct for allotting
time-siot for broadcasting/telecasting political activities of
the recognized political parties on Doordarshan and All
India Radio (AIR);

(b) it so, the details thereof,

(c) the names of such political parties and the time-
slot for the broadcasting of the news pertaining to their
activities on Doordarshan and All india Radio during each
of the last three years, AIR and Doordarshan-wise and
party-wise;

(d) whether any regulatory authority has been set up
by Prasar Bharati to dispose of the cases with regard to
discrimination in allotting time-slots for the broadcasting
of news pertaining to regional political parties;

(e) it so, the details thereof;
(f) it not, the reasons therefor;

(g) whether there is any provision for allotting time-
slot for such broadcasts to the active recognized political
parties in proportion to their representations in Parliament
and State Assemblies;

(h) it so, the details thereof;

(i) whether it is regularly reviewed; and

(i) and it not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a), (b) and (g) to
(i) Prasar Bharati have informed that political telecasts by
AlIR and Doordarshan are permitted during the
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Lok Sabha Assembly Elections onty under the Code of

conduct/guidelines framed by the Election Commission of
India.

(c) Prasar Bharati have informed that no specific time
slot for the broadcasting of news pertaining to any
particular political party has been mandated as
broadcasting of news is based on the newsworthiness of
events. However, time slots for the telecasts were allotted
to all National and State level recognized political parties
during the conduct of Lok Sabha and Assembly Elections
as per the Code of conduct/guidelines tramed by the
Election Commission of India.

(d) to (f) No, Sir. Prasar Bharati have informed that
such cases are looked after by Election Commission of
India.

[English]
Allocation for Educational Schemes

1459. SHRI RAYAPATI SAMBASIVA RAO:
SHRI M. RAJA MOHAN REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the details of allocation made for education under
various schemes to each State and UT including Andhra
Pradesh for the year 2007-08;

(b) the amount released and utilized during the said
period, State and Union Territory-wise; and

(c) the amount to be released during the remaining
period of 2007-087?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) State-wise allocations are
not made under the Centrally Sponsored Schemes/
Projects administered by the Ministry. Grants are, however,
released to the State Govemments keeping in view the
proposals received, availability of resources and progress*
of utilisation of funds earlier released under each scheme.
A statement indicating the amount released during 2007-
08(upto November 2007) to the State Governments/UTs
under various Centrally Sponsored Schemes administered
by the Ministry of Human Resource Development is
enclosed.

Statement

The amount released fo statas/UTs under varous schemes in the Ministry of Human Resource Development
aunng 2007-08 (upto November 2007).

(Rs. in lakhs)

SINo.  Name of the SSA TE DPEP  Mahia Mid-Day  IEDC IcT Access  AIMMP App. of

StatesUT Samakhya Meel n with Lang.

Schools Equity Teach.

1 2 3 4 5 6 7 8 9 10 f 12

1. Andha Pradesh 18100.00 2996.40 0.00 300.00 213021 10000  3750.00 0.00 0.00 175.00
2. Awunachal Pradesh 2845.10 104.69 0.00 0.00 557.09 0.00 0.00 0.00 0.00 0.00
3. Assam 2838.90 2086.38 0.00 250.00 521422 0.00 0.00 0.00 0.00 0.00
4. Bihar 81200.96 0.00 0.00 200.00 28463 04 0.00 0.00 0.00 0.00 0.00
5. Chhattisgath 26462.58 60222 0.00 15.00 7289.07 0.00 0.00 0.00 0.00 108.00
6. Goa 421.54 229 0,00 0.00 146.72 0.00 0.00 0.00 0.00 0.00
7. Gujamt 12422.16 T251 0.00 150.00 11986.77  1427.58 4118 0.00 0.00 0.00
8. Haryana 11150.00 968.35 0.00 0.00 2850.25 62749  1250.00 0.00 0.00 0.00
9. Himachal Pradesh 3715.00 350.75 0.00 0.00 2566.15 0.00 0.00 0.00 0.00 83.20
10.  Jammu and Kashmir 3000.00 579.49 0.00 0,00 3056.20 0.00 0.00 0.00 0.00 0.00
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1 2 3 . 5 6 7 8 9 0 " )
N Jharkdand 30099 000 000 000 74687 000 107400 000 000 000
12 Kamatska 216134 WBB 000 40000 1903167 4474 320 000 000 0
13 Kerala SI3760 49126 000 5000 NS W/EET 000 000 000 000
4. Madya Pradesh 3168887 000 000 000  252% 0 75 000 000 000
15 Maharshta 1683218 7273 000 000 510385 1208 000 000 000 000
16 Manipw 10000 ZM31 000 000 047 00 000 000 000 000
7. Negel 2508  WZB 00 0 670 16 000 000 000 0.00
1 Mzoam 121000 %™ 00 000 22m 000 000 000 000 000
19, Nagaiand 8500 19650 000 000 €202 00 432 000 000 000
2. Oresa Z4ST4 TR 10878 000 29988 000 000 000 000 000
2. P 30000 000 000 00